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INTRODUCTION 
I, the Chairn~an of thc Public Accounts Committee, as authoriscd by the 

Committcc, do prcscnt on their behalf this Fony-Eighth Report on thc action 
taken by Govcrnmcnt on the rccornmendations of the Public Acwunts 
Committcc contained in their 7 1 4 t  Report (Third Lok Sabha) on the 
Appropriation Accounts (Defence Services) 1963-65 and Audit R c W t  
(Dcfencc Services) 1966. 

2. On 12th June, 106S, an "Action Taken" Sub-Cornmittcc was 
appointed to wutinisc thc rcplics rcccived from Govcrnmcnt in pursuance 
of thc rcconi~ilcrltl:~tions ma& hy the Co~iimittcc i n  thcir c;irlier. Reports. 
'I'hc Sub-Conirnittcc was constituted \vith following Mcmbcrs : 

I .  Shri D. K. Kunte-Convener. 
2. Shri C .  K. Bhattncharyya. 
3. Shri K. K. Nayar. 
4. Shri Karcndra I(~i11;tr Siilvc. 
5. Shrirnati Tarkeshwari Sinha. 
6. Shri N. R .  M. Swamy. 

3. Thc draft Report \vus considcrcd and :ldopted by thc SuWomnlittix 
;it thcir sitting held on 8th February. 1969, and finally adopted by the Public 
Accounts Conlniittcc on 3rd March, 1969. 

3. For facility of rcfercncc the main conclusions/:rccommendations of 
the Corilnlittcc hnvc been printed in thick type in the body of thc Report. 
A statement showing the summary of the nixin rccommendations.'obsc.r- 
vations of the Committcc is appended to the Repart (Appendix) . 

5. Thc Comnlittee place on record thcir appreciation of thr' assistiince 
rzndrnxl to them in thir mattr'r bj  the Comptroller and Auditor Gener;tl of 
Indii~. 

Ncw Dr ~ i i r  
March 1 1 ,  1969 
f'halwtta 20, ldO0 (Scrktr  ) 



CHAPTER I 

REPORT 

I .  This Rcprt, of the Committee deals with action taken by Govem- 
ment on the recommendations contained in their 71st Report (Third Lok 
Sabha) on the Appropriation Accounts (Defena Services), 1964-65 and 
Audit Rcpurt (Defencc Services), 1966 which was pregented to the House 
on 28th March, 1967. 

1 . 1 .  Thc  action takcn notcs;staternents on the recommendations of the 
Committee contained in thc Report have been categorised under the follow- 
ing heads :- 

( i  ) Recotnrnertriatic~~i~s/~~hs~r~~ation~~ that haw been accepted by 
Government : 
S. Nos. : 1-3, 4, 5, 6, 9, 10, 11-13, 15, 17. 19, 21, 27, 28, 30, 

31, 32, 38, 39, 40, 41, 42, 44, 45, 46, 47-50, 53, 54, 
55, 56, 57, 61, 62, 63, 64, 65, 66, 67, 68, 70, 71. 

( i i  ) Reconi~~ien~latiorts/obscr~~alions which the Currimittee do not 
desire to purstre in view of the replies of Government : 

S. Nos. : 18, 24, 25, 26, 33, 35, 58-60, 74-76. 
( i i i  ) Recotnmendatioru~obsm~ations replies to which have not berrt 

accepted by the Committee and which require reiteration : 

S. Nos. : 6, 7, 8, 22, 23, 36, 37 and 43. 

(iv) Recommcndations/obse~tions in rrsperr of which Government 
Ime  jicrnisheci ittfcrim replies : 
S .  Nos.:  14, 16, 20, 29, 34, 51, 52, 69, 72 and 73. 

1.2. The Commhfee bope tbot Aspl replies in rrffnrd to tbasc mmmmcr. 
da ths  to which only intdm repks have su ter been famirkd nU bt 
submitted to tbem expedihdy  after @!bag tkm vetted by Aodk. 

1.3. The Committee will now doal with action taken on some of the 
rccommcndations. 

1.4. In para 1.3 1, the Committac bad rclmed to a bugs nunbtt of 
outstanding vouchers (Army 2866, Navy 664, Air Fom 6596, Fsctorlcs 
377) as on 30-9-65 in rcspcct d which credits for s t m  despatched to 



various consignee units could not bc verificd in thcir ledgcrs and made the 
follo\ving obscrvaticmt :- 

Para 1.31. 
"The Conlmittce hope that vigorous efforts would be continued to 

s p d  up the clearance of the outstanding vouchers. They also dcsirc 
that early dccision should be taken to deal onc way or thc other with 
items which are more than six years old. Special attention is required 
to deal with the outstanding vouchers of Air Forcc. wlicre the numbcr 
of outstandings is \cry large." 

1.5. In thc reply datcd 28-3-1 968. thc Ministr! of Defence statcd :- 
"The observation\ of the Public Account\ Committcc I~iive becri 

noted." 
2 "The out\tsndings on account of unlinked vouchcrt do not neces- 

sari11 reprcxnt an! loss of \torc5 or mic.rin9 documents hut arite due to 
a timc-lag between dc.\patch of \tore\ at con\ipor'l; end and it\ tahing 
on charse in thc con\ ipw'<  I c d p .  Thc ohjcction on this nccount ma! 
also bc due to certam other factor\ euch as non-productran of rccord of 
credit for storet to audit psrtv s t  thc time of audit, minor clerical error\ 
and other causes. Instructions have bccn issued by thc various authoritic\ 
to n~inimi\e the tinic-lag and thuq avoid the objections ah-irlitio. 

3. The prncnt potition of the otlt\t;~ndinyt s h o w  a considcmble 
irnprovcmentr as can be x c n  from the fact that in rcspcct of Ordnance 
Factories, out of 3,777 item. \ho\vn only 41s items arc pending as on 
3 1-3-67." 

"In thc caw of Air Forcc where large outstanding\ wcrc commcntrd 
upon. two Tcani\ were sct up for linking thc\c itclns for a pcriod of 
six months u r.f. 27-7-66. Thcrc was sonic tlclay in poitioninp the 
staff of the team and bcfnrc o r d m  were iswed for reckoning thc lifc of 
the teams from the date of formation (in January 1967), these tcams 
had to bc disbanded as their sanction expircd. Thc tcamc wcrc re- 
constituted in June, 1967. The l~ fc  of these tu:, t e a m  has since been 
cxkndcd upto 31-7-69 in this Ministry's lcttcr h'o. Air H0/29569/ 
502/E. 7/'4770/D(Air-111). dated 6-6-67. T h c x  t c m s  arc making 
continuous efforts to clear outstanding v ~ u c h c n .  In thc mcantimc, an 
Officer was deputed by Air Headquarters on ud hoc basis to  visit IAF 
Units and examine the problem of linking of outetanding vouchen. Thc 
oficcr has visited a numbcr of Units and reportcd thc causes of non- 
Imking of vouchcrs." 

4. "As a rcsult of the efforts made by Air Htadquaners thc number 
of outstanding vouchen upto 1964-65 pertaining to noncredit of stores 
has beat reduced from 6560 as on 30-9-65 to 3 1 72 on 3 1-3-67 as 
d b d  by thc CODA. 



- The gcar-wise break-down is as under : 
. -- - -- ---- -- 

Number of outstand- 
Year ings as on 

- - --.-- - - 30-9-65 31-3-67 - -  

- . - . . - - - -- .- 6560 3172 _ 
"'lvhc total number of vnuchcrs foc which no credit could be verified. 

as hhow in thc Appropriation Accounts (DS) 196465 in respect of 
Air Forcc was 6596. Air Headquarters havc stated that 36 vouchers 
rclate t o  non-TAF units and a, such thc total figure as on 30-9-65 comes 
to 6560 as shown above." 

5 .  ..To cnsurc that thc cxkting outstandings are cleared as quickly 
as pos$iblc, comprchcnsivc instructions havc been issued by Air Head- 
quarters to HQ Conirnand\,.'l!nit\ \,id@ thcir lcttcr No. Air HQ,'32077,' 
3:! / E  13. datcti 20-5-67 ( A n n c x ~ r c ) . ' ~  It has bccn stipulated therein 
that  in rc<pect of outstanding vouchcrs for morc than 5 '6 years old, 
~vhich cannot bc clcarcd in spitc of dl c!Torts, statements of case for 
Ivritc olf action as pcr existing rqulations should be prepared. To 
i~tuid iiiturc ;tccun~ulation, time-schcdulcs h a w  been laid down for 
clcarancc of unlinked vouchcrs at Unit and Command levels so that 
und':r no circumstances n vouchcr remains outstanding at Uniti3Com- 
mand Icvcl for more than 9 to 12 months." 

"Inrt~uction, h ~ \ c  5ince bccn i\sued to the Army and Xaval Head- 
quarters also to deal finally \tith un11nkc.d \ouchcrs ~ h i c h  arc. outstanding 
f o r  nwrc than 6 ycdrs by initiating nritc off ;letion in all cclscs which 
c,lnnot bc clcr~rcd dc$pitc ;ill efforts." 

6. "It is anticipitcd t h d  with thc mcasurcs so far talien, thc out- 
stmding vouchers   ill bc substantially cleared within a reasonable time 
and futurc nri\ing u i l l  bc rduced  consiclcrabl} ." 

In  their further reply, Jdtcd 24-12-1968, thc Mmistry of Dcfcncc 
Il.ltc hfdted : 

"Number of outmnding unlinked vouchcn iF as fr4lmvs :- 
-- - -- - -- -- - -  - - - - - - -- - -- 

As on As on 
- -  ---- --- - - I - -___  - -_._ A _  . -_ _ _  _ .WP-65 -10-Yd8 - -.-- 

Army 2 ,W 181 
N ,ivy 64-4 
Air Fotcc . . . . . 63% 1,424 
I 'JC~DT~ . 19 

--I-- - ---- -- --1 .- -I-- l -_- - _ _ _  ---- - 
+See Page 1 L4 



1.6. lEe Ccmdttw regret to note that teere been no improvement 
in tbe dearPnce of oolstanding ualikd vaachem in spite of spedd staff 
having baa BeCnlled for the work. I t  would appear that wbjle the backlog 
of okl ualhked vouchers is be@ d e a d ,  the current work is lapsing into 
urecvs A@nd 13,903 unlinked voucbers dklosed in the Appropriation 
Accounts for 1964-65, the number outstanding as shown in the Appropria- 
tiom Accounts for 1966-67 is 25,213. The number of outstanding unlinked 
voackm r e M q  to Air Force is particularly Lerlp. The Committee Rote 
that hdndons have been issued by the Air Headquarters in May, 1967 
to &itiate mites@ action, H here necewan , in respect d unlinked vouchers 
outsCaading for more than 5-6 years. To avoid further accumulaticm, time- - have been prescribed for clearance of unlinked vauchm so that 
a voucber does not remain outstanding at unit, command level for more 
than 9 to 12 months. The Committee hope that, as a result of these instruc- 
tions, dd unlialrd voudrers will be linked and thek further accumulation 
rPoided, The Committee woaM l ike to watch the progress in this respect 
tbmagh future Appropriation Accounts. 

Outstanding Rues on account of rent-Pnra 1.40 (S .  No. 7 ) 

1.7. In para 1.40, the Committee had rcferrcd to outstanding dues on 
account of rent up to 31st March, 1965 and made the following ohscrvn- 
tions :- 8 

Pma 1.40 : 
"me Conunittee regret to note that an amount of Rs. 2.50 crorcs 

on account of rent upto 3 1st March, 1965, rcmaincd outstanding till 
30th September, 1965. In addition, anothcr amount of Rs. 9.42 lakhs 
was outstanding on account of Defcnce department lands. Tt is all thc 
more surprising to note that m e  of the dues related cvcn to 1946-47. 
The Committee are not satisfied with the efforts so far made to effect 
these retoveries. Even though there may be somc difficulty in handling 
of all these rccovcries throughout the country by a spccial officer, thc 
Committee feel that the Ministry of Defence d~ould immediately evoltc 
some promlure so that these outstanding ducr arc recovered as early 
as possible. In case wherc recoveries arc not p s i b l c ,  the imovcrablc 
amounts should be written off with thc sanction of thc competent authtr 
rities. The Committee would also like to watch the progms of thc 
dtorts made in realising these outstanding dues through future Audit 
Rtports." 

1.8. la their reply dated thc 4th November. 1967, thc Ministry d 
Defence Sbttd :- * - f 

'Out of the amaunt of Rs. 2.50 crortx on account of rent and allied 
charges upto 31st March, 1965, remaining outstanding till 30th Septcm- 
bcr, 1965, Rs, 2.47 crores pcrtains to MES revcnuc, thc bdancc pr- 
taiDing to O r d a m  Factoris. Rs. 9.42 lakha stated to be outstanding 



on account of defence department lands, relates to the Military La& 
and Cantonments Directorate." 

"The outstanding amount on account of rent and allied charges upto 
31st March, 1966, as on 30th September, 1966, is Rs. 2.16 cmes. 
Year-wise breakdown of the figures of Rs. 2.47 crores and Rs. 2.16 
crores is given in Annexure*. It will be seen that there has been an 
appreciable clearance of the old dues." 

3. ''It may bc stated that the outstandings on account of rent and 
allied charges as brought out in the Appropriation Accounts of past four 
yean are as under :- 

1962-63-Rs. 2.43 crorcs (position as on 3 1-3-1963] 
1963-63-R?, 2.43 c r o w  (p i t i on  as on 30-6-1964) 

-Rs. 2.39 crorcs (p i t i on  as on 30-9-1964) 
1964-65-RF. 2.47 crores (pocition as on 30-9-1965) 
1965-66-Rs. 2.1 6 crorcs (position as on 30-9-1966) ." 
"It will be secn from abve  that until 1964-65, there had been 

either a steady or upward trend in the accumulation of outstandings of 
rent ,and allied charges. However, during the year 1965-66, the out- 
standing amount has come down to Rs. 2.16 crores. 

The amount pertaining to Ordnance Factories as mentioned in para 
1 above is Rs. 3.11 lakhs (Rs. 2.50 crores-Rs. 2.47 crores). This 
amount has k e n  brought down to Rs. 2.30 lakhs as on 31-3-67. Out 
of this, an amount of Rs. 1.74 lakhs relates to outstandings from displac- 
ed personb. Since there is a little prospect of recovery of this amount from 
the refugees, a proposal to treat this amount as irrccoverabls and write 
it off under Govcnuncnt orders is under consideration." 

".As regards the amount of Rs. 9.42 lakhs outstanding on account 
of Dcfence Department lands, Rs. 4.48 lakhs pertains to M'iitary Farms. 
This amount has since been adjusted through book debits. The remain- 
ing amount pertains to Military Lands and Cantoameats Departmeat 
(Rs. 4.35 lakhs) and Ordnance Factories (Rs. 0.59 iakhs). Out af 
this. an amount of Rs. 1 .J5 lakhs has since been recovccai and further 
instructions have been issued on 27th July, 1967, by MUC Direuorate 
for making sustained efforts to liquidate the drws as expeditiously as 
possible." 

"In so far as the outstandings against the departmental ~ffictfj 
releasedl retired or private partieslbodics etc. dc .  arc cmxrncd. bts'rdts 
the various measures already taken towards expeditious clearance of the 
oustanding dues as indicated in this Ministry's U.O. No. 15(1)/65/ 
7090 D(W-II), dated the 8th August, 1%. in reply ta PAC's Recom- 
mendation No. 70, made in Appendix XX of their 33rd Report (1965- 
65)-(Third Lok Sabha), further matsum have kxn d v b d  on the 



basis of the expericncc gained to augment the cxisting procedures aad 
these havc been stated in the succeeding paras." 

"One of thc nwin reasons for accumulation of arrears against private 
parties/bodies,'~rsons is attributed to nm-conclusion of contract agrec- 
mcntc or conclu\ion of legally dcfectiw contr;ict agrecmcnb. T o  over- 
come this, instructions havc been i m ~ e d  by the Army Hcadquarters on 
7th July, 1966 (copv cncloscd as Annexure*) to the Command 
authorities to amend the following clauses of the existing lease agree- 
ments :- 

3 months adtf;ince of rent in addition to one month's rcnt to be 
paid in deposit a? against onc month's ndv;incc il\ at present. 
I'hc p r t y  should he sul~irllarily c\ictcd after ncjticc for penis- 
tent default in paynlcnt of Govcrnn~cnt Juc.5. 
Exact amount of rcnt payblc  as a>ccrtaincd from the Garrison 
Engineer should bc shown at thc tim of execution of the 
agreement. 
The Govcrrllucnt premi\cs ivi l l  on no account bc pcrnlittcd t<) 
be occupied by private parties without csccution of a contract 
agreement. Where no contract exists, immediate stcps will be 
taken to enter into form;il agreements and the ngrecmcnt \ \ t i l l  
be signed by the authority compctcnt to allot the accommoda- 
tion. C ~ i c s  of the agreemcnt should also hc w t ~ t  to thc Chn- 
troller of rkfence .4ccount~; and the concerned Gnmson 
Engineer." 

As rcgards the outstanding againqt rclcased/retircd officers, thc 
followviog further 5teps havc hccn taken to recover thc amounts :- 

( i )  As soon as thc period of authorised occupation of an officer ha\ 
cnded and the p c r i d  of un-authoris4 occupation has con-  
menced. and immediate report indicating the facts of the case 
with a view to taking action to suspend [withhold thc payment 
of pcnsion in wholc or in part, uill bt fonvardcd by thc local 
Commands to the Army Headquartus. The report will bc sub- 
mitted irrespcctivc of the fact whether one-third of the pemion 
is being appropriated by the Controller of Dcfencc Account\ 
towards the public debit due from the ficer. 

(ii) In caws of un-nuthori\cd occupation b) thc rctircd/releascd 
officers, electric and wntcr connections will bc disconncctetl 
whcrcwr such supplies arc madc by the MES." 

With mprd to the outstandings against the Cantcmmcnl Boards, thc 
matter was considered and the following dccisims have becn takcn to- 
wards the expeditious rccovcry of the duc. from them :- 

(a) The outstanding ordinary grant-in-aid due to Cantonment Boards 
- -- trom whieb dm arc outstanding to 0-t and the liability - ---- ----.----.- "-- .-- - -.-. . 

*See Page 126. 



lor which is not disputed, will be withheld to the extent required 
and the aniounts adjusted towards the arrears. ?his procedure 
will apply even to thc undisburscd aniounts of the current year. 

(b) Spcciitl care should be taken to scrutinise the Budget pro- 
p s a l s  for the year 3967-68 to cnsure that full provision for 
thc arrcars outstanding to Govcmment is madc in the Budget. 

( c )  I:or subscqucnt ycars also, the ordinary grant approved for any 
C'antunmcnt would not be paid unlcss the Garrison Engineer 
conccrncd ccrtilics that no outstandings arc due to  Govcrn- 
mcnt from the Cantonmcnt Board in qucstion. If any out- 
standings are duc, the adjustment would first be made beforc 
making payment of the ordinary grant-in-aid. 

( d )  Whcrc the deficit Cantonnlcnt Board di\putes any claim nladc 
by the MES for arrears, thc Cantonnlcnt Board should immc- 
dintcly approach Ciovcrnmcnt at an early stage for a decision. 

( c )  In cases where the bills arc diJputcd by the Cantonment Boards 
for the reason that tho prescribed p e r i d  of notice as provided 
in thc rclc~ant  Watcr Supply Agrccmcnt had not k e n  given, 
the bill, prcparcd h) thc Unit Xcctwntant should rcll~.ct the 
agrccrncnt rate unlcs.; thc S;IIC~ ratc i \  re\ i d  in accordamcc 
~ v i t l l  tlic term\ tjf thc agrccnlc'nt. Thc. hill:, should bc rcdrictcd 
to the moun t  uhich c ~ n  Icgitirnatcl~ bc claimed in accordmcc 
u ith thc. agrc~w~cnt. 

( f )  ?'he rc1cv;mt claubcs in the M.;it~'r Suppl! Agreement when they 
come up for rencw.al o r  cxtinsion should provide that thc bulk 
suppl!, r a t c ~  durin2 ;In! tinmcial ! ex  slioulcl bc thc all-in-cost~xi 
ratc of thc prcceriing tinanciid !car an3 that thc hi= should 
co~~~niunicatc the s u m  to thc C'untimn~cnt Board as w o n  as 
possible. The liability oE thc Ekwd would, however, not 
dcpcnd upon thc scr\lce of the noticc. I'hc C a n t o ~ l c n t  Board 
on its part should c-iwcr thc ~~nticipated extra cxpnditurc 
involvcd on account of an! incrcasc in thc all-in-costtui rate of 
supply, by liceping a :,uit;lblc margin in thc ratc of rccovcn 
hum the public. 

(g)  Tlic N~itcr  Suppl) Agrecntents arc a lw  to provide that the 
dccibion of C;o\cmnlcnt in the matter of disputes bc.n\-wn thc 
Cantonment Board iind thc hlES pertaining to claims made 
for rent, clzctricit! and u a t c ~  charge% i\oulJ bc. final and 
binding." 

"To in~plemcnt the a h n c  Jcclsions, nccc\\iir) instruct iw~ hut been 
i w c d  by the Milltary Lanth & C';tntonnlcnts Dirrstornte and Arm) 
lle;~dyuartcr*, t o  the authoritic\ conccrnd 1 ~ 1  15th 0ctobr.r. 1966 and 
12th May, 1967." 



"In so far as the outstandings against the Central MinistriedState 
Governments are concerned, the question of liquidating the rent and 
allied charges against them is receiving attention and the progress is 
periodically reviewed at high levels. While the abovo procedure is k i n g  
followed in respect of past cases in order to ensure that outstanding 
dues are brought down by rcmvery as promptly as possible, as regards 
future cases, the foilowing steps have been taken to avoid any further 
accumulation of arrears of rent and allied charges :- 

(a)  The loan or trarr3fcr of Derfence Services property to State 
Governments or to other Ministries of the Central Governnlcnt 
will, except in cases of emergent necessity, be effected only 
after the ternu and conditions of such loan or transfer (includ- 
ing the hire charges or transfer value payable in this respect) 
have been approved by the Ministry of Defence and acccpted 
by the transferee, who will thereupon authorise its accounts 
officer concerned to accept the relevant debit for rentals (hire 
and allied charges) or transfcr (sale) value when raised by 
the Defence Accounts Department. 

(b )  In cases where a Dcfencc Serviccs property is requircd by a 
State Government or a Central Ministry as an emergent mm- 
sure and settlement of the terms and conditions of such loan 
or trander is likcly to take \ome time. thc proprt! in qucs- 
tion-if surplus to the Defcnce rcquircments-will tw initially 
handed over on loan only with thc approval of Defencc 
Ministry o ; ~  thc basis that the transfcret: will acccpt the tcrnr~ 
which the Ministry of Defence ma) thcscaftcr dcternune; that 
is in such caxs  thc terms and conditions of transfer will bc 
scttled and accepted, as far as possible, within a period d six 
months from the date of taking over possession of the propcrty 
in question by the transferee failing which the lattcr will have 
to accept the relevant dcbit on account of rental (hirc and 
allied charges) on thc bahh of thc as.ewncnt madc bj 
Defence Ministrj." 

"It will be noticed that consequent on the adoption of thc abovc 
mentioned mcasurcs, there is a downward trend in the overall outstand- 
i n p ~  against the various parties. T h i s  Ministry )s also maintaining ii 
continuous watch on the clearance of outstandings." 

1.9. In their further reply dated the 23rd Dacmbcr, 1967, thC Minktry 
d Deface stated : 

statement showing the outstanding on account of rcnt and 
allied charges upto 31ht March as on 30th Scptembcr in rc- of the 

1965 and 1966 was indicated in Annexurc 1 of the reply given 
4th Novcmbcr, 1967. A similar statcnlcnt in rospsct uf the year 



1967 in the same form is attached herewith. This indicates the progress 
of recovcry. I t  will bet seen that thc total amount due as on 30th 
Scptcmbcr, 1967 with reference to the arrears which accuniulatcd upto 
3 1 st March, 1967 was Rs. 2.14 crorcs as compared to Rs. 2.16 crores 
a year earlier and Rs. 2.46 crores two years earlier. 

2. Thc recovery of outstanding duc continues to be pcriodicall) 
rcvicwed and further measures are takcn as and when considered neces- 
sary. Attached herewith arc two sets of further instructions which 
havc hem issued since the earlicr rcply of 4th November, 1967. The 
instructions of 6th December, 1967 consolidate the various instructions 
which havc been issued from time to tinla, M m e  the rejponsibility of 
thc MES and the local administrative authorities, indicate the measures 
which have to be takcn by each of thc two authorities and summarise 
briclly thc position regarding the conduct of enquiries, the calling 04 
audit report and the write off." 

3. "The further mtruction5 contalncd m the letter of 1st September, 
1968 prescribe musurc:, calculated to lmplemcnt more effectively the 
instructions for cutting off electricit\ and water connections in the event 
of non-payment of dues." 

3 I t  I \  h o p 4  that ,I\ a rc\ult of the rncawres taken, the position 
W I I I  contlnuc to s h o ~  ~niprovcnicnt part~cularlq In the categoriec, of ducs 
duc fronl partre\ other than Ccntral Guvtrnnlcnt Departnitnt and State 
Government." 
1.10. 'I'he Committee note that the outstanding dues on actmaat d rent 

i u  on 30th September, 1967 hrw come down to Rs. 2.14 mores 4s compvcd 
to Rs. 2.46 crwcs as on 30th September, 1965. Tbe CommiUce am, 
however, not satisfied over the progress made in the iiquidotion d old 
arrears some of which relate to the pdods as far back as 1946-47. Th 
Committee desire that Government shwM look into the mwm for s k n  
progress in the liqoidgtion d the mars, pPrticoMy those da$bg to the 
period 1953-54 onwards and take steps for their speedy rrcovcry w tLrt 
write-&, where dues are not recoverable. 

Losse~ uwailinx re~~~rlarist1tir1t1-Pc1r~igrapIt 1.43 (S.  No. El) 
1 . I  1.  Thc Appropriatbn Accounts Defence Serviccs 1965-65 d i s c W  

108 c a m  of lc~ses involving Rs. 89 lakhs which were awuiting rcgularh- 
tion for niorc than onc >car. In Para 1 .J3 of their 71st Report (mid 
LA Sabha), thc Public Accounts Coa~niittc*: nude thc following o h r v a -  
tions : 
Para 1.43 : 

"The Contmitttx hope that spcxial cliorts would bc made to b r ~ g  
down at a rapid p a u  thc nunikr  of cuw, of loss which n d  wgu- 
larisation." 

I 



1.12. In their reply dated the 12th July, 1967 the Ministry of Defencc 
statcd : 

"The observations 111ade by the Conutiittce havc been noted." 
"Similar observations were made by the Public Accounts Connittcc: 

vide Serial n'o. S of Appendix LX to the 48th Rcport (Third Lok 
Sabha) on thc Appropriation Accounts (Defence Scrviccs) 1963-64 and 
Audit Report (Defence Services) 1965. These observations werc cxa- 
mined by this Ministry, in detail, in consultation with the authorities 
concerned and the steps already taken or proposed to be takcn, for 
cutting down delay in the regularisation of Iosscs, \wre conmunicated 
in the note dated 30th Deccmber, 1966 forwarded to the Public 
Accounts Committw undcr Ministry of Defence Ofice Memorandum 
No. 11(9)/66/D(Budget) dated the 17th March, 1967 (copy e n c l o d )  
that the cases of losses raiwd upto 31-3-1964 should also bc referred to 
the prewnt cul hoc Committees for expeditious scttlcmcnt." 

"With thc adoption of the measures alrcady takcn, the cascs of 
losses will, it is hoped, be regulxiscd nmrc promptly in futurc." 

1.13. In their further reply datcd the 24th December, 1968, the 
Ministry of Dcfencc havc statcd : 

"Thc numbcr of cases of losses. awaitmg rcgulariution fur morc 
than one ?car ha* been reduced from 84 amounting to R\. 77 l;ikli\ as 
on 30-9-66 to onl) I I ;  arnountinp to Rs. 13,10,291 on 30-9-1968.'' 

1.14. WWe the Committee appreciate that there has been improvement 
in regnhuisation of losses disclosed in the Appropriation Accounts, 1%65, 
they find that the ovcr-all position of losses awaiting regularisstion for morc 
than one year has deteriorated. As against 108 caws of losses amounting 
to Rs. 89 laLhs disclosed in Appropriation Accounts, 1963-65 the number 
of cases disclosed in the Apptopiatmn Accounts, 1966-67, is 168 amount- 
ing to Rs. 2.88 crores. The Commitlee, therefore, desire that concerted 
eliorts s h d d  be made to curtail the delay in regulaisation of losses. 

Non-utilisation of Gliders-Paras 2.71 and 2.72 (S. Nos. 22 and 23). 
1.15. The Govcrnment sanctioned in March, 1962 and June 1963, 

the manufacture of 300 gliders in an Aircraft Manufacturing Depot at a n  
estimated w s t  of Rs. 15,000 per glidcr. Only 57 gliders could however, 
be produced by December 1966.5. Out of the 57 gliders nianufacturcd, 35 
werc issued to various N.C.C. Units but thcsc 11aJ not bccn put to any 
uw by the units for want of air-ficld facilitic\, hiingar spacc and trained 
instructors. In paragraphs 2.7 1 and 2.72 of tlic 7 151 Report, the Corn- 
mitee made the following observations :- 

"2.71. Thc Cornniiltce fecl that tlic progrrtnmc ftw the rnanufacturc 
of gliders was drawn up in lhc nro\t nnin~:rginirtivc manner. The quc+ 
tion of providing hangar+ and pilots to thc gliding clubs stiould hnvc 



'9.72 : Tb6 twalt of this lack of coordination regarding ddkcnt as- 
pects of this case has been that an a p d b r e  d Rs. 20.72 l8khS 
iacrrrrcd on the rns~lufscture of 57 gliders and in additJon rOotber 
q c a c h r c  of about RB. 20 lakb iOCMCd 011 tbc material etc., bum 
not served the purpose of imparting training to the cadets so far. Th6 
Committet feel that b&xe m&takhg such projcd~, differcat sspacts 
of tbe same should be examined in detail and proper coordinatioa QI- 
mved as lack of tbe same is bud to r W  in wasteful txpe- 
The Committee hope that the Ministry of Defeace would take mbbb 
mursum to utilise th, gliders for tbc purpose for which they ann in- 
tended and speady measures would be taken in that direction. 

1.16. In their reply dated tkc 17th July, 1967, the Ministry of 
sEnted: 

"Polowing steps have been taken by Govtrnment to activate gW& 
wherever gliders are available in tbe N.C.C. Air Wmg Squadroas and 
to give instrudioa in #ding to N.C.C. cadets :- 
O The Pay scale of tbc post of Gfider Imtmdm has been rrised 

from Rs. 350-25-575 to Rs. 500-40-700. 
[Authority : Ministry of Deiemx ktter No. 9289/NE/EERS 
(3)(~)/352&B/D(Gs.N), &tdd 21-1 1-19661 

(ii) Tbc qualffition for mmha?t to tbe post of Glida inshPr>- 
tor has baen )Ilwaed from Intumbdiabe to Matriculation to 
bring it at par with the quali6catioa pr#aibed for similar posts 
in the DGCA. 
[Authority : M i i t r y  of Defence letter No. 9289,'NCC/PERS 
(C)/202I-B/D(OS.TV dated 17-6-1967]. 

(iii) Dm to shortage of trained Glider Instructors, Air Pone 
Pi& have been gven special (conversion) Tniaiag in 
Gliding to be able to scnre as OWr instruaars. 

(iv) 5 Gliders (2 at Raipur, 2 at Amritsar and I at Ahmedabrtd) 
havc been loancd to Civil Gliding Clubs so that facilities avail- 
able with such clubs are utilised and a-ainins in Gliding is 
given to N.C.C. cadets. 

Two more gliders at Jullundur aru: similarly proposed to 
be transferred to the Civil Gliding 0 there. 

I45LSS(C'I'),'6li-? 



(v) State G0verrmemt.s haw been addressed demiofliady at a 
high IeveI to expedite ~0119truction of hangars. The ma- ia 
also proposed to be taken up with them at Chid 
level. 

(vi) Procedure for repairs of gliders has been strtamlined." 
2. As a result of the measures detailed above, Gliding has bam 

actiwrtbdat 12places. (Listattechad atAnncaure)*. Outofatutald 
48 Rohini Gliders roceivod from Aircraft Manufactuting Depot, Kmpur 
23 Gliders are positioned at these places." 

"It is expected that at 13 places Gliding will be activated in the 
neat future. At these placcs, thc remaining 25 gliders are positioned. 
@hta& are given at Anntxure)**. 

3. The AMD Kanpur reported to D.G.N.C.C. on the 21st December, 
1966 that they had a few more gliders ready for despatch to N.CC. 
Units but t b  latter wace not prepared to accept the gMers. Thair 
number was reported by A.M.D. Kanpur as 5 in May, 1967. The 
N.C.C. Units could not accept the gliders as tbey did not have hmgar 
space for storage of N.C.C. gliders even in crates. With some 
mutt in the situation, 3 mom Rohini Gliders have recently been des- 
petched by AMD Kanpur to N.C.C. Units at Trivandnun and Cbnnba- 
t a c  but the Units have na yet confirmed their rtceipt." 
1.17. In their reply Qted 15-10-1968, the Ministry of Dcfcna sWd 

t h s t p r o d u c c l o n o f ~ b y X ~ w a s s t i l l i n ~ s t o o o m p k t o t b t  
e x b t i q  order of 85 Rohini and 20 X'E-3 gMem 73 Rohini and 2 IT'G-3 
gtidffs have been produced and the balance of the order is expaatd to be 
armpletbd by the second half of 1969. Out of tbese 75 gtiders, (iaduding 
10 baaed to Flying Clubs) were positionad at 22 stations *re gMng 
tFairSng of N.C.C. Ait Wing Units was in progress, and 13 were bcstad 
at 6 places wbere glidrng had not bcen activated 

1.18. h~ theif furthtr taply datbd 24-12-1968, the Mnistry of Ddeace 
strtad: 

'T%c production programme of gliders, in order to meat the q a b -  
meat of the N.C.C. was revked in Jaaunrp, 1963. Tbc number ot 
~ t h c n ~ g w r s 3 4 ; a D d l S w l c n t ~ m b t n b r d  
QPring the 'M Five Year Plan. At tbt rate of 4 gtidar (dad 
seam) a d  3 gliders (single seater) for each sqaadran, tbt total q u b  
lroeotforthb49rqordrPnswarkcd0~tt0196glida, (dual-) md 
147 Otidar Wgk beater). 25 giidcFs (dual rtota) and 18 (w IWW rpae awdabk. The brrlrna required ms, 
tbad~lt, 171 @kf (dPal rod 129 glldar (sin& m) 
-rtotalof300. T ~ g i a t o s m x m a t t b e o r d a f o r 9 1 ~  
I ~ - ) * h d ~ b a e a p l r a a d , O o v a a m a P S . . N l ; a a r u  

L S s s r  1 138. - - 
..sse?&1#. 



issued in June, 1963 for the manufacturn at the AMD Kaapur, of the 
balance of 80 (dual seater) gliders and 129 (single sater)  glidtrs 
meet the then estimated requirements of the N.C.C. The pusition was 
reviewed in December, 1965. It was agreed that due to d i k d t b  
experienced in the recruitment of instructors and provishing of hangars 
facilities by the State Governments, it would not be possible for the 
N.C.C. to accept more than 12 (dual seater) and 6 (single seater) 
gliders per year; and it was decided that production of gliders should 
be confined to 85 (dual seater) and 20 (sin& seater) gliders mak* 
a total of 105 in all, as against provious orders for 300 gliders." 

"There are 42 Air Wing Units. Due to Air Force operations and 
heavy civil air traffic gliding training for the N.C.C. is not feasible at 4 
of tfrese units. This leaves 38 units. No increase in this number is 
envisaged at present. On the basis of the experience gained, it is pro- 
posed to restrict the scale of gliders to 3 (dual seater) and 1 (single 
seater) per unit." 

"Out of the existing 42 Air Wing Units, a total of 22 units are car- 
rying out gliding training I t  is expected that by June, 
1969 hangar and allied facilitie will become available in the N.CC. 
and it will be possible to allot 6 more gliders to Air W w  units. The 
disposals of the remaining ghders which have already been produced, 
including the possibility of supplying them to other c o u n t r i a / a ~  
is under consideration. 2 Rohini gliders have already been delivered 
to Malaysia." 

"In the majority of Air Wing units of the N.C.C. hangar accommo- 
dation is provided by the Air Force, D.G.C.A. and local ilying dubs. 
Undet ttkc N.C.C. schane State Governments are requircd to provide 
accommodation facilities (this will include storage accommodation for 
gliders in Air Wing Units) to N.C.C. units. 'Some States have already 
constructed hangars and in other places hangars are under amsbuctioa. 
Some State G o v e m m t s  have W e d  funds and preliminary wucks 
like Sitting Boards, procurement of land etc. is in progress. Action has 
also been initiated by thc Central Govanmeat to a&he provision d 
hangars at 10 mote stations. We expect that at tbc cumulative d t  
of aII tho efforts which have already b made and arc being made, 
it drould be possible to reach a stage when all the gliders whi& an 
already b& and thosc which are still to be supplied to tbc N.C.C. codd 
be pa into p o d  use for the training of sizeable number of N . W .  
cadets in gliding." 

1.19. AS regards gtiders loaned to flying clubs, the Ministry of Defmcc 
have stated : 

"N.C.C. gliders am loand to Civil Gliding Club through D.G.C.A. 
OnraoaSpdal~tordersfromAitHcadqUPltEC3ffidanarecoaab 



ed by concerned units from H.A.L. D.G.C.A. then allots civil regism- 
tion number to the glider and authorises the Club to take over the 
glider from the Unit. The t m s  and conditions of loan of N.C.C. 
gliders to Civil G i i i i  Clubs are given below :- 

(a)  the gliders wiU be utilised primarily for training N.C.C. Air 
Wmg cadets. 

(b)  any extra capacity, after mceting the requirements of N.C.C., 
may bc utiliscd for the members of thc club. 

(c) the &den should be returned any timo the D.G.C.A. makcs 
such request at the instance of the D.G.N.C.C. or Air Head- 
quarters. 

(d) the clubs should maintain the gliders in good condition, wur 
and tear and depreciation excepted 

(e) the gliders should be insured by the club against dl round risks 
and flying risks at its wst. 

( f )  the clubs m i v e  subsidy from D.G.C.A. for gliding and charge 
the cadets at normal subsidised rates of Rs. 2/- per launch 
which is paid by the State Government. Clubs also chargc at 
the same time rate for Rs. 2/- per launch to their other 
membas." 

1.20. Tbe Caennitbe art Plot happy about the manwr k wb&h tb 
scheme was plPMed a d  aecntcd. A pmpmm wm drawn up h JIP~ ,  
1963 for tbe prodocCioa of 209 gliders for h e  requSremebt9 of N.C.C. Air 
Units, but, after a nview, the number was red& to 105 m Dcccmkr, 
l%5. 75 of the# glSdeR brve so far been probed,  but only 46 are 
khg u t i l i  by N.C.C. Air Units, 2 having been deliPerad to F o n e  
Gowrnments 

l .2 l .Tbe43mmde ' ~the t tbepra fn&wmunder tn l rwoR 
lPsssmptioas as to the number of air u&s fhPf d d  be 

b t . t i # r d a n d t L e . 8 a b e r o € ~ t h P t t h e s e ~ w a a l d n e t d .  Tbisiu 
eridart freer tbe fpCt that out of 42 Air Units, oaly 22 c a d  be providal 
w&b t&hg kePitkr h .iirlirp. Even for tbe pnig tbat were provided 
r r W I t r P i n i n g f s c j t i ~ i l ~ f ~ t h a t 4 ~ d e r s r P a u l d w r f l B e e p e r n n # , a ~  
~ 7 ~ e a v i s r l p d .  I ~ w w l d a p p e r v t h p t l P d r O f q o n l i & d  
hrstnrdor~, d absmx Of hnnrrar fadiities mede diiRcuit for Cavern- 
med to pro* tddq on the scale coahmyktted. 

1.22. Tbe Committee note that Covenuneat propost? to extead tRhhrg 
facilities to uaits to whom tbey are at present uot arailPMe. Ttaey bope 
t & t t h i e w ~ ~ t e h l l r r s e o f t h e 7 3 ~ ~ a ~ .  Tbc 
Coramittee would also like Government to examibe whether, in the light of 
exiaineee gPteed, & would at all be necessary to proceed with tfie prod=- 
t i o o o t t k ~ 3 0 ~ .  



1.23. me Commke PLso nate tbPt 10 oat of the 75 gliders hwe beat 
&aad to tbe flying daba for trairrhrg d N.C.C. cadet. Acmdbg to the 
rnagemed made by Government with these dubs, they are free to aSe 
tbe gliders for their pmpoea after meeting the of the N . U .  
Ak Units. The Committee desiae that close cOOrdhtatiOn SmonM be e4Escbed 
W~WWU the flying clubs and the N.C.C. gliding Glnits to avoid anpliatioll 
fduties ned effect eamomy. 

IMm Expenditure on hnrbPse of Fresh Vegetables d l 3mi f s -P~  
2.155 & 2.156 (S Nos, 36 and 37). 

1.24. On 3 1st March, 1964, Government sanctioned conclusion of 'a' 
newtiated contract with a cooperative society sponsored by the West 
Bengal Government for supply of fresh vegetables and fruits in the West 
&nRd anas for the year 1964-65. On the basis d the lowest rates obtaia- 
ed through open tenders invited a month and half earlier, the contract with 
the society was found to be costlier by Rs. 14.10 lakhs. For the yeat 
3965-66 also a contract was concludal with the same society at the rates 
which were about 7 per cent higher than those at which thc earlier contract 
was concluded. In paragraphs 2.155 and 2.156, the Committee made the 
fallowing observations : 

"2.155 : Thc Cornmitt= also fccl that whde cntering into contrad 
with the coopcrativc societies in such caws the provisions of the Finan- 
cial Rulcs that no price prcferencc should bc g i v a  in such cases, shouid 
have been kept in view. They regret to note that this was not done 
while entering into this a m e n t . "  

"2.156 : Thc Committee also de\ire that the Ministry of Dcfmce 
should devise sornc ways and means to srltisf) thcmsclves that thc rats 
paid by thcm to t h w  cooperative m i ~ z i e s  for the supply of frttsh 
vegetables and fru~ts are not cxwssi\e and that they compare favourabEy 
with tbe pwvailing markct ratcs Payment of excessive rate to the 
v r a t i v e  societies would m u l t  in taking away the initiative m th 
part of the micties in managing their affairs economically and u d c t  
create a sense of wmplacmcy which is not healthy." 
1.25. In their rq4y d a t d  thc 26th July, 1968 m rmpcct of pan 2.155.  

thc Ministry have \tatcd :- 
"The recommendation of the Committee is noted. It may, h o u t x r ,  

hc mentioned that at the meetings held in the 0 6 ~  of B:kS.C. F3str.m 
Command, on the 28th Januru), and 5th February, 19&, to discus 
the question of entering into agreements with the State Agriculture 
DcpaRmcnt or gcnuiw mpwat ive  vegetable powen'  Socielies for 
the pnxlvcmcnt of vcgctrlblcs. potatoes, onions and fruit. in accordula. 
with the instructions iuucd by the Army Headquartas in their l e t k ~  of 
6 January, 1964, thc Sccrctary, Coopartion Department, G0vcmm;nt 
of Wcst B e n d ,  had stated that in terms of the Army Hcadquarkrs' 



letter it would be more appropriate if cantracts were entered into either 
with the West Baagal Apx Cooperative Agricultural Marketing Society 
a with tbe Cooperatioa Degartment, the Apex W t y  is tbe c W  
mark- organisation ol growers in which tha State Oovernmeiut is 
holding shares and as such it is eligible to supply Army's requirements 
of vegetables, potatoes and anions at various stations in the State and 
that the Army authorities should only negotiate with the West Ben@ 
e x  Cooperative Agricultural marketing society Ltd. Subsequently, the 
Secretary to the G o v m e n t  of West Bend ,  Cooperation Dcpartmmt 
canfirmed in writing to the B.A.S.C. Eastern Command on the 1 lth 
February, 1964 that the West & q a l  Apex Cooperative Agricultural 
Marhetiq Society Ltd., being the chid marketing organisation of 
growers' coqeratives in the State were ehgible to supply the Army's 
requirements of vegetables, potatoes, onions and fruit at various stations 
m West Beagal. It was also clarified in this letter that the Apex Socidy 
wouM obtain supplies from the g ~ o w m  Cmperative Societies and their 
members but if there was a shortfall under any item or the primary 
d t i e s  did not handle such commodities these would have to be pr* 
cured from other sources and to this extent relaxation of rules and po- 
d u r e s  must apply and thc appropriate Ministries in the Govmment 
of India were being informed. It was on the basis of the views expres- 
4Cd by the Government of West Bengal that negotiations were carried 
mt with the W a  Be@ Apex Socicty for mncluding contract for 
supply of vegetables, potatoes, onions and fruit at various staticms in 
West Bengal during 1964-65. 

2. Subsequently, awe considering the question of concluding 
negotiated contract with this society for supply of vegetables, potatoes, 
onions and fruit during 1966-67, the Government of India, Mi&q 
ol Food, Agriculture, Community Development aod Cooperation, thc 
Departmat of &qmat ion  also confirmed on 5th May, 1%6 that this 
wcicty is a federation of dl primary cooperative marketing sacktias d 
p a s  in Wcst BmgaI and as such it should be entitled to cntcr into 
contract with the Army authorities oa bchalf of its affiliated prirmry 
markding societies which are p e r s  or@.wtions." 

1.26. In their reply dated the 25th July, 1968, in respect d para 2.156, 
tbe Ministry haw stated :- 

"TIE recomrmrtdatioa of the Committee is noted. lnstructiaas werc 
issucd by A m y  Headquarters to thc comarands oa the 23rd February. 
1966 enclosed) to the effect that rsues paid uader htgorrntad 
amtmcts with cooperative societies spoasorcd by the State Gooernmeats 
me to tW: furod ia mutual msuhariw with the Cdlcctor, Local F m -  
tion Comm;reda and thc C.DA aoncenud. Corrtrpcts will be oarrc 
tiaacd in favour d the Ststc C3auanmeats a tba Coopcxative Socittieh 

, tptsmd by tbc Statt Govmmmb provided the canpde~t finarreial 



authority is.satisficd that the rates ofEcrad are reasonable and e- 
tivc If the rates am collsideasd to be mmmmble ,  the ofFer of the 
S t a t a A g e w y i s t o b e ~ a n d a m p e t i t i v e t e n d ~ f h t e d 8 t b r e  
discretion of the competent financial authority when the Statc sp fWd  
Cooperative Society can also awpde." 

2. "Rates to be paid to the cooperative Societies are being worked 
out by taking into account the prevalent wholesale market rates obtain- 
ing in the area and transportation, mrting/grading charges, etc for 
obtaining supplies COIlforming to the A.S.C. spacifications" 

3. "It may be mcationed here that the rates d u e d  by the West 
Bsngal Apex Cooperative Agricultural MarLetmg Society for suppty d 
ve#%ables, potatoes, aaions and fruit during 1967-68 and 1 9 M  w t m  
not amsidered to be nasonab1e and, in accordance with tbe uistiqg 
insbuctions, connpetitive tenders were invited for these two yean d 
amtracts were condud& with the lowest deMkren who58 rates were 
found to be lower than thc rates offered by the sociay." 

128. A contract was coacluded cm 26th November, 1962 by tba Army 
Rmbascr Organisation for the supply of 'pickk mixed' on the bsis d 
'tcader samples' only without indicating the warranty period, though the 
naraPl warranty paiod for the stores is 18 months. 28.9 tcmncs d tkse 
pickhi, casting Rs. 56,200 were later found unfit for human 
14.7 t a m s  in J w J u l y ,  1963 and 14.2 tmms in Januray-Febmaq, 1964. 
Tbe Commiacc made the IoUowiq Otrservatiaas in pmagmph 2.179 : 

1.29. In thdr @y &tad tba 28th May, 1968 tbe Mintshy ot DdQlcc 
bswstotadr 
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"The Army Purchase Organisation (Chief Dirador of -1, 
_Departmat of Food, is the prowing ageacy for all the req- 
of Cantral purchase articles d foodst& for the Defence Servicas. llze 
Organisation enters into amtracts/agreements with the suppliers for tbe 

* purchase of tbese articles accordinp; to the indtats plaobd by tbc QMG'e 
Branch, Supplies and Transport Direstorate." 

"As already explained in the note forwarded to the Lok !h&a 
Secretariat with this Ministry's Office Menurmdum No. F. 1 1 ( 13 ) / 
WD(Budget), dated the 9th November, 1966, for submission to tbe 
Public Acaxlms Committee, all AX. specifications relating to pscbal 
food items like tinned fnrit, jam, vegetables, fish,  at, pkkks, stc 
provick a warranty clause. In all regular contracts amcludad by tbe 
Army-- 

. . with the suppliers of such items, a war- 
ranty clause is invariably included. In tbe case nlatmg to purchase d 
piddes during 1962, an indent was placed on tbe Chid Dtrocbor d 
pvchase on 3rd Nooemba, 1962 aad d d i w q  was asked fa by tb, 
5th December, 1962. Warranty was not insisted upon, as pickles warr: 
q u i d  urgently and pr0au-t in the normal manner aQcordmg 
b ASC specifications would have taken a long time. Normally Iha 
Atmy Purchase Or- . . requires 23 to 3 months' time to arrange 
mrppk according to the ASC specificaticms and tbe p n % d d  
procuhm." 

"The reasons givea by the C W  Dirador of Purchaac for not in- 
dud& a warranty dause in the - fa ther procureaxurn of pclda 
on "tender s8~13pIe" basis have been fully nproducad in the natc sub- 
mitred to the PAC earlier. A ref- was again made on 1 3 4 4  
to the Department d Food on the basis of the obwvatioas of tbe PAC 
asking them to indicate the reasons for not pmvidmg a warranty drPsc 
in the arntract for pudme of in 1%2. Tbcir attention rrrv 
also drawn to the h s t m a h s  issued by tbo Minisay of Frnaaoc on Q 
reoommendation of the PuMk Aowums Comminoe made in p a  49 
d tbt 15th RepKt ( 1954-55) that pvrhasc of perishable itcms shtndd 
be ammi by a warmmy. Tbe Army Avchrue t 3 r p w w m  . . hasst8kd 
i n ~ o n 2 ~ 7 r h a t s i a c e s u p p l i e s d p i c k l a s w a e ~ ~ ~  
Drdsoce Services to mbet a mbst urgent demand, the ooacncta rsrt 
phoad 0ntePdtrsPmpk bdsadaciQd inthemsdiagbeld al 
15-10-1962 in tbe rwrn d W  -at Pnrchax in which 
~esoCthaOHG'sBnachwacrlsop.tsent .  Awarrantydrart 
btbccascofpa iohPblegoockis~prov idadintbtoontrscc f  
whencvasuppliesanotrt;rinadaspapesaibcd~ih.rdioas. Firkr- 
avu, s* pickfos wae ur@y rcquirad for irnmuii8tc consomoplra 
by the Army and tbm was no time b pocrvle the mppk a per Zbt 
rrornralp.ocedurc,therPQpteswerook.irrodwtcnda)8mplo~ 
a n d m # ~ ~ h c a s m n o w t f i a n t v ~ w a ~  --" 
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of delay in supplyiug of equipments and completion ob civil work, the pro- 
ject could not go into production in April, 1965 as stipulated, witb tbc 
result that expected savings in foreign exchange at Rs. 2.38 lakbm per 
manth from April, 1965 did not materialise. Fi packages of s t o m  were 
a)so found missing. The Committee made the following observation in 
pamgmph 5.13-5.15. 

"5.13. The Carhmittee regret to find that due to various &lap at 
M e m t  levels the scheme to set up a plant for the produ&m of ex- 
p k k s  with the object of attaining self-su&kacy, could not be 
achieved in time. The following unsatisfactory features have hem 
noticed in this case :- 

(i) There was delay in getting the scheme approved, as a result of 
which the Government auld  not avail of the first ofter of the 
h and as a consequence they had to pay highex prices for 
the same supplies from the same fum. 

(ii) The D.G.O.F. could have taken advantage d the first O&T d 
the bnn by asking them to keep it open for some time ~ U C  
which was, however, not doad. 

(iii) Even though the civil work was scbedukd to start by April, 
1965, tbe administrative approval was ljven only in June, 
1965 which indicates that tbe matter was hdHurrrOy 
handled. 

(iv) Tbere was no proper ccwKdinatioa betwecn different autbori- 
ties. 

5.14. While conceding that some time is talren in drawing up Pad 
finahiag the plans, the Committee do not agree with the amtention of tbc 
Mrbtry that the bulk of the time atkt13 in this case was rracerrury m tbq 
fbtl that much of tbe administrative d a y  at cfiflmnt kveb could hve btm 
c d y  avoided. As a result d all tbcse, tb t  Committee regret to 6md drnt 
tbe tspected saving of Rs. 2.33 l a b  per swath in fmip cdwqp from 
April 1965 coutd xu% be achieved. 

5.15. Tb Chmitttc hope that the Mimiqtry would enswc drot 
prerent target of coawris-p; the plant by 1st Juiy, 1967 is not impadsd 
owing to furtber d&y or lack of initiative. 'Ibey would Jlo like to be 
infOIPlbd whctber any action was taken to obtain liquidated damgm frmCI 
tbe 6nm for tbe delay in the d d i v ~  of the m a c b ~ ,  and if oo, with rbt 
resultw 

1.32. In their rtply dated 3rd Scpramkr, 1967, tbc MiaWy d 
DeQaaeaotetcd: 



Paragraphs 5.13 and 5.14 (Serkd Nos. 61 Md 62) 
"The observaticms made by PAC havc been noted." 

Paragraph No. 5.15 (Setial No. 63) 
"The NCP expansion plant has since becu completed a d  ~~ 

on 25th August, 1967. 
Thc question oE obtaining liquidated damages from the firm for delay 

in the delivery of the machines is under examination and a further @Y 
Wiu fdlow." 

1.33. In their reply dated the 10th July, 1968, the Ministry of Defence 
stated : 

"In this Ministry's Note No. 8/7/67/D (Projects), dated the 3Oh 
Seutembcr, 1967 fmarded to L.S.S. under Ministry of Defeace 
OM No. 1 1  (2) /67/D (Budget), dated 7-10-67 regarding action taken 
by Government it was indicated that the question of obtainiag liquidated 
damaged from thc firm for delay, in the &very of the machines was 
uader examination and a further rcplv would fdow." 
2. "The matter has since boen examined." 

"Government have been advised that liquidated damages can be 
claimed only if thcrc had beeu any delay in tbc deliveries resulting in 
thc deiav in the ccrmmercial use of the equipment; and that token 
damam d me rally to the extent of 10% of tbe liquidated damages can 
be claimed, but if it is challenged by the contractor, the Mioisby will 
havc to decide whetbcr anv inconvenience bas achrdy been cawd and 
wbethcr thc same can be proved bv adequate evidence to the e m t  d 
the damancs claimed in that case." 

3. "In accordance with the term, ol the contract, the supply of equip- 
mcat was to cammeact: within 8 months and completed within 16 
months after receipt of the 1st quota of payment (made on 12-2-64) 
or from the date on which all technicalities were clarified whichever 
aas later." 

4. ''Then: is a differmcc of view between the supplying £irm and 
Government aa the question whetbcr the items d plant/equipment 
wue delivetrd in time. It is in any case not parsiMr for G<Yvcmmcnt 
to show that the delivew of the plant/equ@cnt resulted in delay in 
t&: axnmcnial usc d tbc plant (which has been takcn to mean com- 
rnissioninn atxi starting d pmhctioa on the plant) or caused any in- 
omwckncc. This is because tbe commSioning d tbe plant was 
delayed duc to delays in $rc civil works. It is theaeforc not possible 
to claim liquidatad damages or token damagcs from b e  firm." 

"As regards the missing coasiffnmeas. the Cuusnince have beta 
informed by Audit that tbc firm were d tbo opinion that sibce tbc 
stom were del ivcd on f.0.b. wsscl a Scandinavian of other North 



~uropean port, tbey were not responsible for the shortage/damag~ 
after the stores have been shiped. The matter was considered by the 
I.G.S. & D. in consultation with the Ministry of Law and it was decided 
that in terms of the contract, suppliers could not be held responsible 
fa shortages." 
1.34. Tbe Committn note thpt Go- have been unable to per- 

& the q Y e r  to make good the loss sastphrsd by them due to tbe 
fomd miss@ 'Iht Committee wadd Kke to know w i d m  the 

lasapwcrtprompttri.redgatedanda~yeliatma&toobtaI~campcb 
SrtDnbrwtkcmklU 

M. R. MASANI, 
Chahan 

Public Acmuntr Committee. 



RECOMMENDAT'lONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

From the two notes submitted by  the Ministry relating to excess of ex- 
penditure in grants No. 5-Navy and No. 6-Air F a ,  the Commitsee 
observe that the cxccsses were mostly due to larger materialisation of 
supplies of stores, during thc period and non-anticipation of expenditurn 
for certain item\. 

Thc Committcc fccl that thc question of having an effective d 
ovcr cxpenditurc still needs to bc pursued with a greater vigour. They 
hope that the measures initiated in the matter, as was stated by tbe 
Dckncc Secretary during evidence. would improve the budgetary ambd 
in the coming pcrid,  and shall eliminate cxccsses over the amounts autbo- 
r t d  b) the Parliament. 

Suhjcct to thc above observations the Committee r~xommeod that 
c\ccsccs ovcr Grants Nos. 5-Navy ,and &Air Fmc may be regularid. 

( S .  Nos. 1 ,  2 and 3 of Appendix I S  to 71st Repon (Third Lok Sabha)] 

Tbc  obwrviitions ma& b\ the C o m t t e c  have bem noted for 
V;lrwu\ mcuurcs takcn bv this Ministn. to improve budgetary coatxd m 
Ikfcncc c x p n d i ~ r c  have b a n  indicated in reply to a similar rrcommen- 
tiation midc bv the Public Account\ Committee in their 48th Report 
(Third L oL Sahha), Serial No. 1 of Appendix IS. copy of which is en- 
c k u d .  

'The Committw dsi rc  that the question of streamlining the procedure to 
luvc an c k t i v r  caauc~l ovcr cxpenditurc ~hould be pursued v i p m d y  
and witrrhlc steps taken in consultation with the Minisa). of Finan& to 
rcrnovc thc dcfccts in thc pn'wnt sntem. 

Subicxt io thc abcwc ohurnation the Committcc nxommmd that ex- 
cc\\ under Cirant Kc). 9-Dcknce S c r v i c ~ ~ E f f c c t i v ~ '  map be regdariocd 
b\  Parlirlmcnt in thc m'mncr prescribed in Articlc 115 of the Cmnituth. 

I S  So. 1 of Appendix IX to 48th Rcport (3rd Lok Snbha)] 
Action takm 

ThC rcconlmcndation ma& bv the PuMk Accounts Committee wnq 
mark in rhc context oi an excess cxpcnditurc of Rs. 4.45 crores under 
C;r:m~ No. !) -r>cfcncc Sc-Eff~~tivc. for the year 1963-64. Thc 
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excesscs were attributable largely to heavier payments on Customs Duty 
than anticipated and partly due to larffe~ materialisadon of stores, ctc. 

2. The expenditure on stores including customs duty during the four 
years ending 1963-64 fell short of the Budgct provision for three years 
as will be seen from the details given below :- 

Sanctioned Actual Ex&-{ ) 
Budget Expendit urc Saving(-) 

It may be stated that the estimates prepared by the Branchcs in the S e n k s  
Headquarters, DGOF, etc., are scrutinised by the Ministry of Defence and 
the Ministry of Fmance periodically. After the proposals have been dis- 
cussed m detail by these aencies, the estimates are finalised. For 1963-64 
the estimates were halised after such a scrutiny. With the best of efforts . . v- between estimates and actuals are bound to occur and tbc ob- 
ject is to keep the gap as narrow as possible. 

Taking into account further experience gained during discussioas more 
detailed instmctims have been issued. A copv of the instructions ( 0 t h  
Order No. 36, dated 3@7-66) is enclosed. 

3. As regards expenditure on Customs Duty, this is brought to account 
by means of book adjustments on the basis of debits raised by thc Accxwnt- 
ants General on the Controllers of Defcncc Accounts amccrncd. Undcr 
the present system, Imported Defence stores are cleared on a 'S- 
PASS' system where invoices Q not accompany tbe stom. It h b  bew 
noticed that in case of those s tom deared on the 'NOTE PASS' System, 
there is co~siderable delay in the adjustment of Customs Duty. Wbilc 
meamrcs to impmve the finaacial accounting by way of spcedy adjust- 
ments of Customs Duty on M n c c  stores arc under. In coasidefatioa d 
tbe Ministry of Fmance (R & I) in consultation with the Customs Houoes, 
stem bave been taken bv tbis Miniss, to ensure that tbcre is no avoidable 
W a y  on their part in the adjustment of Customs Duty. Suitable Coatrd 
Registas in this regard are being pmai'bcd. Liability Registus for kap- 
inn a note ot invokm received for smcs cleared under the NOTE PASS' 
!3ys&an have been prt~cn'bed. This will facilitate preparation of the Budgct 
Estimates on Customs Duty oa a more realistic basis. 

4. It is eJtpccttd that with the system of scmtiny prcrribcd by tbe 
M&triclrdF~aadDcf~irtandthcisnrcofinrbruc~rgpu&g 
mriabenaace d bbi&y rcgisttrs fa Customs Duty adfwtmcnb, it w i ~  be 
~OWMC to hPve r bmcr ooatml over Ddcnce erpcpditurc, in Putom. 



No. F. 1 (2)/66/D(Budget) 
~WERNMENT OF INDIA 

MINlSTRY OF DEFENCE 
N e w  Delhi, the 30th July 1966 

OFFICE ORDER NO. 36 
SUBJECT : Prepmation und scrutiny of the Preliminary Revircd Estimaics/ 

Budget Fortxaw and Revised Estirnares/Budget Estimaics for 
the Dejence Services, except Capitol Works unrla the D t f m ~ y  
Cupiial Outlay. 

It &as bcea decided in consultation with the h4misay of Finance 
(Mulct) that with d e c t  from 1966-67 the following prooedure shoald 
be adopted in the Services Headquarters, Ministries of Defe~ce and 
Fhmm (Defence) in the preparation and ~ u t i n y  of the P r t w  
Rwircd Estimates and Budget Forecast for the Defence Senices :- 

(1 )  The present p d u r e  acmdhg to which, tbese estimates are 
initially prepared by the Branch or Service concerned, and 
fo~w(uded to the respective D.F.A. and DFA (Budget) will 
coathue. A cow of the estimates wiU simultanaously be a- 
dorscd to the Joint Secretary/Deputy Secretary coMxrncd in 
the Minisay ot Detwa and to D(Budgct). 

(2) The initial scrutiny of the estimates should be cducted by 
the DFAs cdncerned and the administrative Sactions d the 
Miaistry d Defenca taking into account the oend d actuais 
and other relevant factors. The DFAs concanad should 
forward their comments, if any, to tbe Joint Secretaries a m -  
arned. DFA(B) and JS(PdrC), immediately afta receipt d 
the estimates from Branches of Servica Headquarters etc. 

(3)  Tha esthnaas would then bc discussed in meetings to be taken 
bv tbc coacerned Joint Sectetaria to which BOcnditai DFAs. 
DFA(Budgct) and Deputy Secretary (BIGP) as a rrprrscn!a- 
tivc at JS(P&C)'s shouM bc invitai. If in the maetingp it is 
 no^ poasibk to teach an agreed decision on certain aspcctr. 
such matters should bc submitted to higher authorities for a 
dacision 

(4) On lwr ip t  of tbe estimates, as xrutinixd by the Joint Secre- 
tu ies co~ccrocd in the meetings referred to above, DFA 
(Budge! and DS (B&P)/JS(PBC) w i l l  examine them further 
with rduamx to the 1~1)or policy d e c i  of Gavenuaent- 
Tbcy wUl rlro sac, thu *re k no ovcriapping or o d s b m  in 
the estimates furnisbcd by the MI.ious Bnaches. 

(5) 'Iha estimates will hvLbtr be reviewed in meetlngp to be t a k ~  
by JS(P&C) to wMcb tha coaccrncd DFA or Ad& F A  
aim tbe ammmd J.S. should be invftbd DFA(B) 



DS(W) would tbueafttr COQGOUdBte the f3prm and put 
~ u p t o F . A a a d D a f d ~ ~ t ~ t a r y m p c c & d y .  

(6) Tbe procedure set out above would apply to FcmW Ed- 
matcs/Prdiminary Revixd Estimates/Budget Estimatm d 
Revised Estimam except for Capital Works under Ddehet 
Capital Outlay for which a separate jnuaxhm d r d y  
exists. 

2. The dates by which tbe various estirmrdes should be rent to D m /  
Winistry of Defeiwx are indicated in tbe margin so that tbe Braocbas/ 
Sewice m a y  take timely action for tbeir submidon by tbt chbe &to. It 
has been noticed m tbe past that the rendition of tbe estimates by Brrrrrbs 
of Servioes Hqrs. etc. has not conformed to tbe prescribed dates. Braocbea 
of Serviccr; Hqrs. are. therefore. requested to ensure that the dates 
c n i  for submissii of the ~ r i w s  estimates s W  strictly be sdbubcr 
to in future. 

1. Preliminary Repr t  for the c u m 1  Financial year , , ,WhAugust 
2. Preliminary Revisad Estimates for the cumnt fiaaacirl year d 

Forrcast Estimates for the ensuring financial year :- 
(a) ( i )  Re-partition Estimates; 

(il) h n s  & Advanm by Ccntrnl Govt; I 20th Oaoba. 
(5) Pubk  Debt Head Estimates; 
(iv) Intcrut charges debitabk to civil Head of account 

( b )  Post-partition cstimatm . . . . .. . . .. 10th N o w m k .  
3. Revised Edtimata for the current financial year and Budget Esti- 

mata for the emwing financial year :- 
(a) ( i )  Rapartition Estunata; 

(ii) Loans 8 Advanas by Central Govt; 20th Daocmbr. 
(U) Public Debt Hcad Estimates; 
(iv) Interest charges dcbitabk to civil Head of account . . 

(b) Post-Partition estimates 
4. Modi6td Appropiat10n-- 

(a) ( i )  hpar t i t i on  b t m a t b ;  
(ii) Loans & Advancer by Gntral Govc~nmcnt; 
(iii) Public Debt. Head Est~mates; lrc Mueh.  
(iv) Interest charges dcbitabk to civil Hcad of Account: 

(b) Post-partition Estimates . . .. - . - , 10th Much. 
3. This supersedes the instructions contained in this Ministry's Office 

Onkz No. 23 of 195 1, and corrigendum No. 1 ( 13 ) /56/D(Budgct), datai 
6-9-1956. 

Sd/- 
Joint Smefury to the Gov-N of In&. 

The Committee note that thc savings wcre due to thc changer, fa @- 
cations d the buildings, nun-finalisation of paymcnts for thc transport bind 
by the Army authorities, provision for purchuc of material for Ordnance 



Factories without any proper estimates, delay in sanctioning of construc- 
tion of accommodation; non-materialisation of store supplies; miscalculation 
of expenditure etc. 

Thc Catamittee regret that in spitc of their rcpeuted insistence on pro- 
per budgeting the abovc savings occurred and a substantial amount had 
not been utilised for the purpose it was provided for in the Defence budget. 
The Committee hope that efforts would be made to remove these defects 
so that budget estimates and actuals give a more realistic picture. 

IS. Nos. 4 and 5 of Appendix IX to 71st Report (Third Lok Sabha)] 
Action taken 

Thc observations madc by thc Cornmittcc have k e n  notcd for guidance. 
Ncccssary instructions have been issued vide Ministry of Defence U.O. 
No. 11 ( 10)/67,/D(Budgct), dated 3-7-67 (copy cnclosed). 

MINISTRY OF DEFENCE 
L) (Budget) 

S u u ~  LC I : f'ublic Acco~trrts Corrtnrirtee's Rr~~onlrnentic~riorl ott Control 
over expenditure. 

The iollowinp critichni U ; I ~  iiiadc in tllc A i ~ J i l  Report (Defence Ser- 
iiccs) 1966 : 

"3. Cunt~ol o\cr c\pcnd~turc-Pso\ision m d e  in the Budyct for thc 
following i tem provcd tucc\\ivc or unnccessar\ :- 

. -- .- . -- - --- -. . -. .. -. - . - - -- - -- - . . - . - -. - - . -. 
I 3 - 3 4 5 -- - - - - ~ - -- - --  -- . -- . .~ ---- 

fin crom of' Rh) 



The Public Accounts Committee, aftcr cxanlining ~ h c  Ministry of 
Defence, on the above mentioned irrcgulority, have madc the following 
rccommcndation in their Seventy-first Report (3rd Lok Sabha) : 

"4. The Committee note that the savings were due to the changes 
in specifications of the buildings, non-finalisation of payments 
for the transport hired by thc Armv authorities, provision for 
purchase of material for Ordnancc Factories without any propcr 
estimates. delav in sanctioning of construction of accommoda- 
tion; non-materialisation of store supplic$; miscalculation of cx- 
pcnditurc ctc." 

"5 .  Thc Conunittee regret that inspitc of their rcpcatcd in~istcncc 
on propcr budgeting the abovc savings occurrcd and it substan- 
tial amount had not becn utilised for the purposc it was pro- 
vided for in the Dcfencc Budget. The Committce hope that 
efforts would be madc to rcmovc these defccts so that budget 
c5timates and actuals give a morc realistic picture". 

Attention of all concerned i h  invited to thc abovc rccommcndation for 
puidancc and strict compliancc, 

Recommendatioa 

The Committee rcprct to note that due to mi4ntcrprctation of its 
lcpal authority Armv Headquarter\ recruited instructional staff for the 
KCC on ths terms applicable to thc rc-cmployrncnt of such staff in the 
regular army. This mr+intcrprctation co\t the exchcqucr morc than Ws. 9 
lakhs. The Committcc fccl that if the arm) authorities wanted to pivc 
more benefits as available to thc re-cmploymcnt of such staff in thc regular 
a m ,  the proper course for thcm should havc bccn to obtain the sanction 
of Government for the revhion of the wrms and ccmditions prescribed in 
the 1958 order iswed for the rccruitmcnt of such staff for NCC, ACC. 
The Committec hope that thc aurhoritks c m r n c d  would bc. more carc- 
ful in future and avoid rccurrcncc of such caws. 

[S. KO. 9 of hppcndix I X  to 71st Rcport ('Third Lok Sabha)] 

Kc-employment of ex-wticcmcn into thc Kcgular Army undcr thc 
provisions of A1 1 1  S '62 for scrkice uith the NCC has bccn dis-cimtinucd. 
Instmtions havc also bccn i4sued bv Army Hcndquartcrs to the Recruiting 
Ofticers that ex-xrviccmcn dcsin~u\ of rc-cmploynrcnt as instructon far 
the NCC will only bc rc-employcd under the provision5 d Als 7 1 and 72 
of 1958, laying down spccific terms and conditions for such rc-employ- 
m n t .  Copk of instructions iwe t l  in thk regard are enclcwt!. 

There is no  likcliho~d of such irregularity occurring again. 



No. A/05430/VI/Rtg 5 (OR) (a) 
ARMY HEADQUARTERS 
Adjutant General's Branch 
DHQ PO NEW DELHI-1 I 

27 Sep. 65 
To 

The Area Recruiting Officer 
SUBJECT : Re-employntent of ex-JCOs and NCOs on the imtructional 

sta@ of NCC and ACC 
Refcrencc para I of this HQ letter No. A/05430/III/Rtg. 5(OR)(a), 

dated 13 May, 64. 
1. Ex-Ris/Sub Majors have now been made cligiblc for re-employment 

in NCC/ACC under the provisions of A1 71 of 1958 vide A1 169 of 1965 
(corrigendum No. 82 of 1965 ) . Re-employrncnt of ex-Risaldar/Subedar 
Majors under the provisions of A1 1 llSi'62 for posting on ERE to NCC 
and A.C.C. units will, thercforc bc discmtinucd forthwith. 

2. A certificate, as rcquircd vide para 2 of this HQ letter under rcfe- 
rence, will also bc obtained from them. 

!a/ - 
for Adjutant General. 

No. A OS430iIII/'Rtg. S(OR) (a) .  
ARMY HEADQUARTERS 
Adjutant General's Brsnch 

D H Q  PO ,Ye\c. llelhi 

13 May 64 
To 

Tho Recruiting Oficcr 
SUHJ KT : Re-errtpl~!,nrcttt of cs-JC'Os mtl NCOs irttdur A1 1 l /S '62. 

Refcrcncc this HQ lctter No. H239f/Org. S(Rtg)(a) ,  dated 30 Nov. 
62. 

1. Rc-cmploymcnt of ex-scnkcmcn for scwice kith the Regular Army 
or with thc NCC' and ACC undcr thc provisions of A1 1 1  S, 62 will be 
discontinued forthwith, cxczpt in thc rank of Ris Maj Sub Maj. Ex-scr- 
viccmcn in thc rank of Ris h i /  Sub. Mai. uill continue to bc re-employed 
u d r  A1 I I S 62. 



71 and 72 of 1953. A certificate to the effect that they are fully aware 
of the tcrnis and conditions of service laid down in A1 71 or 72 of 58 as 
appiicablc and are willing to bc re-ernploycd under its provisions will bc 
obtained from them. 

'I he Committee regret to note that in  his anxiety to coniplctc thc wurk, 
the Conlrnandcr U'orks Engineer cscrcdcd his powers of local purchaw 
by splitting the supplv orders to brinq thc items within his purchase 
po\s.crs. Hither prices ucrc  ill^^ paid for the different itcms of decontrol- 
led sections of stccl. The Conmittcc fed that thc Commander Works 
Engineer should h a ~ e  asccrtaincd the rate of stccl from thc Joint Plant 
Committee and the Regional Ofliccr of the Director Gcncrol Supply f;: 

Disposals in order to vcrit'y Lvhethcr the rates quoted by local dealers were 
justified. Thc unfortunarc aspcct of tile caac is that the officer did not 
care to obt;rin prior sanction of thc G o ~ c r n r n ~ n t  bcfore thc ordcrs for thc 
supply of stccl uerc placcd. 

IS .  Nt1. 10 of .Appc'nilix IS to 7 15t  1tc'pcv.t (Third I d  Sabha) 1 
Action taken 

1 .  1 hc obscr\;rtionr of thC Public Account\ ('c>nlnlittcc have been 
noted. 

2 .  St.ccssar\. in\tructions to a\oid buch irrcguI;~ritics have bwn iscucrl 
to Chief Ilnginccrs a,itlrp EinC's Branch Icttcr No. 50956 ,'Policy ' 
E3B 1. dated tllc 10th 31;1!.. 1067 (cc1pv c n c l o d  ) .  

3. 'Son-rccordabli" \\artling \\as i5\ucd 10 S Shri h.I. \'. l'ogi, Supcr- 
intending Engineer and S .  Ciurus\vanii, A\sistant Executive Enpi- 
ncer hv C'hicf Engineer. Southern C'onlnland o n  16th June. 1907. 

\o, 50956 ,I'ollc) 1 3 l 3  4 
.4RMY HEADQUARTERS 
Engineer-in-Chicl's Branch 

U f f Q  1 ' 0 ,  ,YEW D1,lJlI-  1 1 
10 May  67 

To 
Chicf Engineer 
S i , f ~ ~ ~ . c r  : I)irect Purclu.re oj Slclu/. 

A ca\c has conic to light ~ h c r c  ;I ('on~n~.rntlcr N'crrls Enfiinccr, hlES 
p~r ) j r .c t  p u 1 ~ 1 ~ 1 w d  in hlarch, 1005, 1 1 1 1  I ~ ~ I ~ I I L . ~  0 1  ddlcr~t l t  J I L . I I I \  of 



dcomtrolled sections of stccl from local dealers a t  a total met of Rs. 1.71 
lakhs-39 Supply Orders, covcring 44 items wcrc placed. The total value 
of tach Supply Orders, did not cxcccd Rs. 5,000 thc amount up to which a 
CWE is competent to make local purchasc. 

2. The ratcs allowccl bv the Cb'E wcre cxccssive, in comparison to the 
ratcs fixed by Joint Plant Comrnirtec of Steel producers for thesc decon- 
trolled scctions and thosc at which similar purchases were made by the 
DGS&D during the same period. Thuc an extra cxpcnditrirc of approx 
Rr. 82,000 was cauwl to the state. 

3 .  The above IcJ to a audit paragraph and PAC has cornmcntcd as 
under :- 

( i )  Thc CM'E excccdccl his powers of local purchase by splitting 
the Supplv Ordcrs to bring the itemc within hic purchase 
powcrc. in hie anxiety to complete the work. 

(ii) Hiphcr prices were paid for the differcnt items of decontrolled 
section$ of stccl. In thcir opinion, the CMT could have 35- 
ccrtnincd the rate of cteel from the JPC and the Regional 
Officer of the DGSgD to verify reasonableness of the ratcs 
quoted by the local dealers. 

( i i i )  Government sanction ua\  ~ m t  obtrtined b!* the CN'E befo~i. 
placinc the supplv orders. 

4. In  ordcr to eliminate the rcpctition of the cases of the naturc men- 
tic~ncd above, would you please cnsurc that :- 

(:I) llndcr no circumstanecc w i l l  a supply order bc split with a 
iicw to bringing than \vithin the financial powcrc nf the 
officer concerned. 

(h) Thc procedure laid down in letter No. 113/64-PI of 5th 
May, 1965 froni the Ministry of Industry & Supply, copy for- 
wardcci to you under this office No. 5(;956 'Pclicy/E3R 4, 
datcd 30 Junc 65 for procurement of Iron & Steel should be 
ztrictlv followed. Tn accordance with the letter, demandc for 
dccontrollcd i t c . r i~ \  of strcl should placed as under :- 
(i) Tndentc for wagon loads which are to be placed on thc 

Main Producers for supply should be placed on JPC. 
( i i )  In cascc. whcre indcntc are ordinarily to be placed on 

JPC for planning on thc Main Produccrs but the inden- 
tors arc not in a position to wait for the supply from the 
hfnin Producers due to urgency and requite the stores to 
be procured urgently from the re-rollen, the indents 
should he placed on DGS&D with requisite certificates 
and in consultatisn with the associated finance. 



(HI) Indents for less than a wagon load should be placed on 
the nearest Regional Suppliers of thc DGS&D. 

(c) MES officers, when making local purchase up to their direct 
purchase powers or even for larger quantities with Govern- 
ment sanction, must keep in view the prices fixed bv JPC and 
those allowed by DGS&D. 

Please acknowledge receipt. 

Sd/- 
for Engineer-in-Chief 

Recommendation 

The Committee are unhappy to note the manner in which the contract 
was entered into with n firm in connection with the modernisation scheme 
in an Ordnance Factory. 

The Department did not finaliw thc designs bcforc inviting tenders hut 
indicated onlv the approximate quantities of work involved. The tcnderers 
were asked to quote on the basis of their own design, but the department 
did not ascertain the approximate quantitieq of the work and the quantum 
of steel involved in the desipn adopted bv the tenderen. The lowest 
quotation was decided upon with reference to the rates quoted and the 
approximate quantities of work mentioned earlier in the tender documents. 
In the absence of the assesqment of correct quantities in respect of the 
desims given bv the different tenderers. the Committee are unable to under- 
stand as to how the Department came to the conclusion that the accepted 
tender was the most economical. 

Another aspect of the contract was the hi& rate of Rs. 2102 paid for 
each pile. The Committee are disappointed to learn that the same firm 
entrusted thk work to a subcontractor at Rs. 985 per pile for the first 300 
numbers and Rs. 910 for each additional pile. The Committee feel that 
the department should have ascertained thew rates from other sources 
also, which would have helpcd the department to wme to more reasonable 
tenns with the contractor. 

The  most unsatisfactorv feature of this case is that running payments 
have been made to the firm at the old rates though it had been found by 
the Department itself that the rates were high. 

[S Nos. 1 I to 13 & 15 of Appendix 1X to 71st Report (Third Ldc Sabha)] 
Adion taka 

SI. No. 11 
Notad. 



SI. No. 12 
In the abfcncc of awssmcnt of correct quantities in respect of designs 

given by diffcrcnt tcndercrs, the accepting officer carnc to the co~~clusion 
that the accepted tender was the most economical on the basis of item 
rates quoted and on the assumption that quantities of different tenderers 
would not vary widely, as the designs were based on the accepted standard 
practice. However, instructions have been issued to Chief Engineers vide 
E-in-C's Branch letter No. 33416/9/E8, dated 15th October 1966 ( c q y  
enclosed) to avoid recurrence d such irregularities. 
SI No. 13 

At thc time of acceptance of the tenders as a whole, it was not neces- 
sary for the ncccptin~ officer to have ascertained the rates for piles from 
nthcr wurccz also, dncc thc tcndcr of the main contractoi as a whole nas 
still thc J O H ' C S ~ .  But i t  is agreed that at the time when extra work was 
ordered. the acceptinp officer should have ascertained these rate$ from 
other sources nlw. 

Once the ratcs have bccn accentcd in the contract. running pavmcnts 
have to be made at those rates even though they mav have been subsequently 
found to be hieher. 
COPY 01: A ~ x r v  HEADQUARTERS, E-IN-C'S BRA?:C~I L Y T T E K  NO. 33416/ 
9,:'E8, D.h'TED 1snl OCTOBER, 1966, AD1)RESSED TO ALL CHEIF E N C ~ E E R S  
S ~ ' R J E C ~  : C I ) I I C / I ~ . T ~ ~ ~ I  am! Admini~tration of Controcfs 

In a work for "Fabrication and Erection of a large steel workshop". 
whcrc the Acceptinn Officer issued an Item Rate Contract and the success. 
ful contractor was subwquentlv expected to submit his own design, a few 
unsatisfactory featurez have come to notice, at the stage of arranghe & 
scrutiny of tcndcr and Jurine administration of the contract. To  avoid 
rccurrcncc of such lapsc~. the following points are brought to ycur notice to 
enable vou to cnwrc that proper thought is Piven to these aspects in similar 
c a w  :- 

( a ) Srlm-fiort of conlracrorc. 
Whilc invitine tcndcrs for complicated steel stnlcturcc and 
similar works of ;I specialist nature. propcr thought must be 
riven to selection of contractors. Since most of thc defence 
works are of an urgent nature. it is neccssarv that. while wlcct- 
i t l ~  contrilctors for specialist works. anlv such contractors ilre 
considered who have adequate expericncc d handling simi- 
lar jobs. Merely because a contractor has resources to pro- 
cure steel sections or materials, it would not he correct to 
issue. him the tender unless he has adequate experience of 
fabrication and crecticm of stnichires of 0 similar nature. 



While framinr item ratc contracts, even though detailed draw- 
ings mav not be available. care must be taken to ensure that 
thc quantities inserted in the tender against each item are not 
under-cqtimatcd. Unle5s the quantities inserted for most of 
the items arc within 10 to 15% of the anticipated require- 
ments, there is a danner of the lowest tenderer not proving to 
hc the lowest. when on completion of nark it transpires that 
the quantities for some of the items were grossly under-esti- 
mated. 

( i )  In case of steel structures, Tender documents should not 
eiw an option to contractors to prwide eithcr welded or 
riveted structures. Thc tender should specifically state 
for what members wclded joints are to be provided and 
for what members riveted joints may be permitted. Should 
the contractor. while submittinp his tender, choose to 
provide riveted structures, it should be made clear to 
him that the extra cost involved on account of the addi- 
tional \\.c'i~ht of riveted stnlchlre would not bc payable 
to him. 

( i i )  The date for de4i~n and codes to be followed for design- 
ing (whether Indian Standard Code, British Standard 
Code. etc.) should be clearlv mentioned fgiving the correct 
name of the Code and the year of its publication. Vague 
provisions such as "Contractor's design shall be based on 
the latest IS Codes and where I6 Codes are not available. 
BS Codes shall npplv" shall not he included. 

(d ) Pile Folrndations 
The cconomicq and feasibilitv of concludine a separate contract 
for pilinn should be examined. 

(c )  Period for mn~plrtiort 
While fixing time for completion, the undermentioned acpcct$ 
must be kept in view :- 

( i )  Time required for demolition and removal of existing 
structurez and services inchdine rrndermmlnd duct$. 
cablec pipes and the like. 

(ii) Work involved in machine foundations. 



building is involved, it is unlikely that the piling contrac- 
tor will be able to start work on all buildin* simultanc- 
ously. In such cascs, it will, therefore, be necessary to 
provide a phased programme for completion of piling 
work and building work must ncccssarily bc phased to 
agrec with that programme. 

(v) Non-availability of unrectricted use of the cntire sites. 
( f ) User's written ngreerttrrlt 

In case of technical buildings in an existing factory area, the 
rcmictcd use of sitcs creates difficulties and it is essential that 
:I carcfullv thoueht out programme of availability of the sites 
is drawn out in concultation with the u w s  and their written 
agreement obtained. 

( g )  Rotas pqvnhle for work 
A\ soon as i t  is apparent that thc o~i:;nni qunnt~tics of items of 
work mcntioncd in the contract are likely to bc exceeded be- 
\vnd the dckiation limit and i t  i.: expedient to ret the addi- 
tional work cxccutcd bv the same contractor, it is essential 
that thc GE bring< thiq to the notice of the Accepting; Officer. 
The C\VE/CE n m t  rive proper thought to thc rntc payabl? 
to the contractor for thc. additional tvork and muqt ensure that 
the rate for pnvmcnt i q  wttlcd hc'forc the additional work ic 
taken in hnnd. . . 

( 1 1 )  Stontlnrtl of U'nrh m ~ m h i p  
To ensure proper workmanship in respect of structural steel- 
work, it is nccessaw to ensure that the points mentioned in 
Appendix A hereto arc carefully watched. Since welded joints 
are 3t present commonlv adopted, it is necessary that the super- 
iisory staff is conversant with the handling and use of equip- 
ment uzed for testing the quality of welds. 

2. A copv of this letter ic being sent direct to CsWE End; Appendix A, 

sdi- 
for Engineer-in-Chief 

A P P F N ~ I Y  'A' TO E-IS-CIS BRANCH LCTTER NO. 3?J16 9/F8. 
DITI'D 1 s ~ t 1  OCTOBCR 1966 

Poirrt., to btl ~ ~ ~ t e i t t d  i)t srrrrctrrral steel \~wrAs 
1. Lcngth of members should he correct within pc rnh ih l e  end clear- 

ances 0s per IS1 8W1962. 
2. Members should be cut by approved methods. 
3. Holes rhoukl bo drilled as specified. Holm for rivets and bolts 

should not he formed bv gas cutting. 



4. The component parts should be assembled in such a manner that 
they are neither twisted nor otherwise damaged. 

5. Rivets sliould when drivcn. completely f i l l  the holes and have a head 
of standard dimensions. 

6. Welding should be carried out in accordance with IS1 Standards. 
7. Butt joint$ of stnits and compression members should be closc- 

butted over the whole section. except when entire load is transniittcd 
through gussets and rivets. 

8. Field connections should be made with the same care as for shop 
fabrication. 

9. Columns should hc in plumb. 
10. Beams shoiild conic in the predctcrmincd positions on column<. 
11. Cranc rails s110ulJ tx placed ccntrallv on the gantrv pridcrs. 
12. Distance between crane rails should be checked before making 

permanent connections. 
Recommendation 

The Committee rcgrct to note that although higher quotation had been 
acceptcd as a result of spot tendering. there was dclay in handing over the 
sites and the non-availability of stores rcquircd to be issued t\7 contractors, by 
the engineering authorities, which resulted in delay in the cxecutim of tllc 
work connected with the provision of monsoon shelters for the troops. If the 
provision of monsoon shelters was really urgent. the authorities should have 
taken steps to hand over the sites in time and supply the required material for 
the construction of those shelters. The Committee hope that suitable steps 
would be taken by the Ministry to avoid recurrwcc cr l  such instances in 
future. 

IS. No. 17 of Appendix 1X to 71st Report (Third 1,ok Sabha)] 

Action taken 
The observations of the PAC have k n  noted. h'ecc~sclry Instruction have 

been issued to all Chief Engineers Vide Army Headquarters, Ecin-Cs Branch 
letter No. 33416/E8, dated 12th August, 1966 (Copy enclosed) to ensure 
that a reasonable time for submission of tenders is given after taking into 
account the availability of storeg etc. to  bc supplied by Covcmment. It is 
hoped that with the issue of the above instruction$, such instancc~ will not 
recur in future. 

C O P Y  OF ARMY HEADWARTI-RS, E - 1 ~ 4 " ~  RRANCII LCTTER NO. 33416,/I78. 
DATED, 1 2 ~ ~  AUGUST, 1966, ADDRESSED TO CHIEF ENGINEER, ALL 

COMMANDS ON THE SUBJECT REGARDING TIME FOR SUBMISSION OF TCNDERS 
It hab come to our notice that in case of certain urgcnt works, tcnderers 

were asked to submit their tenders on the same day or on the following day 



although land and Government stores to be issued under Schedule 'B' were 
not available. 

2. As, in the circumstances, the work could not proceed, there was no 
justification for resorting to such short time tendering. 

3. Please ensure that cascs of this nature do not recur. 
4. Copies of this letter have been sent direct to all Cs.W.E. 

Sd/ V. S. DEVDHAR 
For Engineer-in-Chief 

Recommendation 
Thc Conunittce under+tand from Audit that the Chief Engineer was 

inforincd on 9th Octotw, 1963 that thc proposal for advance provisioning 
of qtores would be considcrcd only aftcr the -scrutmy of the estimates for 
the main project was complete. But it  was only after 14th February, 1964 
when he was advised that the financial authorities had not concurred in the 
;~thancc. collection of storcs that he approached the DGS&D for cmllation 
o f  ~ndcnt\ etc. At that \tape, cancellation could be effected in respect of 
storcs worth Ks. 1.75 lakhs only. The Committee r c p t  to note that no 
action was tiihcn to stop provisioning of stores at least immediately after 
9th Octolxr, 1963. 

[S. No. 19 of Appendix IX to 71st Report (Third Lok Sabha)] 

Action lakerr 
Observations of the PAC have been noted. 

2. Remedial instructions (vide E-in-C's Branch letter No. 45 135/63-64/ 
DP, 26/E2A datcd 13 Dec. 65. copy enclosed) have been issued to Chief 
Engirmrs stressing that under no circunistances advance collection of storcs 
bc resurted to without obtaining prior approval of CFA. 

[Min. of D. u.o. No. 2 ( 9 )  /6S/S-D(W. 11) dated 31-7-67] 



A N N E X U R E  V 
DELHI TELE : 3 1286 

NO. 45 135/63-6S/DP1'26,/E2 

ARMY HEADQUARTERS, 
Engineer-in-Chief s Branch 

KASHMIR HOUSE 
DHQ PO NEIj' DEI.H!-I 1. 

1 3 Dec. 65. 
To 

Chief Engineer : 
Southern Command 
Eastern Command 
Western Command 
Central Command 

A review of the caws of amounts held under objection for want of 
administrative approval in rcspcct of the ycar 1963-64 haz rcvcaled that 
there were a number of cases where action to procure stores in advance of 
admin approval was taken and expenditure incurred thereon without obtain- 
ing the prior approval of CFA as required by MES Regs Para 646. It i$ 
stressed that whatever may be the necessity for such action, such as time lag 
in procurement of certain items of stores after receipt of admin approval and 
consequent delav in expeditious completion of works, colleotion in advance 
of stores without getting the prior approval of the CFA is an explicit contra- 
vcl~tion c.f the orders contained in thi5 regard in the MES Regs. for which 
engineer$ will become solely responsible jrhich may call for disciplinary 
action. 

2. Chief Engineers may therefore warn all the MES formations undcl 
their command that under no circumstances advance collection of stores for 
projects without coniplying with the provisii7ns of Para 646 Regs is resorted 
to. 

Recommendation 
The Committee regret to note that the award in this case has gone against 

the Govmment and the financial implication of the award is Rs. 1,16,000 as 
against Rs. 99,400 which was the valuc of the contract. They suggest that 
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tlic Minibtry sliould go into the various aspects of the construction and col- 
lapse of thc hangar and takc suitable action against the officers found 
~csponsiblc. 

IS. No. 2 1 of Appendix IX to 7 1 st Rcport (Third Lok Sabha) J 

Action taken 
A Staff Court of Inquiry to invcstigatc thc irrcplarity and fix responsi- 

bility thereof has been convcned on '7th April 1967. Finalised proceedings of 
t l x  Court of Inquiry are n\vaited. Further necessary action in the matter will 
bc tahcn on receipt of the fu~aliscd Court of Inquiry's findings and the Com- 
niittcc \t i l l  bc informcd of thc final decision of thc Govcrnrnent in due coursc. 

1M.d D. u.o. Ko. 2(9)/65,/885-S,/D (W. 11). datcd 11-7-1967] 
Further Information 

In conttnuation of thi\ Mini\try'\ C.0. No. 2(Y ) /65,/885-S, D(W-Il) ,  
d&J tlic 1 l th Jul!. 1967, foniarrlcd urider our O.M. No. 11 (2 ) /67  'D  
(Budget), dated thc 17th July. 1967. 

3. Tllc finalised proceeding\ of thc' C t ~ u r t  of inyuiry \+ere examined by 
the ,411ny Hcadqu;trtcrs. I t  \ \ a s  found that thc first collapse of thc hangar 
occurred duc to lack of >tilTnc\s a5 3 rcuult of all the purlins and bracings 
not hcing complctcly fit~cd into thc structure at thc time of thc incident. The 
4ccond collnpsc occurrcd due 10 f;~ti.wc of mcmbcrs \\.hich were repaired. 
sir.aiglllcnccl-~~p and rc-u\<J i n  rc-crcction of tlw h a n a r .  

3. Thc under-nncnrioned ofticcr\ ncrc found rcsponsibls for allu\\ing thc 
t.c-usc ,)f  scpairctl ;~nd  straightcnccl-up old niatcrial in  re-crcction of the 
hnng:lr :- 

1 ) I t .  I H;II ikh C h c l r a ,  thc11 Con in~ndc r  \\'ark j Enginscr; 
;ind 

( 1 7 )  31ajor \ ' ,  D. SI~.IIU\~:I .  tl ic [ I I < I \  G i ~ r r k t ~ i  Engi~ic'cr, 

Ncce\snry in3tructiun:, havc accordingly been is:,ucd by tlw ,Army Head- 
quarters to the Hcadquartcrs Southern Command. on 27th July. 1968, for 
conveying 'Ccnsurc' to the officcrs conccmcd. 

IM. of D. u.o, No. 2(9)/65/1261-S~D(W-11),  dated 18-9-1963,] 

'I'll: Conlnlitlcc' Scfrct to note th3t cslensivc Lrwrs' tests were not cfirricd 
oil.! i n  this case a i d  it H.aS ;tpp:irc'lltly dw to this that defects in track link.: 
could not be tlctccted earlier. 

IS,  Ni). 27 of AppcrkIix i x  lo 7 l \ t  ~ < L , I N ) I , ~  ( T l ~ i d  i.oL S;I[~I\:~)] 



Action taken 
The observations made by thc Public Accounts Committee have been 

noted. As already explained to the Public Accounts Committee, vide para 
2.92 of their 71st Report (Third Lok Sabha), extensive Users' tests on the 
Track Links obtained ex-USA were not considered necessary in view of the 
certificate obtained from the country of origin. In this connection the Public 
Accounts Committee had been informed, inter alia, as under in regard to 
their ~ccommendations made at S1. No. 28 in Appendix IX to their 71st 
Report (Third Lok Sabha) :- 

"The question whether the inspection provision in respect of pur- 
chases from foreign manufacturcrs involving large financial cornmitnicut 
and operation value needs to be revised in order to provide for inspec- 
tion by Indian experts before the goods are finally accepted is being 
reviewed and the results of the review will be intimated to the PAC in 
duc course. 

[M. of D. U.O. No. F.14(5)/67/D(O.I) dated 19-12-67] 

Recommendation 
The Committee do not like to comment upon the system of purchasing 

defence equipment under the certificate of military authorities of a foreign 
country from which the equipment or stores etc., are purchased. Thcy, how- 
ever, fwl that as the present case has revealed certain defects in the system, 
there are strong reasons for its review. The Committee are of the opinion that 
taking into account the econon~ics of the case some arrangement should 
necessarily be made for inspection by the Indian experts of the important 
items of equipment etc.. purchased from a foreign manufacturer, involving 
large financial commitment and operational value, before the goods are 
finally accepted. Decision in this regard, the Committee feel, should be 
taken at an early date. 

[S. No. 28 of Appendix IX to 71st Report (Third Lok Sabha)] 

Action taka 
In accordance with the existing instructions, Defence stores (Lethal 

stores such as weapons, ammunition. etc.) purchased from foreign countries 
arc inspected by the Government of the country in which the stores arc pur- 
chased or by private agencies approved by thc Govcrnrnent concerned. 
Accordingly, the inspection of the Track Links purchased from U.S.A. was 
entrusted to the U.S. Army and according to them a full time Inspector and 
another roving Inspector was posted at the works of the subcontractor to 
carry out day-to-day inspection un work. 

2. In view of the observations made by the Public Accounts Committee, 
the question whcthcr the inspec:ion provision in rcspcct of purchases from 
foreign manufacturers involving largc financial commitment and operation 
value needs to bc revised in ordcr to providc for inspection by Indian expcrt 



before the goods are finally accepted is being reviewed and the results of the 
review will be intimated to PAC in due course. 

[M. of D. No. 14(6)/(97/D(O. I )  dated 23-8-67] 

Further Information 
This is in continuation oi the note, on the subject, forwarded with this 

Ministry's No. 14(6)/67/D(O.I) ,  dated 23rd August, 1967. Govern- 
ment i\ in general agreement with the views expressed by the Public 
Account\ Commit tcc. T'hcrc are, however, ccrtain limitations as regards 
the extent to which this can bc applied. For example, in the case 
of purchase of new cquipmcnt. Indian authorities would not, naturally be 
sufficiently acquainted with the technical details to bc able to conduct effec- 
tive inspection. It i$, thcrcfore, considered that while the present practice of 
obtaining importcd gobds on the certification and responsibility of the foreign 
Government should continue. this could be supplemented in respect of all 
major purchases abroad, by assocrating, wherever practicable, a team of 
Indian observers with thc foreign inspector\. at the various stages of manu- 
facture and supply, to bring to notice case4 of defects coming to light and 
also bring them to the notice of indentors. T o  implement this proposal, it has 
been decided to insert an appropriate clause for the appointment of such 
ob\ervers in future. 

The supplies will, however, bc wbject to detailed inspection in India 
within the prcscribcd period so that claims where necesary are preferred in 
time. 

Recommendation 
. . Ihc C'oiiimittcc feel t 1 ~ t  while inviting tenders, ful l  description of the 

rilosquito nets required. should havc been given to enable the tenders to 
quote for the correct typc of the material. They regret to nott: that this WAS 
not donc in this casc. They h o p  that with the issue of these instructions such 
cases would not recur. 

[S. No. 30 (para 7.106) of Appendix IX to 71st Report (3rd Lok 
Sablla ) 1966-673 

Action taken 
Thc obscrvatkm ~ll;icic h! the Public Accounti Ctmr,nittee have 

notcd. Sin~il,~r in\truction\ il\ iswcd by MGO Branch in July 1966, (copy 
attached ns Appendix 'A') in which thc necessity of incorporating all essen- 
tial detiiils in the tender enquirk\ wa\ cmphaiiscd on Ordnance m c c r ' s  
have now been issued to all Serviccs/Branchcs for c.>mpliance. A copy of 
thew imtructions is iittachcd as Appendix 'B'. 

IM. of D. U.O. F. No. 14(3)/67,  D(O.1) datcd 13-6-67] 



APPENDIX '.4' 

NO. 83055/OS-10B 
ARMY HEADQUARTERS 

Master Gerteral of the Ortltroncc. Brcrrrcli 
DHQ 1'0 Nelt. Dellti-I l 

7tlr J ~ Y  66. 

Brigadiers Army Ordnancc Corps 
Headquarters Suthern  Command 
Headquarters Eastern Command 
Headquarters Western Coniruand 
Headquarters Central Command 

It has corm to the notice of this HQ whcre a Depot had effected local 
purchase of a costlier variety of Ncts Mosquito in prefercncc to its cheaper 
variety. This was because full dct.~ils of the cxact requirements and s~xcifi- 
cation were not indicated during thc stage of tcndcr cnquiry and resulted in 
different quotations k i n g  rcceivcd floni diffcrcnt firms for diflcrcnt qualities 
of the itcm. culminating i n  the d c p t  accepting thc tcndcr for the costlier 
varictr, sincc that happencd to be rnadc of the material aclually dcsired. Thir 
process did not give a fair opportunity to all tenders, since the quotations 
rcceived from others were not of the desired material thus leaving no scope 
for the depot to obtain their rcquire~ncnts at campetitivc rates. This has been 
.~ti\crwl\ comnientccl upon by thc audit authoriticc. 

7 .  Thc' ;~bO\c practlcc i\ highly objcction;~ble and is liable to  bring dis- 
credit to the Servicc. You are thcrcfore rcquc\tcd to instruct all depots under 
your Cormnand that in future while floating enquiries full details and specific 
particulars of the item\ intended to be purchased arc incorporated in thc 
tcndcr cnquiry so that all tcndcrs know exactly what is our rcquircruent and 
can tender for accordingly. 

Sd/- 
for Director of O r h a w e  Services. 



APPENDIX 'B' 

MINISTRY OF DEFENCE 
D ( 0 .  I)  

SUBJECT :-Necessity of incorporating all essentinl &tails in the tender 
enquiries issued by the services authorities. 

A case has been adversely commented upon by Audit in which an 
Ordnance Depot had effected local purchase of a costlier variety of ncts 
mosquito in preference to its cheapcr variety. This was because full details 
of the exact rcquiremcnts and specifications werc not indicated during the 
stage of tender enquiry and thus resulted in different quotations being receiv- 
ed from different firms for different qualities of the item, culminating in the 
Depot accepting the tender for thc costlier variety, since that happened to be 
made of the material actually desired. This did not give a fair opportunity 
to all tenderers since the quotations received from others werc not for the 
desired material, thus leaving no scope for the Depot to obtain their requirc- 
ments at competitive rates. 

2. Serviccs/Branches are, thercfore, requested to cnsurc that while float- 
ing enquiries full details and spccific particulars of thc items intended to be 
purchased are incorporated in  the tcndcr cnquiq so that a11 tenderers know 
exactly what is the actual rcquircmcnt and ciin tender for accordingly. 

Recommendation 

The Comrnittcc rcgrct to note that the engines (costing Rs. 4.65 lakhs) 
received during June. 1963 and Scptembcr. 1963. rcniained unutiliscd for a 
period of 2-3 years, due to non-receipt of two items, one out of them costing 
only Rs. 0.41. I t  is ill1 the niorc rcgrettable that the authorities concern4 
did not view the nlattcr in a proper perspective and made no alternatike 
arrangement for the procurement or fabrication of items but kept on waiting 
till thcy ~ w r e  rcccivcd from the supplicr. 

[S. No. 31 of Appendix 1X to 71st Rcport (Third Lok Sabha)] 

Action taken 

I I I C  obbcrv~t~oils of tiic C~ninlittee are notcd. Rccurrcnce of sush case3 
111 tuturc is not likely as linancial powcrs huvc k c n  dckgatcd to the Com- 
mandants, Central Ordnance Depots for the local purchase of Ordnaricc 
stores up to Rs. 50,000 in those cases where the supply agencies are unable 
to arrange dcliwry of stores within the stipulated time limit l,i~le this Minis- 
try's letter No. 82055 /OPS '0s-IOB/S02/D(O. 1) datcd 16th April 1966 
:I\ cxtenllcd ~ r t l t .  lctlcl ho. S2055/OPS/OS-lC)B,'225/SO2,/D(O. I )  datcri 
30th Jiinulry 1967. copics cncloscd. 

43 
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MINISTRY OF DEFENCE 
New Delhi, the 16th April 1966 

To 
The Chief of the Army Staff 

SUBJECT :-Local purchase of Ordnance stores by the Central Ordnat~ce 
Depot+Delegation of financial powers. 

Sir, 
In supersession of this Ministry's letter No. 82055/GEN/OPS/OS- 

lOB/SOZ/D(O. I )  dated the 17-9-65 on the above subject, I am directed to 
convey the sanction of the President to the delegation of financial powers to 
the Oommandants, Central Ordnance Depots/Chief Ordnance Osccr, 
CAFVD, Kirkee, Chief, Ordnance Officer, Ordnance Depot, Bombay and 
Oacer Commanding, COD MALAD (Bombay), during the present emer- 
gency for the local purchase of Ordnance stores up to Rs. 50,000 in those 
cases, where the Central Purchase/Supplying Agencies have not been 
able to arrange delivery of stores within the stipulated period indicated in 
the indents/contracts and the bulk supplies are not likely to materialise with- 
in one month. 

In cases where the expenditure in the procurement of stores is over 
Rs. 50,000 sanction of the competent authority as indicated below will be 
obtained by the Central Ordnance Depots/CAWD, Kirkee/Ordnancc 
Depot, Bombay before resorting to local purchase :- 

( i )  Over Rs. 50,000 but under Rs. 2,50,000. . . . . . . . . . . . . .  DOS 
(ii) Over Rs. 2,50,000 . . . . . . . . . . .  .Govt. of India. 

2. Before effecting local purchase, the CODs/CAFVD, Kirkee/Ord- 
name Depot, Bombay will screen the 'dues-in' position from the Central 
Purchase/Supplying Agencies as per their provision Records and will be 
authorised to make local purchase to cover the dues-out plus one nmnth's 
requirements. 

3. In excercising local purchase of Ordnance stores under the above 
delegated financial powers : - 

(a) prior concurrence of thc associated Finance will not be necrs- 
s q ;  

(b) normal limited tender system of purchase will be adopted; 
(c) whcn only one quotation is received against the limited tender 

inquiry, purchases will be made and when considered expedient 
efforts will be made to obtain more quotations; and 



(d) when no registered dealers are known to exist for the supply of 
an item or when registered dealers would not be able to supply 
the quantities urgently required at competitive rates, tenders can 
be invited from non-registered dealers also provided the pur- 
chasing officer is satisfied that such non-registered dealers would 
be competent to undertake the order. 

4. The financial powers delegated above will be exercised for a period 
of one year with effect from, the 1st April 1966 subject to a review of the 
system after six months. 

5. The provisions of the delegation of financial powers for the local pur- 
chase of ordnance stores by the Central Ordnance Depots etc. as laid down 
in this Ministry's letter No. 82055/GEN/OPS/OS-1OB/S02/D(O. I) ,  
dated the 17th September 1965 will, however, be applicable in 
those cases, where tenders have already been invited on the basis of tender 
enquiries issued prior to 31.~1 March 1966. 

6. This issues with the concurrence of the Ministry of Finance (Def.) 
vide their U.O. NO. l56O/O2 of 1966. 

Yours faithfully, 
Sd/- L. GOMEZ, 

Utlder Secretary to the Govt. of India. 

No. 82055/0PS/OS-lOB/225/S02/D(O. I) 
GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE 
New Delhi, the 30th lonuary 1967. 

To 
The Chief of the Army Staff 

SUBJECT :- Local purchase of  Ordt~ance stores by the Central Ordnance 
Depots-Delegation of financial powers 

Sir, 
I am directed to convey the sanction of the President to the extension 

of the provisions of this Ministry's letter No. 8205S/OPS/OS-1OB!S02/ 
D(O.1) dated 16th April, 1966 for a further period of one year with 
effect from 1st April, 1967. 

2. This issues with the concurrence of the Ministry of Finance (Defence) 
vide their U.O. No. 70/S/02 of 1967. 

Yours faithfully, 
w- 

Cinder Secretory to the Government of India 



The Conlriiittcc rcSrc.1 to note that 43 vchiclcs wcrc riiovcd to Pan,~- 
gar11 after a decision to rcpair the vchiclc~ at Dclhi had been taken in 
November. 1961 \vhcri order for back-loading of some of the vchicles from 
Pnnagarh to Delhi was issuccl. The Conmittcc fccl that the muvcmcnt of 
these 43 vchicles wits unjustiticd iintl could havc k e n  avoided. The 
Committec also feel that beiorc ordering riiovcmcnt of the vehicles in Iwgc 
numbers for the purposc of sloragc. their rcpair programmes ctc. ahoulcl 
lx kept in view. Unncccssary movement of whiclcs. even for a sniallcr 
number as in this caw not only rcbults in infructuou\ cspcnditure of trans- 
part but also causes inconvcnicncc and undcsircd burdcri on the Railways. 

[S. No. 32 of Appnclis 1 S  to 7151 Report (Third Lok Sabhajj 

Action talicn 
The rcionimendation of thc Cornniitttcc has bccn noted. Suitable 

instructions have alrcirdy k e n  i~5uccl to iisAOC. HQ Commands ~,i t l t ,  
Army HQ letter No. Y3S3-I PC-09 OS- IOB. clutcd I 1-8-66 that in futur; 
;ill existing a\ ucll as anticipated liat%litic~ ol tllc stnrc,cyuipmcnt, proposcd 
to bc transferred for utilisaticw (1: \i~rplu, ~ o \ ~ c r c d  accommodation, arc 
thoroughly scrutinised before cfl'cc!ing actual movement and that any li~psc 
on this account w i l l  in I'uturc bc \ i \ \ i c d  wriousl!. A copy of thcsc 
instructions is cncloscd. 
[M. of I). U.0. Nn. 2 ( 3 r , ( 37  5692 DI  0 - 1 1  ) d;~tcd 2 I -N-07 1 

So. 93&44/'PC 69; OS-IOI3 
ARMY HEADQUARTERS 

hluskr  General of the Ordnance Branch 
l ) / l Q  1 ' 0  #\'L l i '  I ~ i ~ l , t i l - / /  

I I A i i g .  lW76 

l.0 

Hripdier, Ar~ii! Ordnr~ncc C'urps 
Hcadyuartcr\ Southcrn Coniriiancl 
Hcadquancn Eastern Command 
Headquancrh Wcstcrn Command 
Hczufquanerc Central Comnmntl 

SCB,JI.C 1 :-T'rutr~!~~. o! S I U C X J  !or 14ti/i\(ili011 ( I !  J I~I .~I IL\  ( o ~ w e d  mcomrtlo- 
dtriiort 

1 .  A caw has t u n  bsou;lit 1t1 lhc notice of thi5 HQ. whcrc ccrtain 
rcpairab!~ vchiclci stored in  a depot in thc opcn werc dock-transferred 
with a v i w  10 ulilising covered ;~ccon~oiod;i(ion available in another & p t  
hut had won to br: back-loadcd to 111cct t t ~ c  rcpair liability. Thus this 
~ ~ ~ u v c m c n t  not only involved sn iivoiditbl~ cspc.nditurc and wastap t)f man- 



power but also no real bcnefit nccrucd bccausc of ~ h o r t  stay of thc vchiclc~ 
under covered a m m o d a t i o n .  

2. You are, therefore, requested to imtruct all Depot Commanders to  
ensure that in future all cxisting a\ well as anticipated liabiliticc of thc 
store/equipnlcnt, proposed to be tmn\fcrrcd for such a purposc. arc 
thoroughly \crutiniscd b) them bcrclrc cffccting actual movcrncnt. Any 
lapsc on thi\ account will in future he vicv.cd scrioucly 

Plcmc :tcknowletIge. 
Sd./- 

Director of  Ordt tm~r~  Scrviccc 

Recommendation 
In view of thc diffcrcncc of opinion between the Minktry of Dcfencc 

and the Financial Adviser. Dcfcncc Sewiccq. regarding "works of vital 
importance to the cflectivc functioning of thc armed forces". the Committcc 
dcjirc that thc Ministry of Dcfcncc should examine thc question and issuc 
ncccqsary clarificatory order\ aftcr con.ul!ing the Financial Adviscr. They 
alw dcsirc that the Ministry of Dcfcncc Inay conduct a rcvkw whethcr 
iu the light of the present conditionc the ~ ' o p  of the exercise of the 
cnhanccd dclcgntion\ of po\vcr\ unclcr thc Ernergncy IYorks Procedurrl 
could brl restricted to opcrationai iircn\ and to ccrtain yxcificd nature of 
\\mrkr; in othcr areas. 

[S.  No. 38 of Appcnctix IX to 71 \ t  Report (3rd 1-ok Snbha)l 

Action taken 
X Conimittce t : ~  r c i i c ~  the M'orLing of the Emergency \Vorks Pro- 

cctlurc u a \  fornicd tlurinc Octobcr 1966. Thc Committee included the 
rcprewntativc\ of the Minihtrv of Dcfcncc. the Ministry of Financc 
(Dcfcncc). Army Ht.aclquartcr8 and CGDA. 

Thc Committcc met sc'vt'ral tinlcs and has ma& its recomnlendations. 
Thc recommendations of the Cimniittcc arc undcr cxiimination in the 
Ministry of Dcfcnce and dcci\ion of the Govcrnnlcnt on the diffrrrnt issucq 
involvsd would be comnlunicatcd 110 the P.A.C. as early as posdAe. 

[Min. of Dcfencc 11.0. Yo. X I  X ) 67 ,SO-111 /D(W-1). datcd 19th Junc. 
1967.1 

Further Informstion 
Plc:i\e intiniiitc. ~ h e t h c r  thc I3wr~c11cy work4 prodcdure nccd ctminuc 

i n  view of the fact that emcrgcncy h3r; been callcd olT. A copy of the 
Kcvie\+ and decision takcn by Go\ernn~cnt thereon may n l w  hc. wpplicd. 
'I'Iw position is as rcrulur : 

It is proposed to adopt :t Rcvisert Works Prclccrlure in licu of the 
Normal Work., Pmccdtlre and Enicrpcncy Works P m 4 1 r c . .  Thc Rc\istxl 



Works Procedure has been drafted, and a few points arising therefrom are 
still to be settled. As soon as the Revised Works Procedure is adopted, 
the same will supersede both the Normal Works Procedure a d  Emergency 
Works Procedure. Meanwhile, the operation of the Emergency Works 
Procedure has been extended up to end of December, 1968. This is con- 
sidered necessary. 
[Min. of Def. U.O. No. 8(8)/67/SO-III/D(Works-I) dated 28th October 

1968.1 
1. In continuation of this Ministry's U.O. No. 8 (8) /67/SO-III/D(W-I) 

dated 19th June 1967 forwarded to the Lok Sabha Secretariat under Minis- 
try of Defence Oftice Memorandum No. 11 (2)/67/D(Budget) dated 4th 
July 1967 and further to this Ministry's U.O. No. 8(8)/67/SO-III/ 
D(Works-I) dated 28th October 1968 forwarded to Lok Sabha Secretariat 
under Ministry of Defence Otfice Memorandum No. 11 (2)/67/D(Budget) 
dated 1 lth November 1968. 

2. The revised Works Procedure in lieu of the Normal Works Pro- 
cedure and Emergency Works Procedure has since been halised vide this 
Ministry's letter No. B/OI 247/Q3W (Policy) /2119/SO-IIT/D(Warks-I) 
dated 18th November 1968 (copy enclosed) and will be followed in regard 
to Defence Works from I st April 1969. 
M. of D. U.O. No. 8(8)/67/SO-III/D(Works-1) dated 3rd Jan. 1969.1 

No. B/01247/03W(Policy) /2119/SO-III/D(W-I) 
GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE, 
New Delhi, the 18th November, 1968. 

m e  Chief of the Army St&, 
The Chiif of the Naval Staff, 
The Chief of the Air Staff. 

W ~ ~ ~ c r : - R e v i s e d  Works Procedure in lieu of Normal Works Procedure 
& Emergency Works Procedure. 

Sir, 
I am directed to say that the President has decided that in supersession 

of the Normd Works Procedure and the Emergency Works Procedure, 
the procedure to be follou-ed in regard to Defence Works will from 1st 
April 1969 be as shown in the attached memorandum. Worh sanctioned 
prior to l &  April 1969 will be executed under the N m a l  Works Pro- 
cedure or the Emergency Works Procedure as the case may be under 
which thc same are sanctioned, 



2. The following letters of this Ministry as amended from time to time 
would stand cancelled from 1st April 1969 :- 

(a) No. 9623/21/03/A(W-III) dated the 9th June 1947. 
(b) No. WK/4703/NHQ/6739/DwI) dated the 29th Novem- 

ber 1958. 
(c) No. Air HQ/2O85 1 /57/ORG/AF/6980/D(Air-Stores) dated 

the 14th August 1956. 
(d) No. 22874/E2A/5967/D(Works-1) dated the 11th Nov. 1962. 

3. The Operational Works Procedure as amended from time to time 
will however continue to operate to the extent it is applicable. 

4. This issues with the concurrence of the Ministry of Finance (Defence) 
vide their U.O. No. 4101 /W-I of 18th Nov. 1968. 

Yours faithfullv, 
a/- 

Under Secretary to the Government 4 India. 
Emlosure to Ministry of Defence letter No. B/01247/Q3W (Policy)/ 

21 19/SOIII/D( W-I) dared the 18th November, 1968. 
MEMORANDUM ON THE PROCEDURE FOR THE EXECUTION OF WORKS 

SERVICES TO HAVE EFFECT FROM IST APRIL 1969 
Object 

1. The object is to ensure completion of works with the minimum of 
delay, but with due regard to observance of the maximum obtainable 
economy compatible with the object and requisite budgetary control. No 
work will be sanctioned unless it is considered essential to the effective 
functioning of the Defence Services. 

2. Under the system of budgetary control, so far as it applies to works, 
expenditure during a financial year is generally restricted to the amount 
provided in the budget estimate for the purpose. Money is made available 
for expenditure by appropriation or reappropriation, which represents the 
allotment of a particuIar sum of money to meet expenditure on a specified 
object; it is operative only for the year for which it is made. Further 
details will be found in Appendix 'A'. 

3. I t  is essential that the broad spirit of the syst& of contml of ex- 
penditurc should be thotoughly appreciated and strictly conformed to by 
all officers entrusted with the administration of funds and execution of 
works services. 
Classificalinn of Wtwks Services 

4. For the purposes of control (Administrative and Technical) the ope- 
rations of the MES are divided primarily into two categories, m e l y  :- 

(1) Original works 
( I i )  Repairs, 



5 .  Original works con~prise the construction of buildings and Defence 
works and their internal fixturcs together with thc neccswy services such 
as roads. E/M services. water supply. furniture, drainage ranges etc. al; 
well as purchase and additions. Reconstrwtion of huilding~ and roads, 
widening of roads, alterations necessitated by administrative reasons, 
works necessary to bring into use buildings and services newly purchased 
or previously abandoned or rendered unusable by extraordinary causes such 
as storm, fire or earthquake, also fall in the category of original works. 

Excepfion : Petty works costing up to Rs. 400/- may, at the discretion 
of the CWE, be treated as 'Repairs'. The CWE may dele- 
gate all or a portion of his poners undcr this paragraph to 
GEq or outstation AEEs by name. 

(Para 146 MES Regulations) 
The purchase and installation of static plant and machinery (Para 170 

MES Regulations) and the provision of furniture (Para 183 MES Rcpla-  
tions), are treated as original works for the purpose of these orders. 

Provision of furniture which does not form part of any project will bc 
treated as major or minor work. depending on the cost involved vide para 
13 below. 

6 .  Repairs comprise all maintenance and periodical services, renewals 
and replacements as well as alterations necessitated by technical or engineer- 
in2 reasons. 

Works required to make good damages to buildings, roads, installations 
and services due (to extraordinary causes, but which me still usable, are 
also classified as 'Repairs'. 

NOTE: Whether or not a building etc. is still 'usable' will be decided by 
the Court of Enquiry convened to investigatc the loss. 

Original works 
7. There are four main stages in the project for an original work, viz- 

(i) Acceptance of necessity. 
(ii) Administrative approval. 

(iii) Appropriation of funds. 
(iv) Technical sanction. 

Acceptance of necessity means the concurrence of competent financial 
authority to the expenditure proposed. 

Administrative approval means sanction by competent financial authority 
to the execution of an original work at a stated cost. 

Appropriation of funds means the allotment of a particular sum of 
money to meet expenditure on a specified work vide Appendix 'A'. 



Technical sanction, which is issued by co~npctent cngincer authority. 
qnmnts  to  no more than a guarantee that the proposals are structurally 
sound and that the estimates are accuratly calculated and based on ade- 
quote data side para 26 below. 

8. Repairs are classified in two categories :- 
( a )  Ordinary Repairs : These comprise- 

( i )  Petty repairs, 
( ii ) Periodical services, vide MES Regulations, Table 'F. 

(iii) Replacements and renewals costing up to Rs. 20,000/-. 
( b )  Special repairs : These consists of replacements and renewals 

costing more than Rs. 2 0 , 0 / -  each. 

Repairs in catcgory ( a )  will be carried out in accordance with MES 
Standing Orders. para 220 e! seq. 

Repairs in category (b) will be carried out in accordance with MES 
Regulations. para 148(b) so far ax buildings arc concerned and para$ 757 
and 759 so far as E/M installations are concerned. 

NOTE : ( i )  The GE will be competent authority for grouping of buildiny 
for the purpose of special repairs. 

f i i )  Replacements of furniture rendered unserviceablc by fair 
wear and tear will be treated as ordinary repairs. irrespective 
of cost, for the purpose of this rule. 

No administrativc approval is necessary for repairs fallins in category 
( a ) ,  allotment of funds for the purpose implies administrative approval to 
fhat cxtcnt. No work will be carried out without the technical sanction 
of the competent engineer authority and no expenditure will be incurred 
in cxcess of allotment under the relevant head except in so far as such 
cxccss can bc met by reappropriation from another head within the com- 
pctencc of the authoritv concerned. 

Repairs to buildings falling in category (b )  will be treated as 'Original 
Works' except for budpetay purposes for which see Appendix 'A'. 

In cases where special rcpairs and additions and akrations to n build- 
ing or buildings become necessnry a t  the same time, the work will be smc-  
tioncd a\ one project and treated a\ an orisinal work for all purpixe\. 

Amedmcnt to capital values will bc made in  accordance with MES 
Regulations, para 148 (c )  but sce exceptions below. In calculating the 
addition to be made to the capital value, credit will be taken for the value 
at current rates of any portion of the o~g inn l  structure which has becn 
dcmolishcd or rcplaced. 



Exceptioru 
(a) Capital value will not be amended in the case of replacements 

and renewals costing Rs. 20,000/- or lcss to temprary build- 
ings. 

(b )  Changes in capital value amounting to Rs. 400/- will be dis- 
regarded. 

Amendments to capital values on account of E/M renewals will be 
carried out in accordance with MES Regulations paras 757 and 759. 

Fundamntal Principles 
9 .  The fundamental principles are :- 

( a )  No works services will be executed without administrative 
approval and technical sanction having first been obtained 
from the authority appropriate in each case and without funds 
being available to meet expenditure on it (but see paras 10, 11 
and 12 below). 

( b )  No officer will, in the course of the financial year, exceed the 
aggregate budget allotment made to him on any work or under 
any sub-head of maintenance. 

(c) No officer will exceed any s'pecific budget allotments made to 
him under any minor or detailed head, except in so far as he may 
within his powers of transfer of funds, be able to meet excess 
expenditure on one item by equivalent savings on another. 

(d)  The final cost of any service may exceed the amount of Ad- 
ministrative Approval by not more than 10 per cent. An 
officer will take no action which will commit Government to 
expenditure beyond this limit, without obtaining prior sanction 
of CFA. 

( e )  A property is deemed to  be abandoned when taken off a care 
and maintenance basis. 

(f) No pmject will be split up merely to bring it within the powers of 
an approving authority. 

(Para 15 MES Regulations) 

Exceptions 

10. If for urgent military reason5 delay in the issue of administrative 
approval based on approximate estimate cannot be accepted, the competent 
financial authority is empowered to order commencrment of work on assen- 
tial items of accommodation prior to the issue of administrative approval. 



In doing so, however, the CFA must ensure that no acwmm.odation is 
constructed m excess of requirements. The 'go-ahead' sanctions accarded 
under this para by CFAs lower than the Government of India, will be 
subject to the following conditions :- 

(a) The 'go-ahead' sanction will be ordinarily restricted to items 
comprising collection of stores, site clearance, external services, 
construction of essential temporary non-residential accommo- 
dation for the staff and stores of the MES accommodation for 
the MES constructional staff and preliminary works necessary 
for the execution of the project, 

(b) The 'go-ahead' sanction will not exceed 20 per cent of the 
rough cost. This percentage will not include the cost of re- 
quisition of land required for the project. 

1 1 .  Notwithstanding anything laid down in this memorandum unexpec- 
ted circumstances may arise which make it imperative to short circuit nor- 
mal procedure. Such circumstances may arise from operational military 
necessity or on urgent medial grounds when reference to the appropriate 
CFA would entail dangerous delay. If such circumstances arise, any 
commander may order the commencement of work by furnishing an order 
in writing to the engineer officer concerned. In such circumstances the 
follo~ing principles will guide the commander concerned in deciding on his 
action :- 

(a) Can the appropriate CFA be referred to and a reply be received 
without causin dangerous delav in commencement of the 
work. 

(b) If the conditions in (a)  cannot be fulfilled a de-re from 
either the spirit or letter of the laid down procedure is justified, 
if he bases his decision on some fact or facts which could not 
be known to the appropriate CFA and if he is satisfied that 
he is acting as his superior would order him to if be were 
present. 

( c )  If he neglects to depart from the letter of laid doun procedure 
when the procedure- in the circumstances set out above is 
clearly demanded, he will be held responsible for any failure 
or disaster that may ensue. 

(d) Should he decide that it is necessary to depart from the hid 
down procedure he will immedintely report the fact at the 
earliest possible moment to the appropriate CFA informins any 
intermediate commander cancerncd at the same time: with 
copies to CDA. 

(Para 16 MES Regulations) 



12 .  Again in the case of imminent danger to buildings, etc,, or of s 
breakdown of a supply from an installation, when delay would be seriously 
detrimental to the public service. the local MES or PWD officer will take 
steps to protect Governnlent property o r  the inhabitants, etc., but he must 
at srlce report the facts of the case and the reasons for his action to supe- 
rior engineer authority, the local military commander. and to the CDA 
concerned stating the liability he i \  incurring 

(Para 16 MES Replation\) 

The procedure outlined in paras 10, 1 1  and 12 above docs not dispense 
with the necessity for the issue of Adm. Approval based on subsequently 
prepared Approximate Estimate at  the carliest opportunity. However, such 
works can be started without waitin? for specific allotment of funds for the 
project. 

Administrative control 

13. For administrative purposcs original work, :ire dividcd into the fol- 
lowing categories :- . . 

Major Original Works i .e. those costing more than Rs. 20,000/-. 
Minor Original W o r h  i.e. thme cwting up to Rs. 20.000/- inclu- 

sive. 

(Para 21 MES Regulation\) 

13. New or original work, arc further sub-dividcd as follows :- 

( a )  Authorised iterm of work-Services authoriscd by Govern- 
ment in regulations or hy separate orders of a general or speci- 
fic nature and services which it is customary to provide for 
troops. ctc., as laid down in Barrack Synop.;is, HuMed Pam- 
phlet or other authority issued by the Government of India. 
These arc referred to broadly as authoriscd works. 

( b )  Special iterur of uorX-Scrviccs not falling within ( a )  abovc 
are referred to a\ 'special works'. These may only be approved 
when exceptional local condition, justify thc necessity, or  as an 
important expcrimcntal measure. Special works should not b: 
approved if the effect would be to  introduce a new practice or 
change of scales. Where rr.~ scales havc sa far been laid down 
and there arc no orders prohibiting the undertaking of t h o x  
works, Competent Administrative Authorities may within their 
competence sanction works up to the financial powers delegated 
to  them for special works if it is cuqtomary or technically essen- 
tial to provide the same. 



Po~vers of ucceplunte of necessity and udt~~ir~is trut iv~ upproval 
15. Powers of conlpctcnt financial authority for acceptance of necessity 

and adm. approval lor works arc samc and arc stated below :- 
- - - -  . ----- 

Authorwd Spcial  
works works 

- - .  - - 
(a) (lovt. of India . Full Full 

powers pouers 

(h) COASCNS CAS . 25 lakhs 5 lakhs 
( c )  GOsC-in-CiC!quivalcrit Navy Comdr.i;AOsC-in-C . . 20 lakhs 21 lakhs 
(d) Gorp' Conidr . l j  lahhs 24 lahhs 
( c )  Conidr. of an Arcit Indcp Sub Areullndcp Bdr Group 

Lquivalcnt ha\ .  Air F o l w  Comdrs . 7 a h  50,000 

(g )  Station Comdn ol'r;inh ol' C'oI K: above Equivalent Na\) 
Air f.orcr: Comdr\ . I lakh 5.000 

No-r cs : 1. Thc. authoritic:, mentioned at (b ) to ( h )  above will exercisc 
thcir powcrs without financial concurrence. 

2 .  ?'hc financial paver\ vcstcd in thc officers mentioned at (b )  
to ( 1 1 )  ;iho\c can also hc cxcrciwd by thcir lorrun frr~errs 
\then thc incumt?ant\ arc on Ic.a\c. 

I n  dctcrniining rhc CC-A i n  a case i v h m  the project in- 
cludes t u ~ h  thc ;ruthorised and spcciitl itcms of work thc 
crircrion shall not be thc financiid powers for the normal items 
crl uorA alonc. In such ;I caw, therefore, if the cstimatcd 
c .04  of thc total of thc special items of work esceedj the 
iin;mcial powers of the CFA for thosc items, thc administra- 
t i \  c. appro\.;il bhall bc. issi~cd by the CFA under \\.hose po\vcr> 
the spcial  itenis fall. 

15-A. ( a )  The demolition or sale ol any building, etc., for demolition 
may be itpprotcd on a demolition statcnlent ( I A n V  1819) 
by thc following authorities provided the book value of thc 
building doc\ not c ~ c e d  thc limit shown against each :- 

( i )  Go\crnment of Indiu Full power4 
( i i )  COAS CNS/CAS R.;. 5.OC).000 

(iii GOsC-in-C I~quivaicnt Navy Con~drs/  
AOsC-in-C. Rs. 2.00,000 

( iv)  Corps Comdr Rs. 2,00,000 



(v) Comdr of an Area/lndep Sub Area/ 
Indep Bde Group/Equivalena Navy/ 
Air Force Comdrs Rs. 50,000 

(vi) Comdr of a Sub Area/Bde Group/Equi- 
valent Navy/Air Force Comdrs Rs. 10,000 

(vii) Station Comdr of and above the rank of 
Lt. Col./Equivalent Navy/Air Force 
Comdrs Rs. 2,000 

(viii) Station Comdr below the rank of Lt Col/ 
Equiva!ent Navy/Air Force Comdrs Rs. 1,000 

NOTES (a) The demolition or sale of my building etc., for demolition 
will be approved by the authorities mentioned at (ii) to 
(viii) above without financial concurrence. 

(b) The book value of each building (including ancillary build- 
ings) will be taken sepaxately and not the total book value 
of all the buildings in a demolition statement in order to 
de!ermine the authority competent to sanction its demolition. 

(c) The cost of demolition will be dealt with as a work, any 
proceeds from the sale or demolition being dealt with as 
laid down in para 693 MES Regulations. 

(d) In an estimate for reconstruction, administrative approval 
to the execution of the service is authority for any demolition 
involved irrespective of the value of the buildings to be 
demolished. 

(e) A demolition certificate on IAFW 2201 will be submitted 
in support of bills in which charges for demolition appear. 

(Para 41 MES Regulations) 

Reappropriation of buildings 

15-B. Reappropriation means the use of a group of buildings, a build- 
ing or a portion thereof, for any purpose other than that for which it was 
constructed. Reappropriation may be temporary or permanent and may 
be intended either for an authorised or for a special purpose. They will 
be dealt with as under :- 

(a) A reappropriation entailing no alteration and no cost. This 
can never bc a permanent reappropriation as the room or 
building must, of necessity, be available for its original purpose. 
This is initiated by thc unit and sent to the local Commander. 
Such appropriations may be approved in writing by any of the 
authorities mentioned in para 15 irrespective of the capital 
value of the building involved. All sanctions accorded by 



an authority lower than the Commander of an Area/Corps 
will be reported to him. Each sanction will specify the period 
for which the approval will remain in force and will be com- 
municated to the Controller of Defence Accounts and Garrison 
Engineer concerned. It will be renewed as required. NO 
IAFW 18 13 is necessary nor will the particulars be recorded 
in the Register of Buildings. 

(b)  A reappropriation entailing alterations and expense. This will 
be initiated by the unit concerned on IAFW 1813, who may 
obtain the assistance of the local MES authorities to advise on 
the best method of adaptation and sent t_o the local Commander 
who, if he accepts the proposal in principle, mill ask the 
local MES authorities for the approximate c a t .  The powers 
of sanction in respect of reappropriation involving expenditure 
will be the same as laid down in para 15 but no expenditure 
will be incurred unless funds are available. All sanctions 
accorded by an authority lower than the Commander of an 
Area/Corps will be reported to him. Each sanction will state 
whether the reappropriation is permanent or temporary and 
the period for which it remains in force and will be com- 
n~unicated to the Controller of Defence Accounts and Garrison 
Engineer concerned. I t  must be renewed as required and the 
particulars including expenditure will be recorded in the Regis- 
ter of Buildings. 

( c )  Reappropriation involving increase in scales or introducing a 
new praotice requires the sanction of the Government of India. 
Minor increases in scales up to 5% of the authorised area, 
which are inevitable due to constructional reasons will not, 
however, require Government sanction. 

(d)  Reappropriation included in an administrative approval will 
not bc approved separately on IARV 1831. The particulars 
including expcnditurc will, however, be recorded in the Regis- 
ter of Buildings. 

(Para 42 MES Regulations) 

Scales and specificarions 
1 6-A. Specifications 

(a )  All works catering for hhort-term rcquiremcnts, i.c. acconuno- 
dntion not expected to be required for a period of over five 
years from the anticipated datc of coniplction of the work, 
will bc in temporary construction and to specifications of the 
lowest possible type having regard to availability of mntcriai 
and the purpose of work. In cuac of additions to existing 



perinanent structures and or armouries, detention cells, har- 
bours and Air Field facilities and sucb o(her buildings it may 
be essential to build to permanent specifications. Competent 
financial authority will use their judgment in these type of 
cases and will detail which buildings shall be in pcrmanent or 
near-permanent construction and which shall be in temporary 
construction. 

(b) All works catering tor long term requirements, i.e., accommo- 
dation expected to be required for a period of more than five 
years from the anticipated date of completion of the works, 
will be to near-permanent or permanent specifications as the 
case may be. 

(c) The above mentioned "period of five years", will bc 
taken as a guide and be norn~ally adhered to, there being n 3  
absolute ban on the adoption of temporary specifications in 
works falling under (b )  above, when warranted by thc 
urgency of the requirement, but in such exceptional cascs it 
will be ensured that the relaxation does not result in the con- 
struction of vcry substandard accommodation as may 
fail to serve thc purpose for which it is intended. 

( a )  Works falling w d e r  ( a )  of para 16-A.-The scales of accom- 
modation are laid down in Barrack Synopsis, Scales of Acconl- 
modation (War), E-in-C's Pamphlet (No. 1) on Air Fields 
and other orders of the Government of India issued from 
time to time. These scales are intended as a close but not 
maticulous guide and petty variation from them in individual 
cases, not of general application, can be made at the discretion 
of the competent financial authority, for reasons to be recorded. 
Wherever diffcrent scales of accommodation are specified in 
the differcnt orders/instructions, Iowcst scales shall be adopted. 
The scales to bc adopkd far rlcctrical and mechanical scr- 
vices will be as laid down in this Ministry's letter No. 27597/ 
E3/221 ,/SOIII/D(Works-I), dated the 4th February, 1964. 

(bt All ofller wrks.-The scales applicable to near-permanent or 
permanent constructions nil1 be adopted. 

17. Demands for new services will bc subniitted to CFA for considcra- 
tion, to enable the scope and merit\ of cach propobal to be judged. At 
the same time, the demanding authyrify will state the target date by which 
he wishes he project completed, with reasons in s u p p r t  of this date. A 
rough cost will also be given to CFA, auppurtcd by a short notc cxplai~~ing 



the scope of the projed. Tb4 approximate period of time required by the 
engineers for carrying out the work will also invariably be stated and in 
the case of projects mting over Rs., 1,00,000/-, this information will be 
given in the form of aa~  Enginecr Appreciation on the form a ~ h e d  
(Appendix 'D'). If the target date implies that special measures dl be 
necessary to achieve it, these will also be stated and the extra cost, if any, 
involved in completing the work by the date given. 

(Para 24 of MES Regulations) 
Acceptance of necessity 

18. If it is decided that a service is to be carried out and that funds 
can be made available, formal orders will be issucd by the competent financial 
authority accepting necessity and indicating the accepted target date for 
the completion of the project and also accepting the special measures, if 
any, necessitated in consequence. An approximate estimate will also be 
obtained in the form of Appendix 'B' to this memorandum. No approximate 
estimate will be required for works costing Rs. 5,000/ -  or less. 

Special items of work will be specified and their necessity explained. 
The competent financial authority when issuing the acceptance of neces- 

sity letter will normally include the following points :- 
(a) Scope of the work 
(b) Type of construction 
(c) Whether the work should be commenced prior to formal issue 

of administrative approval. 
The competent financial authority will send a copy of the acceptance 

letter to the CDA concerned. The decision as to the scope of the work 
rests entirely with comp&nt financial authority subject to any special or 
general orders of the Government of India or COAS/CNS/CAS. 

19. On receipt of acceptance of necessity, Engineer authorities will pre- 
pare thc AE in the manner indicated by the competent financial authoriv, 
in the prescribed proforma (Appendix 'B'). Tbe MES have no authority 
to include in the Approximate Estimate any accommodation other than 
ha t  laid down in the acceptmce of necessity, except where it is considered 
essential for office and domestic accommodation for the MES constructional 
st& employed on tho project. They will, however, make necessary additions 
for all external services and for additional establishment required to be 
employed on thg project which may be necessary. No provision will be 
made in the estimates for spacial tools and plants since a cenbral provision is 
made under Sub Head E(a) Main Head 7 Major Head 79 to cater for 
special toots and plants for all projects. 
M6SLS~CP)/68--3 



Contingencies will be provided at 3 per cent of the estimates. Approxi- 
mate Estimates (as also rough coet at the acceptance of necessity stage) 
will be prepared by Engineer M c e r s  competent to do so, as laid down by 
the Director General of Works. Checks will be exercised by the next 
higher Engineer Authority only. Further instructions on the preparation 
of estimates will be issued by the Director General of Works. 

Simultaneously, application will be made, in the case of major works, 
for allotment of funds, required for the current and ensuing financial years, 
respectively. 

Where the approximate estimate excegds by more than 15 per cent 
of the amount for which the necessity was accepted, revised acceptance of 
necessity by CFA will be necessary. This tolerance is, however, not inten- 
ded to cover my  additional requirenlents of users, or to enrich the speci- 
fications already sanctioned. 

Administrative approval 
20. Administrative approval will be accorded by CFA to the execution 

of the work, including special items, if any, at the cost shown in the appro- 
ximate estimate. 

(Para 25 MES Regulations) 

21. Administrative approval will be conveyed by a letter speceing the 
source from which funds will be provided. It will also state whether the 
work is authorised or special; i f  authorised, the authority will be quoted. 
Special items of work will be specified. Reasons for approving special works 
by authorities lower than the Government of India will be started. 

(Para 26 MES Regulations) - 

A copy of the letter according to administrative approval, together with a 
copy of the approximate estimate will be sent to the CDA concerned and 
to the engineer adviser concerned who will issue such technical instructions 
as may be required. 

22. In cases in which it becomes necessary to obtain revised administra- 
tive approval vide para 9 ( d )  above, the revised estimate will be prepared 
in the form of Appendix 'B' attached to this memorandum, the original 
and revised figures being shown in parallel columns. The causes of the 
excess should be set out clearly and concisely in thc rcmarks column of 
the form. 

There is no limit as to the number of times that an estimate may be 
revised. Irnmodiate action in fact should be taken to revise estimates as 
occasion demands, the procedure described above being followed in each 
case. 



23. If additions become necessary through the revisions of scales or 
establishments or for other administrative reasons, a supplementary estimate 
wiU be prepared and administrative apprwal obtained from CFA competent 
to accord administrative apprwal to the entire work, including both original 
and supplementary estimates. 

24. Lf he has no funds available and the service is of such an urgent 
nature that, in his opinion, it cannot be delayed till he obtains funds in the 
ordinary course, CFA will forward the demand to higher authority with a 
request for a special allotment, 

25. In the case of repairs (as defined in paras 6 and 8), estimates for 
the purchase and maintenance of ordinary tools and plant (Paras 168 and 
175 ME3 Regulations) an allotment of funds under the appropriate minor 
head implies administrative approval to the execution of services to that 
extent and no further administrative approval is required. 

Technical Control over Original Works 
26. Schedule of work will be prepared and technically sanctioned by 

the competent engineer authority before tender documents are issued. The 
tcchnical sanction will include the anticipated contractor's percentage based 
un the Engineer Officer's appreciation of market trends. 

In the case d works carried out by specialist firms on their own designs, 
Technical Sanction will be accorded on the basis of the accepted &sign on 
receipt of tender but before acceptance of the contract, 

Schedules of works may be sanctioned for the project as a whole or for 
wb-projects. Large projects may, for convenience of planning, sitting and 
execution bc broken into sub projects. The term "sub projects" is applied 
to a distinct self-contained unit of the project if that unit is sufkiently large 
or important to be kept distinct for purposes of planning, sitting and execu- 
tion. The plan approved by a sitting board may thus be treated as a single 
subproject. Further any self-contained external service may be treated as 
a subproject. 

The engineer authority before according technical sanction to a sub- 
project must be satisfied that the amount of technical sanction for the whole 
project is not likely to exceed the amount of administrative approval includ- 
ing the permissible excess of 10 per cent. He must also venfy that the 
amount of technical sanction he is giving does not exceed his powers under 
MES Regulations, Table B. See also para 28 below. 

In order to ensure that subprojects are kept within the scope of thc 
whole project as defined in the administrative approval, technical sanction 
to all sub-projects of a project must be accorded within as short a time as 
possible of the issue of administrative approval. 



The schedule of works will be in strict accocdance with the adminintra- 
tive approval so far as swpe of work and scales are concerned. The scales 
will be based on Barrack Synopsis, Hutted Pamphlet or other authority 
issued by the Government of India. No departure whatever from authorised 
scales and authorised general specifications will be made by ariy authority 
other than Services HQ. It is the responsibility of the engineer authorities 
to ensure that the schedules of works conform to the administrative approval, 
authorised scales and specifications of work. 

The engineer officer competent to accord technii  sanction to a project 
may, wherever necessary, deviate from the specifications shown in the appro- 
ximate estimate, at the time the schedules of works are finalised, provided 
that : 

(a) the deviations are necessitated by engineer reasons and not 
such as to alter the scope of the work, 

(b) there is no departure from authorised general specifications, and 
(c) the total cost of the project as administratively approved is not 

exceeded. 

In the case of works estimated to cost less than Rs. 5,000, the prepara- 
tion of schedules of works may be dispensed with. 

Copies of technical sanctions accompanied by costed schedules of pro- 
jects or subprojects will be forwarded in all cases to the CDA concerned. 
In the case of works estimated to cost over Rs. 20 lakhs, copies will be 
forwarded to Army HQ (E-in-C). 

In the case of purchase of buildings the valuation statement will be taken 
as technical sanction. The valuation statement will be prepared/approvcd 
by the competent engineer. authority as in the case of technical sanction for 
construction work. A copy of the statement will also be endorsed to the 
CDA concerned. 

NOTE : In cases where there is a time lag of one year or more betwecn 
the preparation of the valuation statement and final purchase, a 
certificate that the property has not dcteriorattd/dtpreciatcd 

b during the interval will be taken by the Epsineen before the 
purchase is made. A fresh valuation statement will bt prepared 
in case of deterioration. 

Tecl~nical Control of repairs and purchase and mainrenmce of took and 
plant 
27. Ektha&s or requisitions wiU be prtparPd, cootcd and technical 

sanction accorded by the competent eagineer authority befm work is com- 
menced. 



The enginear authority before aocording tachnicaf sanction must be 
satisfied that the amaunt al technical sa twh fa tbe repair estimate is not 
likely to excebd the funds placad at his disposat for this purpose. 

The engineer executives are responsible for the ~ t i u c t i o n a l  fitness, 
accuracy and economy for repair estimates and requidtions. 

Power of Technical Sanction 
28. Powers of technical sanction are laid down in MES Regulations, 

Table 'B'. 

The engineer officer competent to sanction the project as a whole is 
technically responsible for the project and for ensuring that the amount of 
the project as a whole is not exceeded. He may delegate authority at his 
discretion to local engineer officers to accord technical sanction to sub- 
projects, as defined in para 26, which he orders them to plan l w U y  within 
the limits of their powers under MES Regulations, Table 'B'. When dele- 
gating such authority he will lay down in each case the total sum up to 
which technical sanction may be accorded and this sum will not be excecdcd 
without the prior concurrence of the delegating authority. Copies of such 
delegation of powers will be forwarded in all cases to the CDA concerned. 

CEs are authorised in exceptional circurustances to increase the powers 
of any officer subordinate to them by name to the extent they consider 
necessary within their own limits for technical sanction of design and 
acceptance of contracts. It will be ensured that in delegating powers, the 
following requirements are complied with :- 

(a)  Enhanced powers are in respect of individual projects and in 
exceptional circqutances. 

(b) The period for which the power is to be exercised is specified. 
(c) Sanctions are given by name to o b r s .  

In the case of works carried out by agencies other than the MES, the 
normal prccedure in force in the agency concerned for according technical 
sanction will be followed. In the case of projects costing more than Rs. 1 
lab,  however, detailed plans and specifications will be shown to the MES 
for scrutiny from the users' point of view and with ragard to scales, before 
technical sanction is accorded. 

Acceptance of Contracts 
29. Powers of aaxptance of contracts laid down in MES Regulations, 

Table 'B', paras 395 and 398 continue in force. 

It is srressad that no oflEcer is ernpowend to accept contract which is 
likely ot . c a w  excw ovtr tho amount of emniniarativlc approval after taking 
into account the tolerance allawtd vi& para 9(d). 



30. It is not .permissible for engipeering officers to incur expenditure 
in excess of the tolerance allowed o k r  administrative approval vide para 
9(d). When an excess over this limit, which cannot be met by savings on 
other items, occurs or appears likely to occur on account of technical 
reasons, a report will be ma& at once to the engineer officer of the authority 
who approved the work. If there is still time to curtail the work or modify 
it, his orders should be obtained. If no modification is ordered, a revised 
estimate will be prepared and revised administrative approval of CFA 
obtained, vide para 22. 

In the case of projects estimated to cost Rs. 1 lakh or more, when the 
amount of accepted contracts reduces the cost of the project below the 
administratively approved amount by more than 15 per cent, the approved 
amount for that project will be reduced by the amount exceeding 15 per 
cent by the CE/CWE within whose powers of technical sanction the work 
falls. The details of reduction will be sent to the CDA and all others 
concerned. The amount of 15 per cent retained yill be used to cover 
variations in cost for technical reasons. 

31. The technical sanction accorded to costed schedules-vide para 26 
above will be revised only if it is altered- 

(a)  because of engineering/technical reasons such as changes in 
designs, specifications, drawings, etc. Revision will not, how- 
ever, be necessary if such variations are sanctioned by the 
authority competent to revise the technical sanction, before 
deviation orders or amendments to contracts are issued under 
provisions of the contract. However, such competent authority 
may, on his own responsibility, delegate the powers of revision 
of technical sanction to the authority issuing deviation orders 
for the specific purpose. 

(b) on account of revision of administrative approval if the varia- 
tions are not already covered by sanction to deviation orders 
or amendments to the umtract vide clause (a)  above. Revision 
will not, however, be necessary where the variation is due to 
non-technical reasons, such as, difference in cost of stores or 
where the percentage in the accepted contract differs from the 
anticipated percentage provided in the costed schcdulcs. 

(c) for the reasons that the original technical sanction is found to 
have been based on inaccurate estimates initially. In cases, 
however, where scope of work is changed due to administrative 
reasons, the technical sanction will be issued bcforc such items 
are actually executed. 

32. After the schedule of work for a project or subproject has been 
technically sanctioned by the competent engineer authority, arrangements to 
put the work in hand may be made as expeditiously as possible. While 



the normal method of contracting will be by competitive tendering, CsWE 
and CEs are authorised to conclude contra% on a single tender basis up to 
Rs. 2 lakhs and Rs. 5 lakhs respectively in consultation with the CDA exapt  
where, for reasons of urgency (to be re&), it is not considered possible 
to do so. The Ein-C/DGW arc authorised to conclude contracts on a 
single tender basis up to Rs. 25 lakhs in consultation with the Financial 
Adviser. The reasons for dispensing ~ i t h  competition and the method of 
determining the rates will be placed on record in writing at the time. 

Special tenders, such as those of the "cost plus" type require the prior 
sanction of the E-in€. 

33. Scrutiny of tender documents by Audit prior to acceptance of tender 
is not necessary. CEs are empowered !o alter standard contract documems 
at pre-tender stage to suit urgent requirements, particularly with reference 
to security deposits, percentage payments, speed of payments, issue of stores, 
deviation limits and similar matters. They will, however, consult their 
Controllers of Defence Accounts wherever possible. Where the opinion of 
CE on alteration involves a major departure from an existing procedure, he 
shall send a copy thereof to the E-in-C,/Director General of Works for 
information. 

Reduction it1 scope oj  a project 
34. When the scope of a work service is reduced for administrative or 

other reasons, the administrative approval need not be revised but the 
approved amounts for the abandoned items of the service and the total 
approved amount will bt reduced accordingly by the CWE (or GE in the 
case of items not exceeding his powers of technical sanction). Details of 
the reductions will be sent by the GE to the CDA and all concerned. 

(Para 65 MES Regulations) 

Completion reports 
35. On completion of a work, completion reports wiU be rendered in 

iiccordance with the following procedure in the form set out in Appendix 'C'. 
Part 'A' of the form will be completed as soon as the project is physi- 

cally completed, and will be forwarded through engnieer channels to the 
E-in€ in the case of works costing over Rs. 1,00,000 and to CWE in the 
case of works costing Rs. 1,00,000 or less. After being noted they will 
he returned direct to the GE concerned for the completion of Pan 'B' and 
resubmission of the form in accordance with the existing procedure in para 
348 MES Regulations. 

For the purpose of rendition of part 'A' of the completion report, each 
administrative approval, whether it  relates to a phase of a project or to 'an 
item of supplementary work, will be ucatcd separately. Thew reports will 

replaced by a consolidated completion report 'A' at the final stage. 



Howcver, the phases .and supplamentary of a project will be treated as 
one prujecl for purposes of savings and exccsSeS. 

Once Part 'A' of the final completion report has been completed, the 
work will be regarded as completed for all purposes of the Regulations al- 
though the a m t s  may not have been settled; no further m w  works will 
be authorised against the sanctioned project and no further supplementary 
estimates may be accepted. 

(Para 348 MES Regulations) 

Imprest and assignments 
36. The procedure for making payments to contractors, labour, etc. 

prescribed in the MES Regulations will continue in force but instead of thc 
system of placing engineer officers in funds through imprest advances, assign- 
nents will be placed by CsDA at the disposal of CsWE, GEs and SDO if an 
AE. In the case of each CWE the amount of the assignment will be fixed 
by the Chief Engineer in consultation with the CDA. Within the amount 
so fixed the assignment will be recouped on application to the CDA as need 
arises. Generally each CWE, GE and SDO if an AE, will be placed in 
account with one Treasury but where necessary the assignment may bc 
apportioned between two or more Treasuries. 

Howcver, to enable petty payments being made CsWE, GEs and AEEs 
holding cash assignments, may bt allowed an imprest up to a limit of Rs. 250. 
The imprest will be authorised in consultation with CsDA concerned by 
CsWE in the case of GEs and AEEs and by C E s  for CsWE. The amount 
of imprest will be drawn from cash assignment and accounted for initially 
under the Suspense Head "Departmental Account-Military Cash Balanccs" 
which should be cleared at the end of the financial year, balances being 
deposited into Treasury. The amounts drawn from the imprest for payments 
will, however, be recouped as and when necessary and charged to the 
Service Head till the end of the Financial Year. 

Out-station Supdts B/R or E/M may continue to be allowed imprest 
by CsWE/GEs/SDOs if AE, within the limits specified in para 530 of the 
MES Regulations. These imprests wiU be advanced and recouped by 
CsWE/GEs or SDOs if AEs, as the cast may be, 

(Para 530-532 MES Regulat~ons) 

Works entrusled to other agencies 
37. ?he orders contained in the above procedure are designed princi- 

pally for u~ in MES but it is intended that they should apply up to the Adm 
Approval stage, also to works carried out on behalf of the Ministry of 
Defence by outside agencies like Stab Govunrnenta, Central PWD, P and T, 
Railways, State PWD, Port 'Trust and such &a Departments as may be 



notified from time to time. In the case of projects costing more than Ks. 1 
lakh however, detailed plans and specitications wili b= shown to the MES 
for scrutiny from the users' point of view and with regard to scales, before 
twhnical sanction is accorded. 

General 
38. Paras of MES Regulations which are superseded by these orders are 

cited at the foot of each of the paras concerned. 



APPENDIX 'A' 
ENCLOSURE TO MINISTRY OF DEFENCE LETTER NO. B/01247/OW- 

  POLICY)/^^ 19/SO III/D(W-I) DATED 1 ~ T H  NOVEMBER, 1968 
Note describing the budgetary system to be followed (see para 2 o f  the 

Memorandum of  Works Procedure) 
1. All Works expenditure will be budgetted and accounted for as 

under : - 
( a )  MAJOR HEAD 130- DEFENCE CAPITAL OUTLAY 

( i )  Sub Head A- Army (Including Factories and Farms) 
Minor Head (a) Army. Detailed Head ]-Works; 

(ii) Sub Head B-Indian Navy, detailed Head 1-Works other 
than Naval Dockyard Expansion and detailed Head 5- 
Naval Dockyard Expansion Scheme, and 

(iii) Sub Head C-Lndian Air Force, detailed Head 1-Works. 
This major Head provides for expenditure on Major 
original works of a Capital nature (including cost of land 
for thc works), the estimated cost of which exceeds 
Rupees one lakh. 

( b )  MAJOR HEAD 79-DEFENCE SERVICES EFFECTIVE 
ARMY,  MAIN HEAD 7-Expenditure on Works (other than 
Capital Outlay) maintenance etc 

(c) MAJOR HEAD 8 k D E F E N C E  SERVICES, EFFECTIVE- 
INDIAN NAVY--SUB HEAD F-Expenditure on Naval 
Works (other than Capital Outlay) maintenance etc. 

(d) MAJOR HEAD 81-DEFENCE SERVICES EFFECTIVE 
INDIAN AIR FORCE, SUR HEAD F-Expenditure on Air 
Force Works (other than Capital Outlny) maintenance etc. 
The above Heads of Account provide for expenditure on major 
original works of a capital nature costing above Rs. 20,000 but 
not exceeding Rupees one lakh, Operational Works, M b r  
Works, Maintenance of Defence Buildings/Roads, Maintenance 
of Airdelds, Runways, Taxi-tracks, Hardstanding Aprons, 
Maintenance and Operation of E/M Installations/Workshops, 
Special repairs to Building/Roads/Installations, Other Standing 
Charges Cost and Maintenance of Tools and Plants and Stores 
procured for works and maintenance etc. 

2. The term "Original Works" is defined in para 5 of the Works Proce- 
dure. Expenditure on Original Works may be classified into :- 

MAJOR WORKS IN PROGRESS 
NEW MAJOR WORKS & 
MINOR WORKS 
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The procedure to be adopted in each case will be as explained in the 
following paragraphs : 
MAJOR WORKS IN PROGRESS-UNDER REVENUE A N D  C A P I T A L  
HEADS 

3. Falling in this category are works which were commenced (including 
those in respect of which liabilities are incurred) during the previous year(s) 
and the accounts of which are not finally closed. Specific provision will 
be made in budget estimates for such Major Works under Revenue and 
Capital Heads according to the classification of Major Works defined in 
para 1 (a), (b), (c) & (d) above, on the basis of demands made by Com- 
mands in framing their budget estimates and other known factors. The 
provision accepted in the budget for such works will be placed in lump sum 
at the disposal of Commands. Allotment of funds for individual works 
will be made by Commands in the normal manner. Any funds not required 
should be surrendered by Commands to Service Headquarters concerned 
through first and subsequent changes-in-grants, 

4. If for any reasons, funds placed at the disposal of a Command are 
found inadequate, application supported by full details should be made to 
the Service Headquartcrs concerned for additional funds in the various 
changes-in-grants. 

NEW MAJOR WORKS-UNDER REVENUE A N D  CAPITAL HEADS 
5. Within this category fall all original works which are sanctioned or 

released for execution during a particular ycar. For Major Works under 
Revenue Head, provision will be made in the budget on lump sum basis 
without the lists of such works being prepared. For Major Works under 
Capital Head, provision will be made in the budget for such works as are 
included in the year's programme and approved by Government. 

After the dcmnnds for grants are approved, the accepted provision under 
Rcvenuc, Head will bc placed a t  the disposal of the Commands for subse- 
quent allotment for individual works. Accepted provision for New Major 
Works under Capital Head will be indicated project-wise and placed at the 
disposal of Comrnands/Services HQ for subsequent allotment as and when 
they arc sanctioned by CFAs. Supplementary work to a main project 
Ireleased during previous year(s)] wiU be treated as new major work for the 
purpose of allotment of funds. 

WORKS NOT INCLUDED IN THE YEAR'S  PROGRAMME 
6. Apart from the circumstances mentioned in paras 1 0, 1 1 and 1 2 of 

the Works Procedure, necessity may arise for the execution of unforeseen 
emergency works for which no provision has been specifically made in the 
Budget. To meet the expenditure on such works a reserve of funds wiU be 
placed at the disposal of the Sexvice Haadquarters who may, if ncctssary, 
sub-allot it to Commands, 



7. Although administrative approval to new works may be accorded 
after 15th January, no allotmeat of funds will normally be made for expen- 
diture during the financial year except in; the case d urgent or unforeseen . . projects. 

MINOR WORKS 
8. In this category fall all works costing Rs. 20,000 or less, both new 

and those in progress on 31st March. Lump sum provision will be placed 
at the disposal of Commands for such works. It will be incumbent on 
Commands to restrict expenditure on minor works to the provisions placed 
at their disposal irrespective of the number of works sanctioned by them. 

MAINTENANCE OF BUILDINGS, COMMUNICATIONS ETC. AND 
MAINTENANCE OF lNSTALLATIONS,/WORKSHOPS 

9. The provision under these heads is to meet the expenditure on repairs 
to pemanent and temporary buildings, furniture, .roads, Air-fields, Runways, 
Taxi-tracks, Hardstanding Aprons and E. & M. Installations/Workshops. 

10. The term "repairs" is defined in paras 6 and 8 of the Works Pro- 
cedure. Expenditure on repairs for budget pnrposes may be broadly classi- 
fied as follows ;- \ 

(a) All ordinary repairs-As defined in para 8(a) of the works 
Procedure. 

NOTE : Expenditure on maintenance of roads within the prescribed rate 
of maintenance and expenditure on renewal of furniture (as ddn-  
ed in para 184 MES Regs) will be treated as "ordinary repairs" 
irrespective of the amount involved. Repairs to badly deterio- 
rated roads which cannot be repaired from the maintenance 
allotment will be treated as "Special Repairs". 

(b) Special Repairs-As defined in para 8(b) of the Works 
Procedure. 

11. Lump sum provision will be placed at the disposal of Commands 
separately for expenditure under each category. It is not permissible to 
exceed the amount placed at the disposal of a Command under each 
category. 

GENERAL CHARGES 
12. These charges include the payment of rent for buildings and lands 

hired, leased or requisitioned for the use of the Defence S e ~ c e s ,  terminal 
compensation payable to owners on derequisitioning of buildings, land etc., 
payment of rates and taxes to Municipalities, Cantonments, Railways for 
sidings and platforms in Depots etc., maintained for the Defence Services 
and certain misccIlaneous charg~s such as payment to cbowkidars, compen- 
sation to workmen etc. This head of account wiU be operated on p e w  
by the MES and partly by the Military Lands and C'antanment Service, 



n e  MI, & C Service will bc responsible for budgetting only in respect of 
properties which have been transferred to that Service under Government 
of India letter No. 6(2)/2282/LH/D(QTO & LHD), dated 7th June, 1957 
and No. 6(2) /56/LH/ I65 1-Q/D(QTG) , dated 17th March, 1962. 

TOOLS, PLANTS AND MACHlNEKY 

13. Expenditure under this category is incurred on tools and plants 
(including special tools and plants) required for the construction aad main- 
tenance of buildings, roads, ~tr-fields, Runways, Taxi-tracks, Hardstanding 
Aprons, installations and workshops. It also includes provision for pur- 
chase and Maintenance of vehicles for the Mlitary Engineer Service. 
Provisions for maintenance of vehicles and other Tools and Plants will be 
based on the maintenance rates where so prescribed/EME charges. Expen- 
diture on procurement of equipment and stores and payment of labour 
charges for research and experimental works in MEX Wing, College of 
Military Engineering, is also charged to this head of account. 

STORES 

14. The cost of stores specifically purchased for a project is charged 
direct to tha work. The cost of all other stores procured for Works (other 
than those chargeable to Capital Heads), Maintenance ctc., is charged in 
the first instance to the detailed head "Procurement of Stores". As stores 
are issued to works, repairs etc. their vaIue is adjusted under "Deduct head" 
by per contra debit to the "works" (maintcnance etc. heads). The cost of 
stores procured for Major Works chargeable to Capital Heads will be 
charged direct td the work concerned. 

INITIAL ALLOTMENT OF FUNDS 
15. The initial allotment of funds upto the total sanctioned Budget 

grant both under Capital & Revenue Heads aad :dso allotmnts from the 
balance in the sanctioned Capital and Revenue Budget grants held by Ser- 
vice HQ/EinC's Branch will be ma& with the concurrence of Ministry of 
Finance (Defence). Copies of all allohneat lertrs will be endorsed to the 
CGDA, CsDA and DADS who are responsible for conducting the audit of 
Appropriations. 

RE-APPROPRIATION OF FUNDS 
16. Re-appropriation of funds is permissible as under :- 

Major Works 
(a) By the QMG/quivnlcnt appointments in Air ForcefNaty nnd 

by the GOC-in-C /AOC-in-C/equivalent appointment in the 
Navy. 



From one sanctioned major work whether new or in progress. 
to another sanctioned major work whether new or in progress. 

NOTE : Re-appropriation of funds for the major works is permissible 
only in respect of the works of the same category (ix. from 
Capital to Capital and from Revmue to Revenue). 

MAlNTENA NCE SERVICES 
(b) By HQ Commands/Air HQ Commands/Chief Engineers bet- 

ween the Heads of Accounts relating to Buildings and Installa- 
tions but not between the two categories-Normal to special 
and vice versa. , -  . - 

(c) By Chief Engineers and CsWE within the funds placed at  their 
disposal between the Minor Heads under Sub Head B (Normal 
Repairs), C (Normal Maintenance), D-General Charges and 
betweea the detailed heads 1, 3 & 4 of Sub Head E(a)  Tmls 
and Plants under Main Head 7. Similarly, the Chief Engineers 
and the CsWE will also have full powers of re-appropriation 
between the Detailed Heads under the relevant Minx Head$ 
for normal repairs, normal maintenance and general charges in 
respect of Air Force and Naval Works. All the above reap- 
propriations are subject to the proviso that :- 
(i) authorised percentages for maintenance etc. where laid 

down are in no case exceeded, and 
(ii) all re-appropriations made by Chief Engineers and CsWE 

are reported to Service HQ concerned before 1st March 
at the latest. No re-appropriation will be permissible after 
this datc. 

(d)  No other re-appropriation of funds is permissible. (Para 61 of 
MES Regulations held in abeyance). 

GENERAL 
17. It is of great importance that expenditure is spread evenly over the 

periods during which work is possible and every effort must be made to 
avoid a rush of expenditure at the end of the year. 

ACQUISITION OF L A N D  
18. (a)  Funds on this account will be provided for respective Service 

HQ under Major Head 130-Defence Capital outlay, Sub Head 
A-Army, Minor Head (a)  Army, detailed Head 2; Sub Head 
E- Indian Navy-detailed head 2; and Sub Head C--Indian 
Air Forw-dctailed head 2-Acquisiticm of land. 

(b) Budgetting and accounting of funds under this Head will be 
done by ML & C Service ns per instruction of the concerned 
Service HQ. 



APPENDIX '8' 
Approximate fillmale 

Part I-Abstract of Cost 
Station. ....................... 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  Name of projact 
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  Brief particulars of work to be done. .  - - 

Sr. Items of work Cost 
No. Rs. -- - 

I .  Site clearance and cost of land. 
2 .  (a) Buildings (including internal water supply and electrical 

work when provided). (Cost to be calculated on WES 
plus minor percentage for contract cost see Part 11). 

(b) Internal waterborne sanitation. 
(c) Air conditioning. 

3. Furniture. 
4.  Special items of work (to he detailed in Part 11). 
5 .  External Services- 

(a) Roads 
(i) Internal. 
(ii) Access. 

(b) Water supply 
(c) Electrical supply 
(d)  Sewage disposal 
(c) Area drainage. 

Total 1 to 5. 
6. Contingcncies (3% on items 1 to 5) 
7. Establishment charges (2'< on items I to 5 abo\.e). 
8. Railway works. 
9. Time required for phlsical completion of works under nom~al  

circumstances from date of orders to commence work. 

GRAKD TOTAL -- 
N.B. The items of work in this form are appropriate for a building project. The 

items may be varied as n e a s a r y  for olhcr projects. 
PART 11-MEMORANDUM EXPLAINING BASIS OF COST OF ITEMS I N  THE 

ABSTRACT OF COST (PART I). 
N.B. Instructions for preparing this Memorandum will be issued by Engirmr-in- 

Chief. 

N.B. In Part I of the approximate estimate il note will be given against the pro- 
vision for each item of work indicating the pemntagc a d d d  i n  Part 11 for 
variation of rates. 
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APPENDIX 'C' 
Completion report for original works 

Head of Accounts .................. 
Name of Area.. .............................. Division ... , .. , , , ... 
Part A 

.......................... 1 Name of work.. 

........... 2 Authority according administrative approval and amount. , ,,, 
.................................... 3 Total amount of Technical Sanction.. - 

4 Date physically completed.. ................................ 
5 Recorded expenditure upto 4.. .......................................... 
6 Estimated amount of liabilities outstanding on 4.  . . . . . . . . . . . . . .  .(Brief particulars 

. . . . . . . . . . . . . . . . . . . . .  to be given). 

7 Certified that the necessary entries have been made in  the Register of Building/ 
Plant Record Book (In the case of furniture, certified that the articles have been 
brought on ledger). 

Station. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  
N o . .  . . . . . . . . . . . . . . . . . . . . . .  Date.. .................. SDO ,.,.......,.,.,, 
Forwarded to CWE through UA. GE 
Forwarded to CF CWE 
Forwarded to E-in- - CE 
Noted and return to GE 

E-in-C 
CE 
CWE 

Part B 
.... . . . . . . . . . . . . . . . .  8 Completion cost Rs.. .. .., 

9 Percentage of excess over administrative approval.. ........................ 
.............................................. 10 Authprity passing the excess.. .... 

11 Certified that the following have been completed in respect of this project : 
(a) Record Drawings of buildings. 
(b) Periodical Services Measurements. 
(c) Alteration to Cantt Plan where nacwary. 
(d) Completion cost recorded in the Register of Buildings. ---- 

station.. ............ Date.. .............. SDO ............................ ., 
NO..  . . . . . . . . . . . . . . . .  Date.. . . . . . . . . . . . . . .  OE.. ............... .. ............ 

Date.. .............. UA.. .............................. 
Date.. ............... CWE ..... ,....,,........ ..,.,,, ., 
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APPENDIX ' D' 

I Total number to be accommodated. To be given rankwise separately 
for single and married. 

7 Number to hc acconin~odated in new construction Do. 
or in tent plinths or a cotnbination of both (give 
each separately) \%it11 brief description i.e. perma- 
nent, semi-permanent or prcfabricated/7'cmporar). 

3 Numbers to be accornrnod;~ted by additions and 
alterations with purpose for which originally con- 
structed. 

Do. 

4 (a) Typc of construction to which A A are to be 
done. 

(b) \'cry bricf description of original itccommo- PemanentiSemi-permanentp 
dation. Temporary 

(c) Approxini;~tc awn of buildings invol\cJ. 

(d)  Brief description of A A involved. 

5 Arc any special items of \\ark in\olved includin:: 
those which depart from approved sccllcs of ac- 
commodation ? I f  so. give reasons for deviation, 
iipproxirnate quantities such as square foo1;ige 
of floors ctc. and costs separately. 

0 Appro'timatc storage, gxnge, ctc. area to hc p r o  
\ idcd (with brief ticscription). 

7 :\ppro\inlatc workshop area to bc prokidcd 
(with hricf description). 

8 Arc any repairs included 'I I f  so giw areas of 
huildtngs to tx. rcp.lirsil and dexribc r cp i r s  n'- 
qulrcd. 

0. \!%at scrviccs are to Ix provided ? 

I I \Vlrnt pcrccnlopc ot' \ ;t~.iou, scr\ iccs is to bL' pro- 
\ itled. 

I2 W11d rcp i r s  anJ ,or  iiddi[ions and altcri~tions ,ire 
rsquinul to existing services. 

13 Is any assistance likely to  be n e d d  irom E-in-C 
(give dctnils). 



16 Time rcquired for completion (by phases if neceb- 
sary) in norn~al circumst;~nces. 

17 Special measures, if any, including increase in cost 
required for completing projczt by the target date. 

18 Is existing staff sufficient 'I I f  not, what increov 
\+ill bc required to complete the projcct 
(a) In normal times 
(h)  Bp target date. 

19 Other inforn~ation, assumption made and any 
remnrks to assist in considering pros and cons. 



Recommendation 
The Committee further su@,est that with regard to draft audit paras, 

complete and correct inforn~ation should be given to Audit in time so as 
to avoid controversies in regard to the factual position at a later stage. 

[S. No. 39 of Appendix IX to 71st Report (Third Lok Sabha)] 

Action Taken 
The observations made by thc Public Accounts Committee have been 

noted. 9 '.!hi 

Suitable instructions have been issued to all concerned vide Ministry of 
Defence u.0. No. 11(5)/67/D(Budget) dated the 1st May, 1967 (Copy 
enclosed). 

MINISTRY OF DEFENCE 

S U B J E C T  : Public Accounts Committee-Seventy-First Report ( Third 
Lok Subhn)-Appropriation Accounts (DS) , 1964-65 and 
A d i f  Report (DS) 1966. 

Attention of all conccrncd is invited to the observations/recommenda- 
tions of the Public Accounts Committee at Serial Nos. 39 and 68 of 
Appendix 1X to their Seventy-first Report (Third Lok Sabha) which are 
reproduced below :- 

Serial No. 39 
The Committee further sotrgcst that with regad to draft 
Audit paras. complctc and correct information should be 
~ v e n  to Audit in time so as to avoid controversies in regard 
to the factual position at a later stage. 

Serial No. 68 
The Committee would like to strcss that the Ministry should 
try to resolve all inaccuracies factual or otherwise when the 
draft audit para is sent to them and leave no ambiguitv in 
regard to facts when the final Audit para is taken up for con- 
sideration by the Cbmmittee. 

2. Sections etc. of this Ministry are requested to note the above obser- 
vations for strict compliance. 



Recommendation 
1-rom thc notc, the Co~mlittce find that the Cantonment Planning Team 

nhich \\as given the task lor drawing up a Master Plan for Delhi Canton- 
ment did not favour the sitc selected by the EME. The Committee regret 
that EhlE failed to visualise thc' reasons for unsuitability of the site as 
pointed out by the Cantonment Planning Team later on, namely, the site 
"\\~ould come in the middle of domestic ncighbourhood for officers and as 
such \vould provc a source of danger particularly to children that there 
\\ere no roads nearby where testing could be done and that the site was 
situated on the skv-linc of the Delhi Ridge, and bcing in close proximity 
to the Ddhi University Campus. the workshop area consisting of tin-roof 
sheds and single storey construction would stand as an ugly anachronism 
for all time to come. 

Thck arc sorry to notc that due to bad planning the Government had 
to incur an cxpenditurc of R\.  9.56 lahhs on the sitc clearance and build- 
inc \\or!.. 

-l-he Committcc \\oulJ likc iilso to stress in this connection that suitable 
inbtructions should bc issucd to all concerned to hccp written records of 
all important discussions. decisions and meetings in a propcr manner so 
that thc progress of the entire caae ciln be properly chartcd out it' and when 
rcquir~d. 
LS. Sos. 40, 1 1  and 42 of Appcndix 1h to 71at Kcport ('Third Lok Sabha)] 

Action Taken 

in 50 tar as SI. \o\. 10 and 31 ; I I C  con::~~!:d. lhc obscr\,wws ol the 
PAC' h a w  been noted. 

As regards S1. No. 1 2 ,  in~,tructioiis hale bccn issued on 16th May, 1967 
impressinfi upon all concerned to Iiecp written records for all important 
discussions, decisions and meetings in a propcr manner so that the prog- 
ress ot thc cntirc casc can bc properly chartcd out if and when required. 
A cop!' oi thc instructiim., is cncloscd. 

The Public Accounts Committcc in their recommendations at Serial 
No. 42 of their 71st Report (Third Lok Sabha) have observed as under :- 

"The Committcc would also ] ~ L C  to strcss in this connection that 
suiublc instructions should be issucd to all collccrncd to kccp written 



records for all important dimmions, decision5 and meetings in a pro- 
pgr manner so that the progreqs of the cntirc case can be propcrly 
charted out, if and when required." 
2. It is therefore impressed upon all concerned to ensure that written 

rccords of all important discussions, decisions and mcctings arc kept in ;I 

proper mnnncr 

M'- 
Joiul Secretory 

Recommendntion 
Thc Committee arc wrpriwcl to learn from the Minktry that "this is :I 

case whcrc probably bccausc of Covcrnm:nt rulcs and remlatione thc 
picklcs ncnt bad althouch thcy  could ha\; becn consumed." Thcv hopc 
that suitahlc procedural chnnr~s .  includinr delegation of powcrs to loc:!l 
authoritie5. \ \ i l l  hc rn,~dc to cn\klre that \uch cnntinzcncic'~ do not recur. 

[ 5  h'o 44. Appcndiu I\: to 7 151 Report (Third Lok Sabha)] 

Action 'l'akcn 
The Rccomnicndation ol' thc Public .4ccounts Committee has bccri 

cnnsidcrcd by Government and it  ha5 been ticcided that the normal procc- 
durc prescribed for dispowl of short life ctcrcks of foodstuffs 1v6uld conti- 
nue subject to thc followinr modification< :- 

( a )  Thc approval of Govcrnmcnt \+.as being taken before dispo3;il 
by sale or suction or is.;uc in lieu of other itcms. This autho- 
rity has now been vested in thc OhlG. 

( b )  I n  cases. hot+wcr. nhcrc the residual shelf lifc of itcms ot 
foodstuff is so short that tlic (;W-in-C considzrs t h : ~  the 
item cannot bc consumed bv transfer to Units within thc 
Command in accordance with the normal authorisation nncl 
that a reference to thc QMG is likelv to result in the item 
becoming unfit for human consumption, the GOC-in-C \\-oulc! 
cxercisc the powers of QMG rcferrcd to in (a) above and 
report the facts to the QMG. 

( c )  In exercising thc aforewid potvcrs thc QMG and the GOC-in- 
C woi~ld ilucr d i u  t i~kc int') ;icco:~nt the nieifical ad~ice .  c;iusc~ 
rcsultinc in accumulation of w c k s  and financial interest (4 
the Statc. 

( d )  In  casts kvhcrc authority i \  cx;.rciscd by thc GOC-in-C or h! 
thc OMG in pursuance of the above decision and short lifc 
items of fooc!stuffr arc tlisposc.d of by sale or auction or !x 
issue in lieu of other items, ;I report would be submitted to 
Govcrnmcnt. The report would irltrr d i i ~  indicate c a w s  for 
:~ccumulotion of stock< ilnd if any disciplinarv aspect is in- 
volvcd. 



2. Necessary instructions in this regard have bcen issued by the Army 
Headquarters to the Command Headquarters vide letter No. A/97408/Q/' 
ST6A/Ql(B), dated 19th Oct~ber ,  1967 (copy enclsscd). 

No. A/97408/Q/ST6A/Ql (B) 
ARMY HEADQUARTERS 

Quartermaster General's Branch 
DHQ PO, New Delhi-11, the 19th October 1967 

To 
Headquarters 1 
Southern Command 1 
Eastern Command ) 50 Copies each 
Western Command 1 
Central Command J 

SUBJECT : Disposal of srrrplus Foodstlrfls 
1. In accordance with the existing procedure outlined vide para 13 of 

this Headquarters letter No. 531 14/Q/ST6A/S, dated 26 Ju1/6 Aug. 58, 
as amended from time to time, all surpluses of foodstuffs, which cannot be 
consumed within the Command, are required to be reported to this Head- 
quarters for disposal instructions. In certain cases, on resampling the 
estimated storage life given may be so short as to allow very little time for 
a proper and planned disposal of such stocks. In order to avoid any 
possible loss to the State from such stocks becoming unfit for human con- 
sumption the procedure contained in the above quoted letter will be 
followed subiect to the following modifications :- 

(a)  In cases, where the residual shelf life of an item of foodstuff is 
so short that GOC-in-C considers that the item cannot be con- 
sumed bv inter-area or interdepot transfers against normal 
authorisations and that a reference to this Headquarters is 
likely to result in the item(s) becomin~ unfit for human con- 
sumption, GOC-in-C can issue disposal instructions in respect 
of such stocks author is in^ disposal by sale or auction or issuc 
of such stocks in lieu of other items. Full facts of the case 
will, however, be submitted to this Headquarters. 

(b) In exercising the aforesaid powers, the authorities concerned 
will- 
( i )  take into account thc recommendations of the local medi- 

cal authorities, the causes leading to the accumulation of 
stocks and the financial intercqts of the State; 

(ii) submit a detailed report to this Headquarters for the in- 
formation of the Government. The report will inter-alia 
indicate reasons for accumulation of such stocks and 
disciplinary aspect involved, if any. 



2. This letter issues with thc concurrencc of the Ministry of Financc 
(Defence)/Q vide their U.O. No. 5253/QB of 1967. 

3. Please acknowledge. 

Recommendation 
The Comrnittcc arc unhnpp~  to note the way in which this case of 

rencwal of the lcasc had been pending for years together. They arc sur- 
prised to  find that thc lcasc which expired on 31st March 1951, could not 
be renewed till recently in 1966, on various grounds and no agreement 
could bc rcachcd between the Government and thc party. Failurc on thc 
part of the Government to cnt'orc~ effectively their conditions, not only 
brought l o s ~  to thc Exchcqucr as the lease has now been renewed on the 
old tcrms and not on the payment of thc market rent but alco allowed the 
party to occupy the premises without signing any lease for 15 years. They 
feel that had the Minktry of Defence becn alert such a situation would 
not h a w  arisen. 

[SI. No. 35 of A p p ~ ~ d i x  1Y to 71st Rcport (Third Lok Sablia)] 

Action Taken 
In accordance ~ i t h  the old lcasc \+hich cxpircd on 3 1st March 1951. 

thc lcasc i \  rcncwable :it the dimction of the Oficcr Commanding of the 
Divi4on but thc period of further cxtcnsion i \  not specifically mentioned 
therein. Aftcr comidcrinp all aqpccts of the case. it was decided to renew 
thc lease for n period of 16 years from I st April, 195 1 except for thc rene- 
wal clausc. The ohscrvation4 of thc Public Account5 Committee have been 
noted for future euidancc. 

Reconlmendation 
Thc Committee further learn in evidence that the question whether to 

rcncw the lease after March, 1967 is vet to bc decided. They regret that 
even with the past cxpericncc. the Ministry have so far failed to take a 
final decision in the matter which has alreadv been delayed. This is again. 
likely, to complicate thc matter furthcr. It is unfortunate that enough 
carc is alco not taken in the Ministry to ensure that the lease dcedh art. 
frec from lacunae and that their provisions arc enforceable. The Com- 
mittee would likc to bc informed of thc final decision taken in regard to 
thc rcncwal of the lease. 

[SI. No. 46 of Appcndix IX to 71% Report (Third Lok Sahha) 1 

Action Takon 
A final decision has been taken for the grant of lease of the land in 

question with effect from 1st April, 1967. for the purpose of a cinem. 



restaurant, shops and residcncc. Thc lease will bc executed in Schedulc 
VIII of the Cantonment Land Administration Rules 1937, which is for a 
term of 30 years renewable at the option of the lcssec upto 90 years, with 
the addition of a clause that in caw at nnv tinic liercaftcr a larger area i\ 
desired to be utiliscd for shops, rcsidence or cincma or if it is desired to 
build upon the vacant land. the rental may bc cnhanccd at the discretion 
of the Govcrnmcnt. A copy of Government sanction letter No. 1 5 ( 1 )  1' 
67, D(Lands), dated thc 7th November, 1967 issued in this cnnnection, is 
enclosed. 

D.A.D.S. has seen. 

[M of D u.o. No. F .  l S ( 1 )  '67'DfLands). dated 20-1-19681 

No. I5(I)! 67 /D(Lands) 
GOVERNMEI'T OF INDIA 

MrNISTRY OF DEFENCE 
New Drlhi, the 7th November 1967 

The Director. 
Military Lands and Cantonments, 
New Delhi. ( 10 copies) 

SUBJECT : Kirkee Cnntortmerlt : Ren~rcwl of lense in respect oj .Ty. 
No. 1 0 5 - R t ~ o l  Cinernn. 

Sir, 
With reference to HQrs. Southern Command letter No. 602/IV! 

108/MLC, dated the 1st November 1966 and their signal No. Q 4787 of 
7th October 1967, addressed to vou, on the above subject, I am directed 
to convey the sanction of the President to the Erant of lease of land 
measuring 2.40 acres comprhing Sy. No. 105, Kirkee Cantonment to the 
Executors of the Estate of late Mr. Ardeshir Cowsii Patcl for the purpose 
of a cinema, restaurant, shops and residence, with effect from 1st April 
1967 on payment of an annual rent of Rs. 4407.50 (Rupees four thousand 
four hundred and sevcn and fiftv paise) and an initial premium of 
Rs. 72125 (Rupees seventy two thowand one hundred and twenty five). 
The premium will be recoverable in four annual instalments. The first 
three instalments will bc of Rs. 20,000 (Rupees twentv thousand) each 
and the fourth will be for the remaining amount of Rs. 12125 ( R u p m  
twelve thousand one hundred and twenty five) plus entire amount of inte- 
rest calculated at 6% on the amount remaining in balance after payment 
of each instalment. The first instalment should be paid within one month 
of the date of demand. 

2. The lease wil be executed in Sch. VIII of the CLAR 1937 with the 
addition of a clause that in caw at any time hereafter a larger area is 



desired to be utilised for shops, restaurant, residence or cinema or it is 
desired t~ built upon the vacant land, the rent and premium may he en- 
hanced at the discrction of the Government. 

3. This issues with the concurrence of the Ministry of Finance 
Defence \litlr their u.o. No, 1108-S.'QR of 1967 

Sd/- 
Under Secretury to the Go~,ernment of 111dicr. 

Recommendation 
The Committee feel that it is most unfortunate that such a mistake 

(wrong number of tho part) occurred which cost the exchequer Rs. 91,630. 
They are also constrained to note that the Air Adviser, London failed to 
detect thc mistake when th:. c a t  quoted by thc manufacturer was out of 
proportion to the cost indicated by thc indentors in India, and he exceeded 
his financial powers without justification. 

[S. No. 47 of Appendix IX to 715t Report (Third Lok Sabha)] 
Action Taken 

Thc observations of the P.A.C. have been noted. l 'hile it is correct 
that the mistake which occurred in t ranxr ib in~  the wrong, number of the 
item cost the exchequer Rs. 91,630, the expenditure did not prove to bc 
infruch~ous, as the items indcnted provcd useful in building up a reserve 
stock of the items thu\ purchazcd within the IhF's authorised holdings, and 
have since been utilised. One of them n a s  icsued on 11-1-1965 to meet 
an A.O.G. demand and the other was bsued on 15-2-1965 to meet the re- 
quirements of the Repair Agency. Had thew itc'rn~ not been readily avail- 
able in stock, the delay in rc\ortmg to frcsh procurement action uould huvi' 
sdversely affc'ctcd thc' upcrational eflic~cncy of Rndar Units and might havc 
cost more. 

Iktailcd ilnd con~prchcn\ive instructionb, \,idr D.E.A.B. No. 18/66 
(copy enclosed) have \ince be:n issued for implementation by the Provi- 
>ion& Branchcs and Air Advwrs '.Air Attaches concerned to :nsure that 
such cases do  not recur. 

[M. of D. u.o. No. F.4(4)i67,f7001D(:'iir-I), dated IS July. 1967.1 

AIR HEADQUARTERS. NEW DELHI 
111~1 ~ ' I O K  O I  F.QI'IP\II ~ 1 ' 5  I Y S T R L  C I  lo\ TO BR.ZUCI~ES NO. 18 '66. 

I ~ I K E C '  S ~ R  OF E V I P J I I . Y T ' S  I S S T R I . ( . . I W Y  .ro UR ~ Y C I I E S  NO. 1 S 166. 
Points to be observed in the Local I'rrrchtrse of .4OG stores by the Air  

Adviser/ Air nttcrches 

Information 
There has been an instance where l w l  purchase of an item was made 

in excess of the financial powers delepatcd to the Air Adviser/Air Attaches, 



which was severely criticiscd by the Government. In order to avoid rc- 
currence of similar instances paragraphs are to  be strictly complied with. 

Detcrils to be given in AOG demands 
2. When placing AOG demands on the Air Adviser/Air Attaches, the 

Provisioning Sections are to furnish in the demand full details of the item, 
as already instructed in DElB No. 25/63. In addition to thc Section. 
Reference/Part Number and descriptim of the item required, details of 
the major assembly of which it is coillponent, manufacturer's nanic and 
previous source of supply should also be given. Where these details arc 
not available, sufficient technical details, including reference to thc related 
publication, must be furnished. 

3.  When a part number of an item on AOG is not traccable in the rclc- 
vant catalogue~publication, the Provisioning Scction is to obtain f r m  thc 
demanding unit complete description of the item, and if  pos4ble gct the 
part also, refer it to the Specialist Dircctxate and then place denland on 
the Air Adviser/Air Attache with full details. 

4. The estimated cost of the items is also to bc given in the AOG 
demand. This will be the purchase price shown in the latcst ISM contract 
or L.P.O. Where this is not available, the estimated price will be based 
on assessment made by the concerned DDE, as per DEIB No. 16/66. 

Serutir1.v of  L POs by Prov. Sections. 
5. On receipt of copies of the Local Purchase Orders placed by thc 

Air Adviser/Air Attaches, the Provisioning Sections arc to scrutinise them 
in detail to ensure that :- 

(a )  The description and qty. of the items ordered confirm to such 
particulars of the items demanded; 

(b )  That the value of the purchase order is well within the finan- 
cial powers of the AAs or proper sanction for the purshas: 
has been accorded. 

6. If any discrepancy is noticed, the same is to be immediately taken 
up with the concerned A.A. bv signal/tclepram. 

7. DDsWADsE will ensure that the staff dcaling with the placing of  
AOG demands are fully conversant with the latest orders on the subject. 

Placing of Purchase Orders by A As. 
8. Air AdviserlAir Attaches will ensure that purchase orders placed 

bv them are within the financial powers delegated to them and are for the 
items demanded. However, if in the circumstances o f  a particular case, 
it becomes essential t o  act beyond these powers, immediate reference should 
be made to this Headquarters for the requisite sanction. 



9. A.As. will also ensure that uhcncvcr quotations arc receivcd from 
Continental firms in local currency, careful scrutiny is made of the quota- 
tions to see that cost is correctly computed in rupees or sterling for pur- 
poses of deciding whether purchase orders will be within their financial 
powers. 

10. Copies of all Purchase Orders placed by AAs. are to be forwarded 
to the concerned Provisioning Sections at this Hcadqwrtcrs for their in- 
formation and scrutiny (vide Para 5 above). 

1 1 .  Air AdviscriAir Attachs will ensure that their staff dealing with 
procurement of stores are fully conversant with the latest orders on the 
subiect. 

[No. Air HO/C. 32375/9O/E14A. datcd 14th June, 1966.1 

Recommendation 
The Committee also desire that greater care should be taken in appoint- 

ine the Court of Enquiries so that they function without any inhibition< 
and fear or favour and cases of failure to follow the existing instructions 
in the matter of constitution of Courts of Enquirv should be viewed 
seriously. 

[S. No. 48 of Appendix IX to 71st Report (Third Lok Sabha)] 

Action Taken 
Thc observation$ of the Committee have been noted for future guidance. 

[ M  of I )  u.o. N o .  F . 4 ( 4 ) / 6 7 , l D ( A i r  I ) ,  dated 29th Augi,st, 1967.1 

Recommendation 
The Committee hope that suitable instructions wauld be issued to all 

concerned to take up  the construction of the external services (like sewage 
etc.) simultaneously with the construction of the buildings: so that by the 
time the buildings art. ready for occupation, external services are also pro- 
vided. The Committee would also likc h be apprised of the inmuctionj 
issued in this repard. 

[S .  No. 49 of Appendix IS to 71st Report. (Third Lok Sabha)] 

Action Taken 
Suitable instructions have been issued to all concerned-vide Air Head- 

quarters lctter No. Air HQ /37554,'3S 'IC'(Coord), datcd the 29th April. 
1967 (copy enclosed). 

[M of D U.O. No. 22(1)/67/D(Air-11). dated 1st Septmber, 1967.1 
From Air Headquarters, New Delhi-1 l 
To : Headquarters Western Air Command IAF. 

Headquarters Eastern Air Command IAF. 
Headquarters Central Air Command IAF 



Headquarters Maintenancc Command IAF 
Headquarters Training C o m n m d  TAF 

Datc : 29th April. 1967. 
Ref. : Air HQ;37554/38/'M'(Coord) 

Recornnlendntions of the Pirblic Accorr~~ts Committee 7 1 s i  Rtport 
( Tlrirtl Lok Suhlitr ) -Apprupr iatinrl Accoirr~/s (Defmce  Services) 

1964-65 and Audit Report ( D e f m - e  Stw9ices) 1966. 

A certain number of domestic and technical :~ccommodation was con. 
shvctod at certain airfields/Air Force Stationq, but on completion, thes: 
nccommodation,'buildings could not be t:iken over b y  the Users a\ cstcrnnl 
services. like sewnee facilities, pumps and the like were not complctcd h\. 
the time the accommodation buildings \wrc complctcd. This rcsultcd in 
infructuous expenditure to the State bv \\'a\: of pa\.ment of compensation 
in  lieu of quarters and convc'yancc ch;~rgeq to scr\,icc pcrsonncl and p:1)- 
rnent on watch and ward of vacant builciin~es \vhich \vcrc coniplctcd with- 
c-ut thc requisite external services. 

2. The above was the subject of an Audit Parii in the Report for 1966. 
The Public Accounts Committee h a \ c  csprcsxd t h a t  thc consrructi!m s ~ f  CS-  

t:maI services should be takcn up simultant..~usl~ with the con;~ructicm 01' 
huildinss; so that by the time thc buildinp :Ire ri.:~cl! for occup:~ticm. cs- 
ternal services are alsu provided. 

3. The contents of the foregoing paragraph\ arc to bc brought to t h ~  
notice of all concerned in your Comn~and for gurdmce and cmipliancc. 
Further, suitablc instructims 41ould also be i\wed by you to cnwrc that 
planning of the projcct is ctme in such a \\*a) rn the initi,~] 4tagc that thc 
external services are catcred for along uith thc building\ so thitt no build- 
ings on completion are kcpt vacant for want of cxtcrnnl 5crvices etc. 

Recommendation 

The Committee would like to draw attention to p:tra 3.71 of thiq Rc- 
port and hope that such c a w  would not recur. 

3.21 The Committee t r~pc  that suitable instructims woui,! hc i~ ,wcd to 
311 concerned to take up thc construction of the cxtcrn:d scrviceq (like 
sewage, etc.) simultaneously with the construction of the buildings so that 
by the time the buildings are ready for occupation, cxtcrnal serviccs arc also 
provided. The Committee would also like to be apprised of the instruction 
issued in this renard. 

[S. No. 50 of Appendix IX to 71st Report. (Third Lok Sabhn) 1 



Action Taken 
Notcd. Suitable instructions have becn issued to all concerned in order 

to avoid rccurrcncc of such cases-vide Air Headquarters letter No. Air 
HQ/37553/48/W(Coord), dated the 39th April, I967 (copy enclosed). 

[ill (11 I )  11.0. No. 22(2)/67/'Il(Air-11). tlaletl 29th J d y ,  1967.1 
From Air Hcadquartcrs, New Delhi-1 1 
To : I-icadquartcrj Iicstcrn Alr Command IAF 

Hcadquartcrs Eastern Air Command IAF 
Hcadquartcrs Ccntral Air Command IAF 
Hcadquartcrs Maintenance Command IAF 
klcadquartcr\ train in^ Command IAF 

Date : 79th April, 1067. 
Ref. : Air H Q  37554 38 M'(Cuord) 

(1 ccrtain numhcr of tlon~chtic and technical :~ccommodation was con- 
stri~ctcd at ccrt;iin airfield:, Air Force Stations. but on complstion, thew 
::~wmmo.iatic~ii buiiilingh cc;uld not be t a k n  over bv thc C!mS ah cxter1131 
services, lihc sc\\;lgc fi~cilitie\, pump\ :rnd the like were not completed by 
the timc the ~lcconiniodation, buildings \\ere‘ complctcd. This resulted in 
infruct~~ou\ cspcnditurc to the Statc (7;. \\.a\ of pavment of compensation 
in lieu u l  clu;irtcrh and con\.c\.ancc charges to scrvice personnel and pa\-  
mcnt on \\atch a n d  u x d  of \.acicnt buildings \!-hich n u t .  compieted w.ith-  
out thc rcqui5itc cstcrnal ser\.icc\. 

3. 'I'hc contents ot the foregoing paraprqhb ilrc to m' brought LO the 
noticc of all conccrncd in b w r  Conlmand for guidance and compliance. 
Furthcr, \ultdblc instiuctions should also be issued b\ LOU to ensure hat 
p l , ~ m n g  ot tllc p ~ o j ~ * i t  JuI~: 111 si~cli M J ~  In thc tnitid stage that the 
cstcrn;rl scr\icc\ arc. c'ttcrcd for ~ I O I I C  ijith the buildings so that no build- 
inr\ on ccmplcticw ;I1  c kept \ dCi1nf lor \\ dnt of csternrtl service, etc. 

Air Officer i/'c A dtninistration 

.I tic ('ommittcc rcpret to note that dic dcvclupmcnt of light aircraft 
\ b d j  tAc:l  up ill 311 Air FOKC Repair Depot in  February. 1959 uhCn 



Government owned company was also developing the prototype of a simi- 
lar aircraft. This resulted in an avoidable expenditure of Rs. 78,357. 
The Committee feel that the main function of an Air Force Repair Depot 
should have been to attend to the repair, as the manufacture of this light 
aircraft, was bound to aggravate the existing arrears in the repair work of 
aircrafts and equipment in the Repair Depot which is not desirable. 

[S. No. 53 of Appendix 1X to 71st Report (Third Lok Sabha)] 

Action Taken 
The observations made by PAC are noted for guidance. 

2. The Director of Audit, Defence Senices has secn. 
[ M .  of D 14.0. Arc). F .  4 ( 5 ) / 6 7 / 7 4 9 2 / D ( A i r .  I ) ,  dated 3rd August, 1967.1 

Recommendation 

The Committee also find that the project was taken up in hand with- 
out any sanction and an ex-post-facto sanction was accorded only in 
August, 1960. The Committee feel that a project like development of a 
light aircraft should havc been sanctioned in advancc. The Committcc 
desire that suitable instructions should be issued rqarding issuing of sanc- 
tion in advance for such proiects so that the cases of this type do not recur. 
The Committee hope that the vcrv healthy rule that no Government repre- 
sentative including a Minirtcr should authorise any expenditure from thc 
Public funds without the concurrence of the Ministrv of Finance will be 
iwariably followed. 

[S. No. 54 of Appendix 1X to 71% Report (Third Lok Sabha)] 

Action Taken 
The observations of the Public Accounts Committee havc bccn noted. 
As desired by the Cornniittee, suitablc instructions haw k c n  issued 

to all concerned vide Ministry of Dcfcncc U.O. KO. 11 (7)/67/D(Budget), 
dated the 17th May, 1967. (copy enclosed). 

MISISTRY OF DEFENCE 
D ( Budget ) 

SUBJECT : PuOlic Accoitr~ts Co~ntnittce-Se\vcr~t).-Fir.~t Rcport (Third 
Lok Snbhn)-Approprintion Accounts (DS) 1964-65 ar~tl 
Audit Report ( D S )  1966-Recontrner~tlu~ion rrt Sericrl No. 54 
of Appendix I X  t / ~ c v ~ l o .  

I11 Para 42(1) of t l~c .Audit Rcport (Defence Services) 1966, the 
followinp: irregularity was brought to noticc :- 

A light aircraft was developed and produced in an Air Forcc Rc- 
pair Depot in February, 1959 a! ;I cost of Rs. 48.235. In August, 1960 
Government accorded cx-pwt-facto sanction for it; manufacture sad 
also sanctioned the manufacture of a second aircraft of this vpe which 



was 'completed in February, 1963. The actual expenditure incurred 
on the manufacture of the two aircraft was Rs. 90,675. The aircraft 
were not put to any use. In October, 1965, Government declared 
them surplus to Air Force requirements and ordered their disposal. 

After examination ol' thc above Autlit para, the Public Accounts Com- 
mittee have made the following obscrvaions vide Serial No. 54 o f  Appen- 
dix IX to their Seventy-First Report (Third Lok Sabha) :- 

"53 The Committee also find that the project was taken in hand 
without any unction and an ex-post-fucto sanction was accorded only 
i n  August, 1960. The Conunittee feel that a project like development 
of a light aircraft should have been sanctioned in advance. The Corn- 
rnittcc dcsirc that suitabls instructions should be issued regarding 
issuinfi of sanction in advance for such projects so that the cases of 
this type do not recur. The Committee hope that the very healthy rule 
that no Government rcprcscntative including a Minister should autho- 
rise any cxpcnditurc from the Public funds without the concurrence o f  
the Ministry of Finmcc will bc invarinbl~ followed". 
Attention of all concerned is iuvitcd to the rccommendation made above 

by the Public Accounts Committee for guidance and strict compliance. It 
nlay hcnccforth be cn\urcd that prior concurrence of thc Ministry of 
Finance ( Defence ih invariabh obtained M hercver necessary before autho- 
rising any cxpcnditurc out of Public Funds. 

Deputy Secretary 
All Dcput) Sccretarics 

All Secrio~u oJ the Mit~isrry o f  Dejence (including Deparfntent of Defence 
I'rodlrcht trrrci Deferlce Supplies) 

Ihl. of I ) .  1c.o. .Y(J. 1 1 ( 7  ) 6 7 / D (  I ~ d ~ e t ~ ,  dcireti 17rit Ma!. 19671 
Copv to :- 

Army Hcadquartcrs-All Branchcs 
h'aval Hcadquartcrs-NS Coord 
Air Headquartcrh-( B & C) 
D.G.O.F. 
All Inter Scrvicc's Organisations. 

The Cornniittcc r e w t  to note that due attention was not paid to their 
rccommendation made in 1953 (Para 63 of their 9th Report-1st Lok 
Sabha) and scitcrated apiiin in March. 1962 in p im 63 of their 43rd Re- 
port-Second Lok Sabha. Even though the system of presstimation of 
:tltcrations and additions itcrns of jobs and prcpnrrttion of estimates of 
paynlcnt works was introduced in 1953. the simc syktem was not inVociuccJ 
ft>r w r k s  i~~volving repair and refits. It is nU the mow disquieting to note 



that it was only after the Public Accounts Committee had reiterated their 
earlicr observation vide para 63 of their 43rd Report in March, 1962, that 
;I proposal for thc Estimating Section in the Naval Dockyard was sanction- 
ed in July, 1963. Thc Committec feel that a period of 10 years was too 
long for taking action on thcir rccomrnendation made in 1953. 

The Committec fecl that if the beginning in this direction had been 
made in 1953 as a result of thcir recommendation, all the above advantages 
which h a w  accrued since 1963. could havc been achieved much earlicr. 
Thc Committee fecl that nith thc sctting up of this planning and cstimat- 
inc section, there nil1 be better financial control over the various jobs of  
;tdditions. alterations. repairs and refits, carried out in thc dockyard. 

Since thc Ministw have furnished information in rcgard to thc numbcr 
of ships handled and thc cxpcnditure incurred for thc w a r  1964 i.c. for 
onc \car onlv after the control ovcr production costs system was introduced. 
it is not pozsiblc to a w w  thc improvement, if any, cffcctcd with the intro- 
duction of thc svstem. The Committcc would thcreforc, like the Govern- 
ment to uatch the pcrformancc and achicvcmcnt of thc ncw systcm and 
see how far it had reached the expected goal. In casc of any dcficicncv 
being noticcd the committee hope that neccssaq remcdial steps would bc 
initiated soon. Thcv also hope that the full complement of staff required 
for thc \\orking of ncn svstem would be in position soon. 

IS .  No.. 55  & 56 of Appendix IX to 71qt Rcport (Third Lok Sabha) 1 
Action Taken 

n c  observations of thc Committee have bccn notcd. A further not2 
on the action taken bs Government would be submitted in due course. 
[.\I. ( I /  I l .  1 1 . 0 .  .Yo. F .  5 ( ?  1 6' 'D( ,2 ' . 1 ) ,  dtrted tlrc 2 3 r d  Scptemhcr.  1967.1 

Supplementaq Note. 
Rcfe;cllce >Iini\tr\ of Ddcncc U.O. No. S(7) /67/D(N-l ), datccl 

23-9-1967. forw,irdccl i d c  0.M. No. I 1 (2)67/D(Budgct),  dated 
27-9-1967. 

Ii'ith thc sctting u p  01' thc. I'laniling and Estimating Section, thi'rc i~ 
n t ~ t  on1 y bcttcr financial control over thc Altcration and Addition, rcpair 
and rcfit5 carried o u t  in thc I>ockyard but considcrablc savings havc also 
bccn cffcctccl and thc results :~chitvcd with thc personncl so far available 
are as follows :- 

( a )  reduction in ovcrtimc wages; 
( b )  incrcaml utihation of thc drv docks of thc Naval Dockyard 

;ind dccrcaw in tllc ulilisation of Commercial docks; 
( c )  bcttcr control on thc opcnitlg arid closing of work ordcr; 
(d) conwmt rev iw of progrc\s of work; 



(e) feed back of information to management for taking corrective 
action. 

( f )  better utilisation of centre loading. 
(g) beginning of compilation of statistics of actual man-hmrs 

estimated man-hours, prepared at shop-level, ship-wise/by 
centre; 

( h )  scheduling in respect of requisition of work for spare parts 
and 'difficult h, get' stores. 

2. Thc trend of improvcmcnt with reference to thc available data in 
rcgard to the number of ships handled and cxpcnditurc incurred during the 
venrs subscqucnt to  1964 is indicated below :- 

N o  of Ships 
handled 

I78 
204 

Expcnd~ture incurwd 
(in lakhs] 
Rs 215 
Rs 261 

Thc above figures do  not inclutlc doclinq and berthing charges. 

3 .  Thc svstcn~ a4 introcluccd i4 ;I completc s\rbtcm and is operated to 
control the economics of output. Thc only u,av to ascsrtain the benefits of 
its application i.; to obhc l~e  production costs, ovsrtimc wages vis-a-vis 
workload, ths out-turn of \wrL in tcrms of timc ctc. The various sections 
provide all information o n  material. i~j1tin.c. booking ctc, in order to  achievc. 
maximum utility of rewurccs. This ;~nal>.\is has alrcadv shown the henefits 
that havc accrued and arc li.;tcJ in paragraph 1 ribovc. Further workin$ 
of thc system \\.ill indicatc uhcthcr stcadv progress is being made towards 
control ovcr coit. For the prcsc'nt. Savn! Headquar tc rs i 'Min is~  of 
Dcfcncc arc satisfied that thc rcwlts arc cncouraginp. 

4. The full complement of staff i \  not yct in position due to the follo~- 
inc reasons :- 

( I  ) All thc \ac:tnt poqt4 except onc arc rcquircd to bc filled up 
throurh the C'PSC, who have either not k e n  able to selcct 
and nominate nnv \uitabic candidatc, or the candidates select- 
cd b\ llPSC habc not acccptcd the offcr or  h a w  joined ;hc 
appointment and thrn rcsiened. 

( - 9 )  One p o ~ t  11 ;~  bccn includcd in the Cmt  Accountant.;' Pool a d  
Ministn of Finance has not l e t  nominated a witable candi- 
date for this post. 

(3 ' )  The Dirccttv Gencrnl of Eniplovmcnt Excharye. New Delhi 
was rcqucstcd t o  sponsor suitable candidates, but nonr: u.,1< 

available from thc Emplovmcnt Exchange. Th: vacancks \wrc 
udvcrtiscd twice in P n p m  in January 'February, 1966 and 
a y a h  in Id! A I I $ u ~ ~ ,  1066. Out of S 5 0  c.~ntfidntt.s, 160 
c;~ndidatc.s \ w e  c ; I I ~ c ~  for intcwic\v and -9-7 c3ndidatc.j trcrc 
sc.lect~d. For the remaining vacancies iin advertisenlent ~ 3 ,  

L6SLSSj 681CP --.7 



published in the papers in December, 1967. 1200 applica- 
tions havc k e n  rcceivcd. Thcsc arc being screencd and the 
final selection is expected to bc complcted shortly. 

The sanctioned strength of P.P. & C .  Organisation as shown 
in Government of India lettcr No. DY/1262/'NHQ/ 
2300/D(N-11). datcd thc 1 1 th March. 1965 amended by 
corrigendum, dated the 6th Augu\t, 1965 and letter No. I>Y/ 
1762; NHU 'GO37 D(N-11). datcd 29th Junc, 1965, has since 
been reduced by 28 vide Government of India letter No. CS/ 
1162 ' 11 'NHQ lO682/D(N-ll).  dated the 8th December. 
1967. As such. the sanctioned figurc may be amended to 
read (2  13-28) 185 includinr! Sen  ice Ofiiccrs. 

5. I t  will be seen froni above that all effort\ arc bcing made to fill up 
the vacant posts in the Production Planninr and Control Organisation, but 
it has not been possible so far to make up th:. defcicncies for the main 
reason that suitable technicians have not bccn found and some of the 
candidatcs who were appointed earlier have rc<ii.necl from service and 
haw taken up appointments clsewherc. 

[M of D u.o. No. F.5(7)/ '67/D(N-I 1 .  datccl tlic 9th January, 1969.1 

Recommendation 

The Committee rcgrct to notc that prcl\hioninr! fcrr this chemical u a \  
made on the basis of a formula applied bv the Armv and this resulted in 
excessive provisioning Even though thc chcmical in question has been 
utilised by delivering the samc to .Army and Air Forcc authorities. thc 
Committee feel that thc provisioninc of such a1 ticlcs should bc on the basis 
of estimates of the service concerned. 

(S. No. 57 of Appendix IS to 7 1 \t Report (Third Lok Sirbha) I 
Action Taken 

Thc observations of the Public Accounts Committee havc bccn 
noted. 

Suitable instruction< havc h e n  i w c d  to all conccrncd vide Ministry ol 
Defence U.O. NO. 1 1( 12) '67 ;D(Budpt).  darctl thc 4th Aups t .  1067. 
(Copy enclosed 1. 

MINISTRY OF DEFENCE 
ll Nrrcfgcr ) 

A copy of the rrcontrncndation of tht I'ublic Accounts Committee 
rcferrqd to  abovc is enclosed. Altliough tllc issuc has arrsen out of a case 



of excess provisioning in rcspect of chemicals in the Navy, the PAC's ob- 
sentations have a gcneral relevance to all the three Services, in that pro- 
visioning of stores should have relation to the estimated requirements of 
the Service concerned rather than be based on the formulae applicable to 
another Service. 

2. Instructions 
sure that in future 
into consideration 
cerned. 

may, therefore, kindly be issued to all concerned to en- 
provisioning of stores is done taking all relevant factors 
including the actual requirements of the Service con- 

a/- 
Under Secretary 



7'hc Co~nn~it tcc  rcgrct to find that Ju. i i ,  . I - .  I :  d c l a ~ ,  at dilTc!.cnt 
Icvels the scheme to set up a plant for the prcduction of cxplosivcs with 
the object of attaining elf-sufficicncv. could not bc achicvcd in tirnc. Thc 
followine unsatisfactor\. features have bccn noticcd in this casc : - 

( i )  Thcrc \\a< :I dcla\ in getting tllc \chcmc approved. ar n rcwlr 
of which the Go\crnmcnt ccwld not avail of thc first offcr of 
the firm and a\  a conwqucncc the\ had to pav higher price\ 
for thc samc wpplic\ from thc \amc firm. 

( i i )  The DGOF could h a l t  tahcn advantage of thc first oflcr of 
the firm b\ ashinr thcni to keep i f  open for some time nlorc 
\+hich u;i\. houcvcr. not done. 

(i i i)  Even thourh thc ci\il work \rsa\ ~ h c d u l c d  to start bs  April 
1965. thc adminimut~vc approval \ras eivcn only in Junc 1965, 
which onlv indicate\ that ths mattcr was indiffcrcntiy handled. 

( iv )  Thcrc \\a< no prowr coordination bctwccn different authoriticc. 
( v )  Thc mtc 01 suppli of m;ichincr\ hat1 been far from satislactor!. 

% h i k  concedrnc that wmc tirnc i4  taken in drauing up and finalisinc 
the plan$, the Comn~ittcc d o  not agrcc vith thc contcntion of thc Ministry 
that thc hulk of tltc tirne taken in thi4 caw \&a\  ncccsrary as they ice1 thnt 
r n ~ ~ c h  of the adminiytrativc dcl,r\ ;it clifTcrcnt Ic\c.ls could h a \ c  hecn casilv 

0 1 



avoidcd. As a rcsult of all thew, the C ~ n ~ m i t t c c  rcgrct to find that the 
expected saving of Rs. 2.33 lakh\ pcr month in foreign cxchangc from 
April 1965 could not be achicvccl. 

Thc Committee hope that the Ministry would cnsurc that the present 
target of commissioning the plant by 1st July 1967 i\ not impcdcd owing to 
further dclay or lack oi' initiative. Thcv ~vould also like to bc informed 
whether any action was taken to obtain liquidated damages from the firm 
for the delay in the delivery of the machines, and if so. with what rcsult. 

[Sf .  Nos. 61 to 63 of Appendix 1X to 71st Report (Third Lok Sabha) l 

Aclion 'Taken 
Seritrl &ox. 61 mltl 63. 

The observation\ madc hv P.4C havc bccn noted. 

Scrirrl No. 63 
Thc NCI' expansion plant tins \ince h e n  cornplcted and commissione~l 

on 25th Ailgust 1967. 

The quc\tion vf obtaininr. I~quidatcci damapes from the firm for dcla) 
in  thi. dclivcrv of thc rn;lchinc5 i \  undcr examination and a further replv will 
follo\v. 

(34 .  oT I). u.o I-~li. Nu S 7 h?]D(Projxts)  of 30-9-673 

Further Information 
In this h1inistry.s S01~ KO. S 7 67, D(Projects), d2tc.d the 30th k p -  

tcmbcr I967 fonvnrdcrl to L.S.S.  under Ministn. of Defence OM No. 11 
( 2 )  '67,'D(t3udgct). d ;wJ  7-1 0-67 regarding action taken by Govcmmcnt 
it \t.:cs indicated that the question of obtaining liquidated damagcs from thc 
firni for d c l : ~  in  the dclivcr~ of tlic machincc \vas undcr cxamination and 
;I further rcplv \vould folio\\. 

(iovcrnnwnt havc bccn a d v i d  that liquidated damages can be claimcrl 
orilv i f  there had h c n  a n \  clcl;\\ in thc dclivcrics rcsultinp in thr' delav ill 
the conmixia l  uw of thc cquipnicnt; and that token darnages gencmllv to 
the cxtcnt of 10'; of thC liquidntcd damarc?; csn be claimed. but if i t  i .  
cli:~llcnccd hv tlw contructor. the Minictr~ \\ill haw  t o  dccidc uhethcr an! 
inconvcnicncc hi~h actualh tlccn c ~ u i c d  ;md iihcthcr thc same ccln he 
prclvctl h~ :~tli.q~~atc c\i~lcncc. t o  thc cxtcnt of the darnarcs claimcd in that 
c;\'rc. 

7. I n  occordancc with the tern14 of thc contract, the supplv of equip- 
mcnt wis to commencc tvithin 8 n~onthq and complctcd within 16 months 
after receipt of the 1st quota of pnvmcnt (made on 12-2-64) or from thc 
dntc on which all tcchn:~litic\ wcrc clarified whichcvcr \vas lntcr 



4. There is a difference of view between the supplying firm and Gov- 
ernment on the question whether the items of plant/equipment were deliver- 
ed in time. It is in anv case not possible for Govcrnment to show that the 
delivery of the plant/cquipment resulted in dclw in the commercial use 
of the plant (which has been taken to mean commissioning and starting of 
production on the plant) or caused any inconvenience. This is because 
the commissioning of the plant was delayed due to delays in the civil works. 
It is, therefore, not possible to claim liquidated damages or token damages 
from the firm. 

M. of D. U.O. No. 8/'7/67D(Proiects). dnted 10-7-651 

Recommendations 

The Committee regret to find that due to lack of proper planning the 
plant for the manufacture of the chemical which was expected to be com- 
pleted in August, 1960 cc,uld be completed only in May, 1964 after the 
lapse of 4 years. Thus the original expectation of effecting a saving of 
foreign exchanee to the tunc of Rs. 13 lakhs per vcar was frustrated. 

[S. No. 64 of Appendix IX to 71st Report] 

The Committee find from evidence that even when the chemical was 
produced, the needs of the market were not kept fully in view as somc civil 
finns did not like to purchase it because of its colour. They are also dis- 
appointed to find that when the chemical was beina imported to meet thc 
requirements of the civilian population, the General Manager did not takc 
any initiative for the earlv production of the chemical in the Government 
factory. 

[S. No. 65 of Appendix IX to 71st Report] 

The Committee hardly need cmphasising that the Ministry should tn. 
to tone up the administrative machinery and satisfv themselves, that therc 
is no organisational lacuna which might adverselv affect the functioning of 
thc plant. Thcy further how that the Ministry would maintain clow 
liaison with thc Ministry of Commerce and cflect saving of the much need- 
cd foreign exchange bv rcstrictina the import of this chcrnical to thc extent 
t lx demand can bc mcet by this factory. 

(S. No. 66 of Appendix IX to 7191 Rcportl 

S. No. 64 Md 66.--Observations of thc Committoc are noted. 
S. No. 65.-Further communication will follow-. 
D.A.D.S. has seen. 

IM. of D. u.0, No. 13/1/67/D(projccts).] 



Further Information (S. No. 65) 
The mattcr has bccn further cxamined in conwltation with the Director 

General, Ordnance Factoric+. The Factory has madc persistent efforts to  
improve the colour of thc chemical. but appreciable success could not bc 
achieved, as the facilities wch  as filtercd water supply, adequate stainless 
steel cquipmcnt ctc. required to  eliminate ferrous contamination, are not 
available in the factory. Thc existine scrvicc plant which is old is also in 
need of rcnovation'replacement and thc matter is being pursued as a long 
tcrm obicctivc; the plant for n~anulacture of Gun Cotton used for part pro- 
ccqsinp of Nitro-ccllulo~~ wa\ wt up a4 early a5 1910, to which a balancing 
plant for the production of NC ! Sccond Viscositv was added in 1964. 

2 i t  may. h o ~ c v c r ,  hc addctl that as a result of further efforts madc. 
tradc firm\ havc arrccd to procure the tinted chemical from the Factor!. 
for a11 pairit formulation\ othcr ttl;ln purs or icc-berg white shades. Action 
ha< a lw  bccn taken to nuthori\c the Gcncral Manager of the Factory tc  
manufacturc sufficient quantitie\ of the chemicals. as ex-shclf stock, for 
ready issuc. He has al\o bccn a d v i d  to follow more convenient pabrnent 
proccdurcs in respect of reliable customers. 

3 .  The Dircctor General. Tcchnic:~l Dcwloprnent has a lw  aereed to 
refusc permission for import, to tlw extent Cordite Facton., .4ruvnnkadl~ 
can mcet the clemnndq 01' thc track for the tintcd chemical. 

3. The result of the varicw, measurcs adopted uould be evident from 
thc follow in^ f i~urcs  of prmlucticm is,ues for the last six months : 

NC-I 2 second NC 15-10 Second 
---A - 1 --+- 
Prodn. lssuc Prodn. issue 

March '68 
April '68 
Mnv '68 
June '68 
July '68 
h u p w t  '68 

60.95 7 . 0  16.370 16.13 ,.' - ---- -- -- -- - -- -- -- - - 
5 .  I t  mav n l w  bc mcntioncd that due to npcine of thc plant m d  in- 

crcascct rcyuircmcnt4 of the Scrvicc~ of certain item% requiring the usc of 
::lore Nitro-ccllulo~c ( a  cc;mmon r c q u i r ~ ~ n c ~ ~ : \  production for civil mnrkct 
har had to be rcstrictcil 

IM (IS I )  11.0 No 13 1 67 (Project,), ddtcd IS-12-6Sl 

The Committee Iropc that t l~c  Minbtrt will r.nclc~vour to makc thc best 
use of the machincs which arc' still lying idlc. 

IS. No. 67 of Apwndix IS to 7 1st Report (Third Lok Sabha)l 



Action Taken 
Observations made by PAC have been noted and dl cfforts arc beinp 

made to make the bsst usc of the idle machine$. DGOF has also been ablc 
to obtain additional orders from the Scrviccs and other Central/State Gov- 
ernment Departments for various items (details in anncxure 'A'). Thew 
orders will help the DGOF in his endeavour to utilise thc spare machines. 

[M. of D. u.0. No. 31 '3,i66,/D(Projccts). dated 10-10-671 

Additional orders recei~vd /I>. DGOFfioni the services and other CcntrdjStntc Gover~itttcrrr 
D~pmtnrents ,for wrioits itrtns 

- - - - - - - - 

S1. Date of Nornenclatun: Qty.  on order Ordcr rcccived fron? 
-0. order 

Parachute T-10,'Parnchute 1 . 8 7  Nos. 
PTR-M. 

Parachute T-7 (Indigenous 1,875 h'os. 
PTR-hi 28' Din.) 

Parachute B a g .  2,000 Nos. 

Static Line, Extension corn- 2,000 Nos. 
plete with hook, D. Ring  
and cover for snap hook and 
D K i n g .  

Parachute Back type. 30 Nos. 

18" Parachute--supply drop- 30,000 Nos. 
ping. 

Parachute PTR-R 2.000 Nos. 

Aeronautical Rmenrch 
Ccntrc. 

Do. 

Do. 

Do, 

Do. 

Homc Ministn h r  
NEFA 

Air ilqrs on hrh:ilI' ol 
Army. 

Recommendation 

The Committcc would like to stress that the Ministry should try to 
I-,-solve all inaccuracic4 factual or othcnvijc when thc draft audit para i \  
sent to them and lsavc no ambiguity in rcgard to facts when the final Audit 
para is taken up for consideration by the Committcc. 

[S. No. 68 of Appcndix IX to 7 1st Rcport (Third Lok Sabha ) I 
Action Taken 

The observations made bv the Public Accounts Committee have been 
noted. 

Suitable instructions have been issucd to all concerned vide Ministry ol 
Defence u.o. No. 1 1  (5), '67/D(Budgct ) .  datcd t h c  1st May 1967. (Cow 
enclosed 1. 



MINISTRY OF DEFENCE 
D(BIJDGET ) 

SU n.r ECT : Public Accounts Committee-.Yevettry-First Report ( Third 
Lok Sobha)-Appropriatiorr Arcorrrrts ( D S ) ,  1963-65 ~ n c l  
Audit Report ( D S )  1966. 

Attention of all concerned is invited to thc ob~crvation~/ 'rccon~menda- 
tions of thc Public Accounts Cormiittct at Serial Nos. 39 and 6:: of 
Appendix IX tu their scvcnty-first R e p t  (Th~rd  Lok Sabha) rshich ar: 
reproduced bclow :- 
Serial No. 39 

The Committee furthcr suEeest that with regard to draft Audit 
paras, complete and corrcct information should be given to 
Audit in time so as to avoid contrnvcrsies in repard to thc 
factu:ll position at :I 1:itcr st:lrc. 

St-rid No. 68 
Thc Committec woulti likc t t l  strcs\ that the Ministry should 
t r l  to rcsol\,c all inaccuracies factual or othcnvise when the 
draft audit para i h  sent to thcm and  Ica\,c no ambiguity in 
rward to facts tvhcn thc final Audit para is taken up for con- 
sideration bv thc Committec. 

2 .  Section\ ctc. of thi\ Minijtr-, are rcqucstcd to note thc above cbser- 
vation< for strict compliancc 

sd/- 
Dcputy Secretary 

Recommendation 
Thc Comnlittcc cannot resict fccling that with a little initiative on thi: 

part of thc 1X;OI:. much of the infructuous espcnditure involvcd in this 
caw could havc k e n  avoidcd. They d o  not find any justification for the 
p!ca put fonvard by the Ministry that thew \vns no nccd for the DGOF 
to find out from the indentor as to whether hc needed thc supply even though 
the tender price \ u s  Ks. 162 as against Its. 30 which was thc estimated 
cost and nlcrcly because the ordnance factory h:ld not canccllcd the 0rdr.r. 
.Mc~i~c>\.cr, in thi\ c;t% whilc thc indcntor \ranted the supplies to  be mu& by 
Ju ly .  1963. rhc contr:lct \vai concluded in April, 196.4 with ;I privdtc firm 
;lnd cvcn :it that stagc, the IXOF did not :\.;ccrt:~in the p,vition fr.m the 
iudcntor. The Committcc i t r ~  ulw not hitpp!' to find that the c3tin13teJ co\t 
of thc two was culculatcd without ;i,ny prcyxr uswssn~cnt of the production 
cost or the pwvailing price of the i t m .  

IS. No. 70 of Appendix IN to 71st Report (3rd Lok Sabhn)] 
Action Takm 

Observations of thc Committee have been noted. 
[M. of D. U.O. NO. 7-"18/67/D(Pl\bjc\~t~), d;itr.d 21-10-671 



Recommendation 
The Committee are however, @ad to note that the Ministry have issued 

instructions in December, 1965 whereby the DGOF should makc a reference 
to the indentor w h r e  the price variation was substantial. 

[S. No. 71 of Appendix IX to 71st Rcport (3rd Lok Sabha)] 
Action Takcn 

Noted. 
[M. of D. u.o. No. 2. /18/67/D(Projccts), dated 29-1-68] 



CHAPTER 111 

~~ECOMMENDATIONS/OBSERVATIONS WHICH THE COMMImE 
DO NOT DESIRE TO PURSUE I N  VIEW OF THE REPLIES OF 

GOVERNMENT 

Recommendation 
Thc Committee understand that evcn the earlier report of the Geological 

Survey of India made in January, 1964 was sceptical of a high water table 
and had only recommended that the trial borc hole might be drilled to  a 
depth of 400 feet at any convenient location and if sufficient granular matc- 
rial is met within this depth the bore-hole may be converted into a tube-well. 
The Conlmitteo are therefore, unable to underctand a9 to how the Commander 
Works Engineer concluded a contract on the 16th June, 1964 on the basis 
of earlier report of the Geological Survey of India made in January, 1964 
and continued the work till November. 1964. Another disturbing factor in 
this case is that the local Contrnander Work< Engineer was not aware of the 
existence of the first report and had \ought the advice of the Geological 
Survey of India in April. 1964 but even before the advance copy of that 
rcpcrrt was received by him on 2nd July. 1964, he concluded a contract on 
the 16th Junc, 1964 and commenced the work on the 26th June, 1964. The 
Con~niittce feel that if the Commandcr Works Engineer who sought the 
advicc of the Geological Survey of India had waikd till 2nd July, 1964, the 
cccpnditure of Rc. 65,000 which had proved infructuous would have been 
avoided. 

[S. No. 1 8 of Appendix JX to 7 1 st Report (Third Lok Sabha)] 
Action Taken 

The requirement of water was very urgent and the contract had been 
concluded by the Commander Works Eneincer based on the fint Geological 
report which favoured thc propsnl. Thc second rqmrt also gaw the impres- 
{ion that the yield may not be very high but considering the fact that even 
it mall  yield could in~n~cdiatcly relievc the acute shortage of water in the 
Itxaiity, the Commander Works Engineer, (with the approval of the Chief 
Engineer) did not cancel the contrnct already concluded by him. 

2. However, the observations of the Public Accounts Committee are 
noted. Necessary instruction., have alto been issued to all Chief Engineer'\ 
~ i t i e  Army Headquarten, E-in-Cs Branch letter No. 85807,;E2A, dated 2nd 
May, 1967 (copy e n c l o d )  to ensure coordination among cAficers under 
the Chief Engineer and to seek formal confirmaticm of preliminary reports of 
Geological Survey of India before t a k i n ~  such action on thc reports as may 
commit the Govcrnnlent to expenditure. 

! M. of D.u n N o  1 ? ( 4 )  /67 /S226?D (Works-11 1. dated 18-7-19677 
101 



SUBJECT :-PAC Recomt~~rtrdotionv S e , w t y  First Report 

A case has come to light wherein a CWE sought thc dv i cc  of Gcalogical 
Survey of India about thc pmsiblc site of :I tubewell to b: sunk at a station. 
A similar advice was sousht by thc Garrison Enginecr carlier :tnd Gcolqical 
report was received by him. The C\VE was not auarc of tllc advice itlrcady 
receivcd by Garrison Enginccr while he refcrrcd the matter to Geological 
Survey. 

2. Before the Commander Works Engineer could r c ~ i v c  the reply from 
the Geological Survey he came to know a b u t  thc advice alrcady rcccived 
by the Garrison Engineer. On the basis of this advicc the Comrnandcr 
Works En_Sincer concluded the contract for the provition of a tubewell. 

3. Subsequently after about 3 weeks the Comrnandcr Works Enrinecr 
rxeivcd a report from Geological Survcy department with rcferencc to hi< 
I t .  This report of Geolo@cal Survcy statcd that thc construction of tube- 
ucll in the area did not appear to bc feasible as thc an::1 did not hold $round 
hater potentialities for largc scale development. 

3. Since the Commander Works Engineer had already concluded thc 
contract and the work had comenced .  the work was continued and ultimatclq 
had to be abandoned :is no water was found. The Public Accounts Com- 
mittee had adversely commented on thi\ caw and renwked that if thc 
Commander Work5 Engineer u h o  sought thc advice of the Gwlopical Sur- 
vey of India had waited for son~c  m r e  time the expenditure of R4. 65.000 
which had proved infmctuous would have bicn a v ~ i c i ~ d .  

5. It is impressed upon the Chicf Engineers that whenever advicc i\ 
sought by various intermediate authorities from thc Gcol~gical Survcy of  
India or any other department thcy shmld kccp one another fully infor~ncd 
and action should bc cmrdinatcd to avoid rccurrcncc of 4imilur c a w  in 
future. 

6. Further, in some casec prclirninary report4 arc wbmittxi on sirc hy 
the officers of the Geological Survcy of India, carryiny out the invcctipation. 
A formal confirmation of the preliminary report uf ccm-ctcnt authority ~hou!il 
Of: obtaincd before taking such action on the report ah may commit thc 
Government to expenditure. 

7. Suitable instructions should bc issued to h a 1  CE /CsWE;GEs nnd 
copy of the same endorsed to this Headquarters. 

sd/- 
for Et~.qinri~r in Chicf 



Recommendation 
Another disquil:ting f'eature of this case is that against the quotation of , 

Rs. 20,000 to Ks. 23,000 per glider received from Private sources at the 
time of placing orders, thc averagc cast of these gliders purchased from the 
AML) was Rs. 5 1,07!) in respect of the first 5 ;  RI. 32,360 in respect of the 
sccond batch of 20 and Rs. 36,430 in rcspect of the third batch of 32. The 
Committee feel that difference in thc pricc at which the gliders have been 
supplied by AMD and at which the quotations wcrc received from the privati: 
suppliers is to.a much. The Cornmittcc arc left with the impression that the 
original estimate of the AMD of supplying the gliders at the rate of Rs. 15,000 
per ~ I i d r x  was unrcalktic. 

IS] .  No. 24 o l  Appendix I S  tq,) 71d  lieport (3rd Lok Sabha)] 

Action Taken 
l 'hc  ubscrvaticw 01 the Public Accounts Committee is noted. The high 

co%t 01 the Glider nianill'acturcd at HAI, (Kanpur Division) is k i n g  examin- 
cti by the t\vo-hlan C'onlriiittcc conhtituti'd in March, 1967 camprising th.! 
Production Engineer fro111 HAI,  (I3;1nglaor c Division) and a rcprcsentativc 
of the Cliici C n s ~  A c c ) u I ~ ~ ~  0fiic;r. .Clini\tr of I'inmcc. Further action as 
;cpprL~priatc u.ould b;. taLcn o n  rcccipt of the rcc~~nimr'ndations of this Corn- 
niittcc. :'\ furthcr report to the P i C  \\.ill hi' submitted in this rsgard. 

j M. oi D.u.0. S o .  13 ( 10 1/67 ,4( HAL 1 ,  datcd 1-9-67] 

T h e  Puhiic Accuunts Coniniitti~, \\a4 informed earlier in a not= fonvardcd 
ti]  I,ck Sahha Secretariat undcr .Mini.trv of Defence Office Memorandum 
Xo. 13109 07 A (  H . 4 L ) .  datcd 4th September. 1967 that the high cixt of 
tlic gliclcr rn:muf:~cturcd at H.41, (Kanpur Division) u.a\ being examined by 
;I Cnmmittcc con\tituted in M;creli. 1907 comprising the Production Engincer 
t r o~n  H A I ,  (lhngalorc Division) and a rsprescntative of the Chief Cost 
Accaunt~ 0f;ic;r. hlini\try of Financc. Further action as appropriate wai  
tn hc tahcn on rcccipt of the rcconmlcndations of this Committee. 

'1'11~. r c c o ~ l ~ m c n t l ; ~ i i o ~ ~ ~  of tlic Conmittcc of Oliiccrs have been cx;mlinc.d. 
'l'hc finding of the C'..~luniittCc confirm that the original cstirnatc of Rs. 15,000 
pcr glider sivcn by AM11 in 1062 was too optimistic. The estimate of the 
avcragc cost \vorkcd ~ I I I  b! this Committee is Rs. 200 for Rohini (Dual 
Scatcr) glidcr, l'iie main rc;l\ons for thc high cost of gliders. 

( ii) protluction interruptions due to lack of materials; and 
( i i l )  Iwok in~  of cost of labour rendcrcd wrpluq to requircmcnt.; to 

the cqxnditurc on gliden. 



Hindustu Aeronautics Limited have since tighuned control on the ex- 
penditure relating to all phases of production and it is hoped that such a 
situation will not recur. 

Recommendation 
The Comniittce regret ra note that due to non-carrying out fully of the 

user's trials in this case, the defects in the cquiprnent could not be detected 
during the duration of the warranty. This resulted in an expenditure of 
Rs. 2 to 3 lakhs on rectification of thc defects. This expenditure could have 
been avoided if the user's trials had been carried out fully during the warranty 
period and under the conditions in which the equipnent was requird for 
use. 

The Conimittce would like the Dcfcnce authorities to look into the matter 
carefully and devise means by which recurrence of such cases would bc 
obviated. They feel that there should be a system under which proper 
inspection and trial of costly Defence equipment purchased from abroad 
could be made beforo they wero'put on active use. 
1s. No. 25, para 2.80 and S. No. 96 2.8 1 of Appendix IX to 71 st report 
(Third Lok Sabha)] 

Action Taken 
1. The recommendation of the PAC has been noted. It is, however, 

pointed out that the air filter fitted on the engine of this equipment was the 
standard rur filter provided on the engims in the country of origin also. Much 
after the expiry of the warranty period an improved type of filter was design- 
ed by the manufactures and this was procured by the Indian Gowmment in 
December, 1962--October, 1963 for fitment on the engines of this equip 
l en t .  The expenditure involved thereon, in the circumstances could not 
be avoided as it was incurred in the interest of improving the efficiency of 
the equipment by fitment of irnprwed filQrS which in actual performance 
have given satisfactory results. 

2. With regard to Recommendation No. 26, instructions already exist 
laying down various types of trials to bc hcld M o r e  introduction of new 
cquiprnent into servicc. (Army Hq. letter No. 03553/MG/WE 1, diited 
7/15 Feb., 1962, copy* enclosed). It is, however, not p s i b l e  to subject 
certain wcaponh and equiprnents to this typc of trials before purchase since 
their purchase is govcrncd by a number of considerations such as lack of 
alternative wurces fmm which to purchase them, cooperationrtl urgency 
political factors etc. ctc. Instruction\ have now been issued to Army HQ 
that even in such c w s ,  the purchased cquiprnent bhould be subjected to trial5 
so that the dcfccts noticcd should be brought to thc notice of the supplier 
within the warranty pcriod. A copy of thc instructions issued i \  a L .  
cncloscd. 



Recommeadation 
Tlu Conmiittee arc surprised to note that the ccrtificatc obtained by the 

OAicer concerned fmrn the Market Superintendent and prduced before the 
Court of Enquiry in September, 1965 was not taken on record of the Pro- 
ceedings of the Court of Enquiry. In view of the fact that this was a material 
cbcumcnt, the omission is inexplicable especially when the question was of 
paying higher prices. 

[S. No. 33 of Appcndix IX to 71st Report (Third Lok Sabha)] 

Action Taken 
As already stated in para 2 of the Note submitted to the Committee, vidt! 

Appcndix 111 to the 71st Report. a Court of Enquiry is held to investigate 
whcthcr there is a printct facie casc against the individual complaiaed of. In 
this casc, the Presiding Oflicer of the Court of Enquiry k l d  on the 13th 
Scptcmber. I965 has stated in his explanation with reference to the obser- 
vations of the Public Accounts Committee that the Officer Commanding, 
Supply Depot, Calcutta showed during his evidence before the Court some 
certificates of market rstcs ranging from October, 1964 to April, 1965. As 
the Olficcr Commanding has not complied with the Eastern Command Order 
No. 83 of 1956 in which the procedure for obtaining local market rates and 
authentication thereof through Station Orders is laid down. and no other 
Officer who paw evidence before the Court of Enquiry produced these 
certificates as having k e n  obtained by them, these were not taken as exhi- 
bits. The Prcsiding Officer has stated further that in wply to a question by 
the Court to the OC whether he had noticed that most of the certificates for 
niarket rates as produced by him were not signed by the Superintendent, he 
had replied as follows :- 

"No. A\ I scc i t  nour thc.2 are different signaturw, signed 'for Supc- 
rintcndcnt'." 

The Prcsiding Otticcr has corlcluded by stating that accordiq to & tcrnls 
of refercnce to the Court. there \\'as enough evidence to bring out that the 
OC had failed to comply with the instructions regarding local purchase and 
the Court, therefore. did not consider the certificates as nlaterial documents. 

'The Committee feel that while entering into ageernent for the supply of 
fresh vegetables and fruits with this coqxrotive society in March, 1964, the 
Midstry of Dcfcncc should have satisfied themselves that it was a society 
of p u i m  vepetnblc and fruit grower;. The fact that this "society ans ;I 
growen' society by and large'' which came to the notice of the autkities 
in 1964 should have c i t u t i d  the &fence authorities and immediak action 
should havc bccn taken to ensure that a contract wns entered into with R 
+c p w c r s '  cmperative society only. 

[S No. 35 of Aypendix IX, (para 2.154) to 71st &port] 



Action Taken 

The recommendation of the Con~mittee is noted. I t  may, however, be 
rncntioned that the meetings held in the Office of BASC, Eastern, Command, 
on thc 28th January and 5th February, 1964. to discuss thc question of 
entering into ageenicnts with the Statc Agriculture Departmcnt or genuine 
coc>pcrati\.r i.e~etab't: growers' societies for the procurement of vegctablc, 
potatoes, onions and fniit. in accordance with the instructions issucd by the 
Army Headquarters in thr'ir lcttcr of 6th January, 1964, the Secretary, Coopc- 
ration Dspartmcnt. Govern11:mt of \Vest Bengal, had stated that in ternis 
of the Army Headquarters' lcttcr it would bc more appropriate i f  contracts 
wcrc cntcnxl into cithcr with thc West Bcngal Apcx Cfiopcrative Agricul- 
tural Marketing Society or ivith thc Cooperation Departnlcnt, the Apcx 
Society i \  the chief marketing organisation of powers in which thc Statc 
Governn~cnt is holding share.; and as such i t  is elipbIe to supply Army's 
rcquiremcnts of vcgetablcs. potatocs and onions at various stations in th: 
State and that the Army authorities should only negotiate with thc West 
Bengal Apex Cooperative Agricultural marketing socicty Ltd. Suhscquently. 
the Secretary to thc Gnvernrncnt of Wcst Hcngal. Coopcration Department 
confirnlcd in  writing to the B.4SC E;t\tcrn Conimand on t i x  I l th February, 
1964 at the \i.tst Brrigal Apcs Cocycrative Agricultirral Markcting Society 
Ltd.. bcing the chicf nlarhetinc organisation of ~rowcrs '  coopcrativcs in the 
Statc \wrc cli~ihlc to suppl!. the Army's rcquircmcnts of \qxtabh:s. potatoes. 
onions and fruit at variou\ \tations in \\"cst Bcngal. It was also clarified 
in this Ictter that the Arcs  Society ~vould obtain :upplies from the ?rowers 
Conpcrativc Socictie< and their mcmhcrs but i f  thcrc was a shorttall undcr 
any itcrn or the primary wciciiek did n ~ ~ t  lland!~: such commoditic~ thcsc 
\\-odd have to bc procurctl irom otllcr source< and to thi,; cxtcnt relamtion 
of r u b  anil prnccdurcc must apply and thc appropriatr' Ministries in the 
C;o\.crnment of India wcrc k i n g  informed. I t  ivas on thc basis of thc vicwc; 
cxpresced by the Govcrnrncnt of Wcst Bengal that ncogtiation4 wcrc 
carried out \vith the \\'ckt Bcngal Apcx Socicty f x  concluding contract for 
supply of vegetables. ptatoc.. onions and fruits at variou~ \t;itions i n  Wcst 
B e n ~ d  during 1964-65. 

2 .  Subhcquently. whik condcrin; Ihc question of cnncludin~ nepntiatcli 
contract w t h  this Stxlrt) f o r  \upply of vcgctablc~, polatoc5, onion\ and 
fruit during 1966-67, thc Ciwt of India, Ministry of Food, Agriculture. 
Community Development and Co.yxration thc Dcpartmcnt of Coopration 
; 1 1 ~  confirmed on 5th May. 1066 that thi\ Sx ic ty  i\ a federation of all 
pr iman cooperative markctlng wcl?ticq of growers in Wcct Rcnpal and or 
wch i t  diould bc cntitlcd to cntcr into contract with thc Armv authoritie; 
on bcl~alf of Its afiliiltcd prllll.lfy ~n;~rkctinp socictic\ which ;Ire growers 
o:gm .atiom. 



., R m m m d d h  
Judging from the above cases, the Canmittee arc of the vitw that dress 

are serious defects in the stom provisioning system. In wpect g tba stag 
for which h h t s  were raised in 1952-53 the appba were CompIote by 
1957. By tbe timc the supplm matcrilised somc of the stores had loet tho 
utility e i k  for thc mson that the equipment for which they wat mwtrvr 
had become obsolete or their requirtmtDt had d b p p a d .  In m o b r  
case, the need of the equipment indented in 1950 did not exist by tbo time 
it was rectiwd in 1955 because in the meantime a mon modem equipmat 
had bcen f&. The Cummitt# regret to note the ;rbaormal delay which 
t i h a  plaoe in provisioning of stores in Navy. 

The Cornmitt- desire that to eliminate this regrettable feature, a thomugh 
review of the proctdurt should be taken up at ancc. They fet) that it is not 
impossible to know about the Iife of an quipllent before the stores r e q u i d  
for its repairs etc. are indented. The Committee wcnild also like ttte 
emmeat to sea that the applies indented mahue early. The existing pro- 
h e  of indenting the Naval starts from UK through the Admiralty which 
it a legacy from the past also needs a careful re*. 

[S. Nos. 58 and 59 of Appendix IX to 71st Report (Third Ldc Sabha)] 
Action T a b  

Tbc dday in ruxiving supply of it- indenhi in 195253 wu m b g  
to the fact that items such as Naval Pumps, Tabk Plotting R e  
ctc. require special manufactwe and 14-t ime for tbek supply is nahuaIly 
protracted. Tbc abnormal delay referred to by the PAC in fact refers to the 
materialisation d supplies against indents raised and not in the provisioaing 
of stores. Thb annual raview of items, including thost imported, is am- 
ptated within thc - perid of one year and indents arc iPwd sam 
afterwards &er getting the import clearance of Diaactorate o[ Dcvclopmcnt 
& Inspaction (Marine Stores) and after the fortign exchange is rdtased and 
noted. Although the indents art raised in time, materiatisation of rupptica, 
both of indignous and imported items is somew delayed owing to :- 

(a) item being of manufacturing nature which arc not avaijPMe 
ex-smk and have to be manufactured; 

(b) timc required tor the manufacture of the item. This 
naturally bt more in the case of orden for items which are mt 
within the c u m t  range of manufacture and which co~stitute 
uneconomic quantities for special manufacture; 

(c) timc required for shipment of st-; 
2. It may be stated that although considerable delays used to take 

in the materidisation of indents placed on the Admiratty during h e  p M  
mtioned by the Public Accounts ~ m m i t t e e ,  when there was, in fact. an 
rrccumuhtion of indents oa the Admiralty, such delays do ad take p k ~  
L65LSS(CP)Ia -8 



now and that the delivery ptnicid now b between 3 to 18 months instead 
d 3 y m  (Meximum W time) since 196061. 

3. The dependence on the Admiralty is being reduced not only by esta- 
Mishment of other s m s  of procurement for Naval-*quipnent but also by 
pogrtssive indignous manufacture as will be seen from the attached state- 
mtnt showing the position of th= indents raised since 1963-64. 

4. In case where the Admiralty were unlikely to supply our requiremieat0 
within a reasonable time and where b trade was likely to in a position 
to supply the items, efforts were always made to c d  the order and divat 
it to Director General, India Supply Mission, London. 

5. It may be stated that there are certain circumstances under wtdch 
proclrremeat thorugh the Admiralty could not be totally avoided. ?bcse 
Circumstaues are stated below :- 

(a) where the requirements are small and it will be h a p e r  to obtain 
thrwgb Min. af Def. (Navy), UK than througb trade; 

(b) where the Admiralty has surplus stock and which they der to 
dh=r Commonwealth Governmeatis at raluced prices; 

(c) wbere the specification details of items concerned arc lat 
known; 

(d) where the ittm3 am of scanty nature and the trade in UK will 
not sell than without the permission of the MOD (Nav); 

(e) where the Min. of Def. (Navy) U.K. bas ell cctcd some improw- 
ment in the equipment campoatnts and subassemblies s i u x  last 
supply to Indian Navy, the laM is made available. 

6. Tbc masom for the M a y  in the matcrbhatioa d tbc sbres in q\lbstiar 
have k e n  explained in tb pmdmg patagraphs. It is oonfirmad that that 
are no detects in the provisioning system as such. 'Ihe quinmerrS 
reviewed every year and if it is meakd that any stores are no 1- rquhd 
action is taken to caacel such itcaw witbout financial n p e ~ o n s .  As 
such no special rembdial meaemts are cJIcd for. 

Stmemenr showing ihc Nos. and value of the in&nts for Naval Stares 
placed on INA London 

1963-64 1964-65 1965-66 196667 ---- 
No. Value Rs. No. Value Rs. No. Valw Ro. No. Value Rs. 
of of of of 
la- In- In- 1 n- 

dents dent8 dents deob - 
(8) - m k d  

on INA London1049 156.25.280 798 ' 3595,832 629 12484,624 4 U  138,14273 
Airstom 215 47,15,000 150 ' 5,00@0 200 14$0,000 163 (7,40,WX) 
DQ Idmta 16 -11.59.700 28 35,35450 11 '6,68.100 6 r1,74,600 

TOTAL lt80 74,99,988 976 73,28,282 841) 41,02,7t4 623 473,313 



ReconrmMdatioa 
The Committee fed that an expcnditure of Rs. 3.49 lakhs on the conwr- 

$ion of a vessel into a water boat fo$ a use of 2-3 years was i n j u d i c i ~ .  
They also feel that it is not p r o p  to show in accounts the expenditure on 
a crew of a vessel which is no more in use. The day the crew was withdrawn 
from the vessel, expenditure on its pay and allowanc(=s etc. should have 
been shown under the head to which their services had bccn transfend. 

[S. No. 60 of Appendix IX to 7 1st Report (Third Lok Sabha) 1 
s ,  

A d o n  Takm 
Noted. 
2. The cxpeaditurc on the pay and allowances of the crew of sh ip  and 

craft is not exhibited shipwise/craf&ise in the accounts. 

3. Instructions (copy enclosed) have been issued on 262-1966 that i n  
future when a craft is declared beyond economical repair, its normal crew 
should immediately be dmlared surplus to requimments and discharged if 
vscancics do not exist in which they can be absorbed. 

[Ministry of Deftncc U.O. No. 635 1 ,'D(Navy. 111, dated 25-7- 19671 

NAVAL HEADQUARTERS, 
New Delhi, 

26th Felirucln, 1966 
The Commodore Supcrintendent, 
Eiaval Ikkyard, Bombay. 

Drqft A tulii Pura Defence Services-Delay in Disposal of a I'ersel 

1 om directed to state that the Director of Audit Defence S-rvices has 
raised a draft audit para (wpy attached) regarding delay in the disposal d 

4294, Naval Hcadquaners havc informed tk Ministries of Defence 
and Finance (Dcfence/Navy) that the facts stated therein are m e e t .  It 
may be obscrvsd from tk concluding sentence of the draft audit para that 
during the period of M m h .  1960 to April, 1965 when the vessel was not 
practically put to any usc, an expditure  of Rs. 1.09 lrrkh was i n c u r d  
towards its crew's pay and allowance and maintenance of the craft. In 
this cmnrction it has also been pointed out by the Gwcrnment that since 
the LCT was practically idle from M m h ,  1960 onwards and declared B.E.R 
in August, 1960 \.it!;* para 1 ( i i i )  of your letkr No. DYCk','1623. dated 
27th August, 1960, the civilian cnw of 24 sanctioned i-idle Minibtry of 
Dcfence letter No. CS/1355 NHQ/'338/D(NJI), dated 22nd Jmuan,  1958 
itnd CS/1355/NHQ,'8146,'D(N.X1), dated 27th Dccembcr. 1958 ~hould 
not havc k e n  rctaincd from August, 1960 to 3rd January, 1962. 

2. I am, thcrcfmc, to request that in future when a craft is M a d  
B.E.R. its normal crew should immcdiatcly be declared surplus to require- 



ments and absorbed if vacancies exist, otherwise it should be discharged, 
under advice to Naval Headquarters. 

3. I am to add that, receipt of this letter be acknowledged. 

By Order of 
The Chid of the Navd St@, 

Sd/- P. K. SHARMA 

The Committee find from the note and the evidence tendered before tbem 
that the Ministry were guided merely by the following considerations to 
reject the offer of the firm 'A' though their tender was the lowest :- 

(i) it was a new firm coming in the Line and not borne on the books 
of the Director General q Technical Development; 

(ii) it belonged to small scale Industries goup and so would not be 
able to obtain easily import quota for raw materials from tbe 
Iron and Sta-1 Controller; and 

, (iii) it was the assessment of the DGOF that the finn had not tbe 
ability to supply the material in time and also to the required 
technical specifications. 

The Committee feel that merely on these assumptions, the DOOF 
\hould not have placed the order on firm 'B' whose rates weri 25 per cent 
higher. As the rates qwted by the firm 'A' were the lowest, they shauki 
hdve been given the order to enable them to execute it in tim; and thereby 
help the growth of Small Scale Industries also. 

Th= Committee are also disappointed to learn that against the first order 
of 500 sets placed with fkn 'B' to be delivered by 30th November, 1963, 
only 230 sets were delivered upto November, 1963, and against the zsecoad 
order of 500 sets to be delivered by 31st January, 1964, extension of 
delivtry period was granted upto the 31st October, 1964 and that the full 
sup& d 1000 sets was completed by October, 1964 only. They am of 
view that if such concessions were granted to the firm 'A' perhaps they cald 
have supplied the sets by October, 1964 which would have saved much d 
the extra expenditure incurred by the Government on these sets. 
[S. Nos. 74, 75 and 76 of Appendix IX to 719 Report (Third Lok Sabha)] 

SerSal Nos. 74 and 75 
While plqAng the orders for the Springs/Spring Leaves, the DGOF had 

to take into consideration the capability of the 6rms for making early deti- 
wries in view of the emergency and the pressing demands of the D06 for 
the supply of tbe items. 



2. As h+ aiready k e n  explained in the note submitted to PAC v& 
M of D U.O. No. 4(3)/66/D(Prc&Admin.), dated the 14th December, 
1%6, the DGOF did place an educational order on 25-7-1963 for 300 sets 
on firm A, i.e., M/s. India Leaf Springs Manufacturing Company which 
belonged to the small scale industries group. It was expcted that according 
to the delivery schedule, the firm would supply at the rate of 150 sets p.m. 
commencing from four months after receipt of the order and therefore all 
the sets would be supplied within six months, i.e., by January, 1964. As 
against this, the actual time taken by the firm was very long, about 28 
m d s ,  and the deliveries were completed only by November, 1965. This 
dehy on the part of thc firm in supplying a comparatively small quantity 
shows that the DGOFs earlier decision to place order on firm 'B' in pre- 
hence to this firm was jusaed. . . 
Serial No. 76 

3. In the case of firm 'B' i.e. M/'s. Racmann Koshatkinn, originally an 
order for 500 sets had been placed on 16-1-63 according to an old s p e d -  
cation. Later, this was increased on 28-1 1-63 to 1000 sets with the revised 
specifications. The firm, however, commenced supplies to the revised 
spaifications in October, 1963 itself without waiting for the formal m i -  
geadum to the earlier supply order. This corrigendum was issued on 28th 
Novcmbcr, 1963 enhancing the quantity from 500 to 1000 and stipulating 
the revised spcikatims. By the mi of November, 1963, the firm had 
supphed 230 sets of Springs and the full supply of 1000 sets was completed 
by October, 1964. 

4. It will be noticed that whereas firm 'B' took a b u t  months (which 
includes a pried of about 8 months when the specifications were undergoing 
.r change). the other firm in the small scale industries goup, viz., M/s .  
India Leaf Springs Manufacturing Co. m k  about 28 months to supply 
only 300 scts of these Springs. 



REKOMMEND ATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 

REQUIRE REITERATION 

The Committee hope that vigorous efforts would be continued to  s p e d  
up the clearance of the outstanding vouchers. They also desire that a r t y  
decision should be taken to deal one way or the other with items which 
are more than six years OM. Special attention is required to deal with 
the outstanding vouchers of Air Force where the number of outstanding is 
very largc. 

[S. No. 6 of Appendix IX to 71st Report (Third Lok Sabha)] 

1. The observations of the Public Accounts Conmittce have been 
noted. 

2. The outstandings on account of unlinked vouchers do not necessarily 
rtprtxcnt any loss of stores or missing documents but arise due to a time- 
lag between despatch. of stores at consignor's end and its taking on charge 
in thc consignee's ledger. The objection on this account may also be due 
to certain other factors such as non-production of record of credit for 
stares to audit party at the time of audit, minor clerical errors and othcr 
caws. Instructions have been issued by the vafious authorities to mini- 
mise the time-lag and thus avoid the objections ab inirio. 

3. The present position of the outstandings shows a considerable im- 
provement as can be seen from the fact that in rcspcct of Ordnance Fac- 
tories, out of 3,777 items shown only 418 item\ are priding as rm 
3 1-3-67. 

Ln the case of Air Form wllcrc largc outstandings wcrc comnlcotd 
upon, two teams werc set up for linking these items for a period of six 
months w.e.f. 27-7-66. There was some delay in positioning the staff 
of the team and before orders werc issued for reckoning the lifc of the 
teams from the date of formation (in January 1967). these team5 had 
to be disbanded as their sanction expired. Tbc teams were reconstituted 
in June 1967. The life of these two teams has since been extended upto 
31-7-69 in this Ministry's letter No. Air HQ/29569/502/E.l/4770/D(Air- 
111) dated 6-6-67. These teams are making continuous efforts to c l ~ u  
outstanding vouchers. In the meantime, an Officer was deputed by Air 
Headquarters on ad basis to visit IAF Units and cxamine the problem 

1 1 1  



of link& of outstanding vouchers. The officer has visited a number of 
UlJits md reported the causes of non-linking of vouchers. 

3. As a result of the efforts made by Air Headquarters the number of 
out&mding vouchers upto 1964-65 ptrtaining to noncredit of storcs has 
bear reduced from 6,560 as on 30-9-65 to 3,172 on 31-3-67 as verified by 
the CODA. The year-wise break-dawn is as un&r:- 

Number of outstamlinp as on 
Year - - - 30-9-65 31-3-1967 

UP to 
1958-59 . . . . . . . .  3 73 313 
1959-60 . . . . . . . .  11 1 43 
196M1 . . . . . . .  200 1 26 
1961-62 . . . . . . . .  44 1 263 
1962-63 . . . . . . .  977 515 
) 9 6 3 6 ) . .  . . . . . .  1783 788 
1-5 . . . . . . . .  2675 1124 

6560 3172 

'Ibc total number of vouchm for which no credit a d d  be veribad, as 
sh.nmr in the Appopiatioa ACCQULI~S (DS) 1964-65 in respcct ad Air 
Fome was 6,596. Air Hadquarters have stated that 36 voucbao relate 
to oobIAF units and as such, the total figure as on 30-9-65 comes to 
6,560 as shown above. 

5. Ta ensure that the existing outstanding are cleared as q q  as 
pmsibk, comprehensive instructions have been issued by Air Headquarters 
to HQ Caamands/Units vide their letter No. Air HQ/32077/32/E.13 
dated 20-5-67 (Copy enclosed). It has been stipulated therein that in 
respect of outstanding vouchers for more than 5/6 years old, which cannd 
bc cleared in spite of all cfforts, statements of case for write off action as 

existing regulations should be prepared. To avoid future acatmula- 
tioa, time-schedules have been laid down for clearance of unlinked vou- 
chcrs at Unit and Command levels so that under no circumstances a vou- 
cba  remains outstanding at U~t,/Command level for more than 9 to 12 
mnooths. 

Le~tructions have since bcen issued to the Army and Naval Headquar- 
tern a h  to deal finally with unlinked vouchen which are outuandurg for 
mae than 6 years by initiating write off action in all cases which caamt be 
c.tated despcte all efforts. 

6. It is anticipated that with tho measures so far taka. the outstambg 
vauchcrs will be substantially clumd within a f e a ~ ~ ~ ~ b k  time and future 
arising will bc reduced cons iddy .  

[M. OE D. U.O. No. P.l1(8)/67/D(B+t), dated 28-3-1968.] 



Rm : Air Headquartrrs, R. K. Punm, New Ddhi-22. 
To 

HeadquMen. Western Air Commaad, IAF. 
Headquarters, Training Command, MF , 
Headquart.cn, Maintenance Command, IAF 
Headquartas, Central Air Command, IAF 
Headquarten, Eastern Air Command, IAF 
Air Force Station, New I)elhi 

, . 
(Attn : A0Gin-c) 
(Am : Am-ibC) 
(Attn : AOC-in-C) 
(Attn : AOGinC) 
(Attn : AOC-in-C) ' 
(Attn : Station Commander) 

No. 26 E.D. Air Forct (AUn : Commanding Officer) 
A. F. L/S A.I.I. Sontacw (Attn : C o r n m m  O f k r )  
No. 1 A.F. Selection Board (Attn : Commanding Of6ccr) 

Date :-20th May, 1967 
Ref :-Air HQ/32077/32/E. 13 

ANNUAL AUDIT CERTIFICATES FOR 1965-66 : LIKKLNG OF WT- 
STANDING VOUCHERS/PACKING ACCOUNTS/mTSPECTION 

NOTES 
Reference this Headquarters letter No. Air HQ/32O77 /28 /E. 13 da&d 

26th November, 1965. 

h&o&th 
2. It has been observed from statements Nos. 4, 5 and 6 of ,&c 

C D A  (Am k l I N a l  Audit Certificate for 1965-66 [copy foxwarded ;to 
Command HQ only by CDA(AF)] that a large number of vouchas/ 
packmg accuunts/hspection notes are outstanb.mg at various Air Fom 
units, A statement, showing cknma&-*/Unit-wise and year-wise mt- 
stan&ng vouchen is attached herewith. 

3. A wmparative statement of similar outstandings for tbe years 1% 1 - 
62, 1962-63, 1963-64, 196665 and 1965-66 is given below :- 

4. It has been repeatedly emphasistd on previous occasions that the 
Gatenunent and the P.A.C. take a serious view of such outstanciings which 
are progresively increasing. With a view to accelerate tbe prowss of 
bkhg, you were requested, vide this Headquarters letter No. Air 
32077/28/E.13, dated 27th April, 1966 to constitute linkink mmb at 
variow stations what the arrears of linking are heavy. In spite of this, it 
is seen that the poution instead of improving, has further deteriorated. 



'5. The need for speeding up the process of linking is imperative. With 
this object in view, the question of non-verification of credit for stom ih 
the"consignee's ledgers (Statement No. 5) was recently discussed in a 
m W g  held in the office of the Defence Wetary.  During the course d 
discussion, it was brought out that one of the causes for vouchers rema&- 
ing kdhked is that the stores actually brought on charge vary from thc 
quantity vouched. Such a situation should not, however, arise, if the 
requirements prescribed in Chapter 10 of AP. 830 Vol. 1, regarding a& 
counting of stores in cases where a discrepancy (in quantity or condition), 
is fouud to exist un reccipt of stores, are strictly complied with. It will 
be aded that, in such cases, the quantity voucher is to be brought oa 
chvge in full and a Discrepancy Report/provisional Loss Statement p 6  
pared for the discrepancy noticcd. If this is done, the L.A.O. will be 
in a position to link the credit in the ledgers and the objection r a w  
would d a t e  only to the findisation of the DR 'LS. It is, thereforc, esseb-' 
tinl that the instructions contained in Chapter 10, AP.830. Vol. I, are 
scrPyulously compiled with, in all such cases. 
~CleProace ot outsbadBing Voudnn 

6. The Defence Secretary had directed that vouchers which have 
ma'med unlinked for over threc years as on 30th September 1966 shouId 
be Clearrxf within a period of six month, i.e., by 31st May, 1967. A- 
mdiagly, you were rquestcd. vide this Headquarters Signal No. Ow. 
226, dated 9th December, 1966 to makc special efiorts to clear the out- 
\tandqs referred to by the target date. 

7. In this connection. it is stated that C.D.A.(AF) has fonvarded to. 
.Command Headquarters, details in respect of more impomt cases reiat- 
ing to m a e d i t  of stores in two parts. Part I shows outstanding c a s e  
where monetary value is known and Part I1 cam where monetary v&e 
is not known. However, in the latter cases also, the moaebry value is 
stated to he in excess of Rs. 500/ - .  The total number of such casn comes 
to No. 975. On an analysis, thesc 975 ascs  fall into the following three 
categories :- 

Cases relating to aviation fucl where fuel ruight 
have been uplifted by visiting sircrafts. 644 cases. 
cases relating to aviation fuel where the aviation 
fucl wm collected by the consignee at the Station 
itself or wherc it is supplied in bulk 49 cascs 
Other storw lilu. acro cn@ncs,'airfrmes/&rcraft 
spares / tmnsfnrmcrs technical items ,I rumment 
stores etc. 282 cases 

Government have emphasis4 that these cases shouhl be clcared without 
:further delay. 



8. Some of the outstanding vouchers rut more than 5-6 years dcL 
4pecral attention sbould be given to such vouchers with a view to &d&g 
them without further delay. Command HQ should examine and satisfy 
themselves as to the action taken at Unit and Command level to trace 
the stores, resons for not tracing them, fixing responsibility and wbcther 
it is worthwhile making further efforts to trace credit. In case fintber 
cfZoas are not likely to yield any fruitful results, they should consider tbe 
wibil i ty  of writing off the loss under the financial powers of the A O G M  
33 pg A.F.O. 224/66. While writing off the loss, reasons for -ff 
will be recorded in writing, in detail. In respect of vouchers beyond their 
financial powers, HQ Commands will forward statements of cases as ger 
A.F.O. 3 10 /59, giving complete apd specific information regarding a d b n  
raktn at Unit and Command level. Details of cases which have already b n  
submitted to this Headquarters for consideration by the Central Ad h 
&mmittee may please bc intimated. 

9. The cases mentioned in Para 7(a) a b e  all relate to aviation fuel 
uplifted by visiting aircrafts, d t s  for which is nat trirceeble ot tbe 
wnsignee's end. It was decided in the meeting held in Defence S m z t a q ' s  
roam (vide para 5 above) that the relevant log b k  (Form 700) must 
be cleared before 1st January 1967. This Headquarters Signal QA/228 
cloted 12th December 1966 and QAf236 dated 8th February 1967 nfa. 
Tbe underlying idea was that the outstanding cases should be cleared with 
rekrence to tho entries which must have already been made in the kg 
books (Form 700) for P.O.I. uplifted. The Accountant Offiaer/P,qrrig 
meht Officer at the consignee's end will accordingly take immediate stegs 
to locate the @want entries in the log b k s  (Form 700) in all tbesc 
outstanding cases. The log books (Form 700) will be odleded, and kept 
ready for verification by the L.A.O., which will be clone at the earfissl 
ps ib l e  opportunity. Special steps will be taken to cnsurc that the bg 
boks (Form 700) required are readily made available to the loca audit 
staff to facilitate verification and expedlte clearance of thc outstaDdiag 
items. 

TlmaSchedule for future ckamnce 

10. To avoid accumulation of vouchers in future, it has been decided' 
to lay down the maximum time-limits for completion of action at variousvariaus 
levels as under :- 

(a) At Unit kt1 
O Vouchers of the value of Rs. 500.00 aod 3 months from tbe date of 

above. receipt of the Blue copy by 
the 4 p t .  Officer ftom tha 
Accountant mmr. 



(ii) Vouchers up to the value of Rs. 500.00. 6 months from the datc of 
receipt of the Blue copy by 
the Eqpt. OBjcer from the 
Accountant Officer. 

(b) .4t Command levd 
( i )  Vouchers of the value of Rs. 500 ~ 0 0  6 momhs (LC. 9 months from 

and above. the date of receipt of the Blue 
cspy by the Eqpt. Ofeaer 
at unit level from the Ac- 
countant Officer). 

(ii) Vouchers upto the value of Rs. 500.00. 6 months (i.e. 12 months from 
the date of nceipt of the 
Blue copy by the Eqpt. O&xr 
at unit level from the AC- 
countant Officer). 

IP this connection, please also sec 'K' Broadcast No. QA/252, dated 13th 
December. 1966. 

1 I. Cases which cannot be finalised at Unit and Command levels within 
rhe above mentioned time-lmits arc to be reported to Air Headquarters 
for appropriate action in consultation with the Government as ncxessary so 
Mat such c a m  are also finalised without undue &lay. The intention in 
taying down the above n~cntioncd time-limits is that in no circumstances 
wilt 3 voucher be allowed to remain outstanding at unit and Command level 
for m r c  than 9 to 12 months from the date of receipt of the Blue copy 
by tbe Equipment Omcer at the unit level. 

Aetioa at Unit kvcl 
12. On receipt of the Blue copy, all subsequent action to trace the 

convignnlcnt and link thc credit to be completed within the above time- 
limit<. In caw of vouchers which have not been linked during this period. 

detaild \tatenlent of caw as pcr AFO 310i39 will be prepared and for- 
warded to Command HQ concerned stating specifically action taken with 
the consiLgnor, camer, LAO ( AF) and other concerned, to trace thc 
credit and the reawns why thc same wuld not bc traced. The following 
inforn~ation, as per pitr,l 18 of AFO 275,159, will be embodied then.- 
in :- 

( a )  Details of iren~s and financial effect involved. 
( b )  Whether clainl pwferred against thc camer. 

( C )  Whether DR has k e n  raised. 
( d  ) Whcthcr loss statement has k c n  raised. 

In addition to the above. action taken to hold Court of Inquiry and fix 
responsihitity as well as r t d i a l  measures adopted, will bc invariably 
incorpxitcd in the statcnldnt of case. 



13. On receipt of the report from the Unit, Command HQ will take 
further appropriate action to investigate the reasons for non-linking of the 
vouchers. They will satisfy themselves that all necessary action to trecc: 
tbe particular credit from every possible source has been taken at thc 
uait level within the prescribed time-limits and that there has been no 
delay or hold-up on their part. Further probe in the matter, as consi- 
dercd necessary, will be made and the question of holding a Court of 
Inquiry, if not alrady held, fixing responsibility and taking suitable reme- 
dial measures examined. If after thoroughly satisfying themselves, it is 
found that the credit in respect of the voucher in question cannot bc 
trad,  they will consider whether write off action within the financial 
powers of the AOC-in€ as laid dourn in AFO 223/66 should be taken. If 
it is decided to write off the loss, detailed reasons for write off will br 
specifically recorded in writing. Write off action is to be resorted to only 
when all efforts to trace the credit have failed and any further effort i% 
not likely to yield any fruitful results and not a matter of routine. 

14. Such cases as cannot be finalised uithin the financial powers of 
Command HQ will, thereafter, be foxwarded to Air HQ for finalisation . . action, together within :- 

( a )  a statement of case as per AFO 310 59, giving dctailcd infor- 
mation as per para 12 above. 

c b) a certificate that Command HO have satisfied themsdves: a< 
to the action taken at the Unit and Command level and that 
any further probe in the case will be of no avail: and 

( C) recommendations of Command HQ regarding finalisation of thc 
voucher. In case write off action is suggested. a loss state- 
ment will also be forwarded along with the rcport. 

15. During the periodical visits of the L.A.O., the O.C. Unit will, 
in addition to discussing ~ i t h  him the draft objection statements, idso 
review outstanding objections relating to vouchers for which credit is not 
traceabk These cascs will be discussed by the OC with the L.A.O. in 
tbe presence of the Equipment Oficer and the Accountant Omccr. Tht 
OC unit will assure himself that the action taken in regard to the prwb- 
sing of these cases has been adequate and effective. 

16. The progress on the linking of vouchen should be continuously 
watched at Unit and Command Ievtl. For this purpose, Equip. aod 
Accountant Officers visiting units should be invariably asked to check thc 
p s b o n  of clearance at the unit and bring out in their rcport reasons for 
hold-up or delay in their finalisation, particulirrly of old vouchers. 



. . 17. It is also necessary that all units maintain uptdatcd monthly @a- 
tistics of all vouchers which have been linked and wbich are still to be 
linked by them separately for (a)  vouchers of value of Rs. 500/- and 
above, and (b)  vouchers of value below Rs. 500/-.  

', 18. Since this Headquarters has to submit a detailed report to the 
~ i d s t r ~  of Defence, it is requested that the following information bet 
forwarded to his Headquarters by 16th June, 1967: 

( a )  Comprehensive brief as to how this job is being attended to 
the work done by the linking teams at units/Command HQ 
should be explained in detail. 

(b) Main di!%culties being experienced and how the same are being 
overcome. 

It is r c q u ~ t e d  that the bricf embodying the above information may be 
seen at pour level before the same is forwarded to this Headquarters. 

19. Ministry of Dcfcncc havc also called for a monthly progress report 
from this Headquarters. The same should be forwarded to this Headquar- 
ters as undcr :- 

( ; I )  Consoiidatcd monthly progres report in respect of statements 
4, 5 and 6 showing year-wise and unit-wise position of out- 
standing upto 1965-66 as verified by L.A.O. (AF) mncern- 
cd. 

t b )  Progress in rcspcct of vouchers of the value of Rs. 500;- and 
above referred to in para 7 above giving serial numbers of 
vouchers cleared under :- 
( i )  Vouchers between Rs. 500,/- to Rs. 2,500/- .  

( i i )  Vouchers over Rs. 2.500,". 
S o t c  : Such vouchcrs as havc bccn linked by the Unit but are await- 

ing verification by the LAO (AF) are to be shown separately. 
Also .see para 2 1 below. 

20. The progcss rcport as above will bc fonvarded by Units to Com- 
n~and HQ conccrncd who w i l l  send a consolidated report to Air Headquar- 
ters w k c d  attention JDE(A),  so as to reach this Headquartets by the 
16th of every nionth. Dircct rcturnf from units except those direa 
control of Air Headquarters will not be acctztcd. 

21. A copy of thc n.port rendercd hy units to Command HO will be 
endorsed to the LAO ( AF conccmed. The outstiindings reported may 
include some items in rcspcct of which cmdit had been traced by the 
unit subsequent to the last visit of the local audit staff. In such cases, 
intimation should be sent to the LAO(AF), specifying the vouchen in 
rclspcct of which credits had been traced. In the report rendered to the 



Cammand HQ, the number of such cases will be annotated suitably with 
cross reference to the number and date of the communications u n k  
which the availability of credit was intimated to the LAO(AF), 

22. The monthly progress report called for vide this Headqu-rs 
letter under reference may be discontinued from the 16th June, 1967 by 
which date the new monthly progress report should reach this Headquar- 
ters. 

Air Vice Marshal 
A it Oficer-incharge 

M A  IhrTE.YA NCE 

copy to :- 
Min. of Defence (Air-I) 
Min. of Finance (Defence) 
CGDA-It is requested that suitable instructions be issued to LAO{AF). 
C.D.A.(AF) 
D. Accounts-For necessary instructions to Accountant Officers. 
D.M.T. 
D.G.W. 

Action Taken Sub-Committee of the Public Accounts Comrnittcc. havc 
called for the latest position in respect of recommendations Nos. 6 and R 
of 7 1st Report (Third Luk Sabha) relating to number of unlinked vouchers 
and number of cases of losses requiring regularisation by Government res- 
pectively. 

2. Number of outstanding unlinked vouchers is as follows :- 

As on As on 
- - 

30.945 30-9-68 - --- . . .  . . .  Army . 2,866 28 1 . . . . . . . . .  Navy 664 . . 
. . . .  Air Force . . . . . 6,596 1,424 

3. The number of cqes of losses, awaiting regularisation for mon than 
one year has boen reduced from 84 amounting to Rs. 77 lakhs as on 
3661966 to only 18 amounting to Rs. 13,10,294.63 on 30-9-1968. 



Reowrarendrtbn 
The Committee reget to note that the amount of Rs. 2.50 cram on 

acoount of rent upto 31st March, 1965, remained outstanding till 30ih 
September, 1965. In addition, another amount of Rs. 9.42 lakhs was 
outstanding on account of Defence Department lands. It is all the more 
surprising to note that some of the dtm related even to 1946-47, The Com- 
mittee are not satislied with the efforts so far ma& to effect these recorcdes. 
Bven though there may be same dif5culty in handling of all these recovm8s 
tlrrougbout the country by a @a1 officer, the Committee feel that the 
Ministry of Defence should immediately evolve some procedure so that thae 
outstanding due are recovered as early as possible. In case where recoveries 
are not possible, the irrecoverable amounts should be written off with the 
sanction of the competent authorities. The Committee would also like to 
watch the progress of the efforts made in realising these outstanding dues 
through future Audit Reports. 

[S. No. 7 of Appendix I S  to 71st Repon (3rd Luk Sabha)]. 

Out of the amount of Rs. 2.50 crores on account of rent and allied 
chrges u p o  3 1st March, 1965, remaining outstanding till 30th Scptan- 
ber, 1965, Rs. 2.47 crores pertains to MES revenue, the balance pertain- 
ing to Ordnance Factories. Rs. 9.42 lakhs sated to be outstanding on 
account of defence department lands, relates to the Military Lands and 
Cantoramtots Directorate. 

2. The outstanding amount on account of rent and a W  charges u p o  
31 st March, 1966, as on 30th September, 1966, is Rs. 2.16 m. 
Yeanvisc breakdown of the figures of Rs. 2.47 crores and Rs. 2.16 ~ e b ~ e z i  
is given in Anncxure I attached. It will be seen that there has bcen an 
appreciable clearance of the old dues. 

3. It may be statcd that the outstandings on account of rent and altid 
charges as brought out in the Appropriation Accounts of past four years 
are as under :- 

1962-63-Rs. 2.43 crores (position as on 31-3-1963) 
1%3-64-Rs. 2.43 m e s  (position as on 30-6-1964) 

-Rs. 2.39 crores (position as on 30-9-1964) 
1964-65-Rs. 2.47 crorcs (position as on 30-9-1965) 
1965-6LRs. 2.16 crores (position ns on 30-9-1 966) 

4. It will be seen from above that until 1964-65, there had been either 
a steady or upward trcnd in the accumulation of outstandings of rent and 
allied charges. However, during the year 1965-66, the outstanding amount 
has come down to Rs. 2.16 crorcs. 

5. The amount pertaining to Ordnance Factories as mentioned in para 1 
above is Rs. 3.11 lnkhs (Rs. 2.50 crores-Rs. 2.47 mrcs).  This amount 



has been brought down to Rs. 2.30 lakhs as on 31-367. Out of this, am 
amount of Rs 1.74 lakhs relates to outstandings from dispSaced perpws. 
Siaoe there h a little prospect of recovery of this amount horn the 
a proposal to treat this amount as irrecaverabk and write it ofl uader 
Government order is under consideration. 

As regards the amount of Rs. 9.42 lllrhs wwaading on aammt of 
Defeocc Department Lands, Rs. 4.48 lakhs pertains to Military Farms. This 
amount has slnce been adjusted through book dthits, Tbt remaining anxwnt 
pertaim to Military Lands and Cantolll~cxlts Department (Rs. 4.35 lakhs) 
aad Ordnance Factories (Rs. 0.59 lakhs). Out of this, an amount of 
Rs. 1.45 lakhs has since been recavwed and further instructions haw becm 
issued on 27th July, 1967, by MLdrC Directorate for making su#ained 
&orts to liquidate the dues as expaditiousiy as posai i  

6. In so far as the outstandings against the departmental officers re- 
bed/ rc t ind  or private parties,'bodies &. etc. are mmd, beaka the 
various measures already taken towards expeditious clearance of the out- 
standing dues as indicated in this Ministry's U.O. No. 15(1) /65/7090/ 
DtW-11), dated the 8th August, 1966, in reply to PAC's Recommcada- 
tion No. 70, made in Appendix XX of their 33rd Report (196665)- 
(Third Lok Sabha), further measures have becn evolved on the bels of 
the experimce gained to augment the existing procedures and thmo have 
been stated in the succeeding paras. 

7. One of the main reasons for accumulation of arrears a g a i .  private. 
parties/bodies/persons is attributd to non-conclusion of contraa 
amts or waciusion d legally defective contract agreements. To ovacome 
this, instructions have been issued by the Army Headquarters on 7th July, 
1966 (copy enclosed as Annexure I1 )to the Command authorities to uneod 
the followrnp clauses of the existing lease agreements :- 

3 months advance of rent in addition to one month's reat to be 
paid in deposit as against one month's advance as at present, 
The party should be summarily evicted after notice for p a d s -  
tent default in payment of Government dues. 
Exact amount of rent payable as ascertained from the aanison 
Eagmeer should be shown at the time of execution of the agree- 
ment. 
The Government premises will on no account be permitt4d to 
be occupied by private parties without execution of amtract 
agreement. Where no contract exists, immediate steps will be 
taken to enter into formal agreements and the agreement will 
be signed by the authority competent to allot the accommoda- 
tion. Copies of the agreement should also be sent to tbe Con- 
troller of Defence Accounts and the concerned Oarrisw Engi- 
neer. 



8. As regards the outstaldings against reieased/retired officers, the fol- 
lowing further steps have been taken to recover the amounts :- 

(i) As soon as the period of authoriscd occupation of an officer 
has ended and the per,iod of un-authorised occupation has com- 
menced, an immediate report indicating the facts of the case 
with a view to taking action to suspend/withhold the payment 
of pension in whole or in part, will be fonvarded by the local 
Commands to the Army Headquarters, The report will be sub- 
mitted irrespective of the fact whether one-third of the pension 
is being appropriated by the Controller of Defence Accounts 
towards the public debit due from the deer. 

(ii) In cases of un-authorised occupation by the retired/released offi- 
ccrs, elcctric and water conncctions will be disconnected where- 
cvcr such supplies are madc by the MES. 

9. With rcpird to the outstandinp against the Cantonment Boards, the 
niattcr was considered and the following decisions have been taken towards 
thc expeditious recovery of thc dues from them :- 

( a )  The outstanding ordinar! grant-in-aid due to Cantonment Boards 
from which dues arc outsti~nding to Government and the liabi- 
lity for which is not disputed, will bs ivithhcld to th= extent 
required and thc mounts adjwted towards the arrears. This 
procedure \{ill nppl! even to thc undisbursed amounts of the 
current year. 

(b)  Special care should be taken to scrutinise the Budzet proposals 
for the !.car 1967-68 to ensure that full prokision for the arrears 
cwtstmding to Govcrnnicnt is niadc in the Budget. 

( c )  l'ur subscqi~cnt >car\ i119O. tlic ordinary grmt approkcd for any 
Cantvnnicnt ~+uuld not be p i d  unless thc Gmison Enginecr 
cunccrnc~l cel t~fics that no outstandings arc duc to Government 
from the C,umrirncrlt Board In question. If ,in) outrtnndtnp 
arc duc, tlic ;~CIjustnic~~t would fir41 be mddc before n ~ a h l n ~  pa}- 
nlcnt of thc ordinary grant-in-aid. 

( d )  Whcrc rhc dcficit Cantonnicnt Hoxd disputc, .1n! cl.~inl made 
b! the MES for  :lrrxrs. the Cmtonnwnt Ronrd should inunc- 
Jirttcly approncli Goicrnmcnt at an earl! 5t:lgc for dccihion. 

( c )  In cases \\here thc bills are disputed b j  thc Cmtonment Hoards 
for the reason that the prescribed period of notice as provided 
i n  the rclcvant Water Supply A;rccmcnt had not bwn given. 
the bills prepared hy the Unit Accountant should reflect the 
ngrcemcnt ratc u n l w  the $:lid rate i \  rcviwd in accordance with 
thc tcrnlr ol the a~rcemcnt. Thc bills should hr: rcstrictcd to 
I I I C  ;tmount \\lti~.li c;ln I ~ ~ ~ t i r n : t t C l ~  lv ~4.1iln~-d in .~zcord,,nzz n i t h  
the agreement. 

L6SLSS(CP) '68-9 



( f )  The relevant clauses in the Water Supply Agreement when they 
colnz up for renewal or extension should provide that the bulk 
supply ratcs during any financial yew should be the all-in-costed 
rate of the preceding financial year and that the MES should 
conmunicatc the same to the Cantonment Board as soon as 
possible. The liability of thc Board would, howcvcr, not 
depcnd upon the service of the notice. The Cantonment Buard 
on its part should cover the anticipated extra cxpenditurc 
involved on account of any increase in the all-in-cost rate of 
supply. by keeping il suitable margin in the rate of recovery 
from thc public. 

(g) The Water Supply Agreetilents are also in provide that the deci- 
sion of Government in the matter of disputes between thc Cnn- 
tonnlent Board and the MES pertaining to claims made for rent, 
electricity and water charges would be final and binding. 

To implement the above decision>, ncccssary instructions havc becn 
issued by the Military Lands & Cantonment\ Directorate and Arniy Head- 
quarters to the author~tles concerned on 15th October, I966 and 12th May, 
1967. 

10. In so far as the outstandings against the Central Ministries/St~tc 
Government< are conccrncd. the quc\tlon of I~qurd'ttrrlg and rcnt and all~cd 
charges apainst them is rcieivrnp attention arid the progress i \  periodically 
rcviewd at high levels. b'hile the abovc procedure is bcing followed in 
respxt of pa>t cases in order to e n w e  that outctand~ng dues are brought 
down b! recovcn as prompt15 as pmible, as rcptrds future cases, the 
following steps havc been taken to nvoid any further accuniuli~tion of 
arrears of rcnt and allied charges :- 

( a )  The loan or transfer of Defence Services proper[) to Stde 
Government\ or to other Ministries of the Central Governmcnt 
will, except in cases of emergent necessity, be effected only 
after the terms and conditions of such loan or transfer (includ- 
ing the h ~ r e  charges or tramfcr value payable in this respect) 
have k e n  approved by the Ministry of Defcncc and accepted 
by thc transferee, who will thereupon authorise its accounts 
officer concemcd to accept the relevant debit for rcntals (hire 
and allied charges) or transfer (sale) value when raised by the 
Defence Accounts Department. 

(b)  In cases where a Defence Services properly is required by a 
State Governmcnt or a Central Ministry as an emcrgcnt mca- 
sure and settlement of the terms and conditions of such loan or 
transfer is likely to take some time, the property in question- 
if surplus to the Defence requirements-will be initially hnndcd 
over on loan only whcn thc approval of Defcnce Ministry on 
the basis that the transferee will accept the terms which the 



Ministry of Defence may thereafter determine; that is, in such 
cases the terms and conditions of transfer will be settled and 
accepted, as far as possible, within a period of six months 
from the date of taking over possession of the property in 
question by the transferee, failing which the latter will have 
to accept the relevant debit on account of rental (hire and 
allied charges) on the basis of the assessment made by Defence 
Ministry. 

11. It will be noticcd that consequent on the adoption of the above 
mentioned mzasures, there is a downward trend in the overall outstandings 
against the various parties. This Ministry is also maintaining a continuous 
watch on the clearance of outstandings. 

[M. of D. U.O. NO. l 5 ( 5 ) / 6 7 / 8  i 30/D(W-II), dt. 4-1 1-1967.1 

O~r~sra~rilit~c: tlrcc.\ or1 Acc~otcrtl of t e u r  a d  Allied Charges- B~ruXJr/~+tr b? 1 < . t i>  
-.*. .... - - - ~ -  --  

Year Outstanding on A/o Outstandmg on Alo 
r c n t  and  allied rent and all:cd 
charges upto 31x1 chargcs uplo 31sl 
hlarch 1965 as ctrl hlarch 3966 a> on 
30th Scptembcr 1965 3Ot h Scptcmhr.r l9fd 

. - - - . - - . - -  - - . . 

Rs. Rs. 
19-46-47 . I s , Y Y I  7.886 
193i-JN . 1.37,h.iti 55.00' 
lL)4X-49 . W.:l; 4 - 2 9  
1949-50 . 09,147 52.Ce2 
1950-51 . 1. 16.3bb 93.1 19 
IYI-52 . I2,Ji.SOO 5,43,l4)! 
1952-5.; . 4.12.702 I .97.401 
1953-54 . 1 2,30,-16 IO.?9.557 
1954-S . I J,4(;,932 lO.06.9 I 2 
1955-56 . . . , .  737,351 4 , 5 3 3 4  
1956-57 . 1.1,16,167 10,?4,101 
1957-58 . . . . . ,  36.26,587 30,84638 
1958-59 . 1?,66,546 9.30.028 
1959-60 . 18.34,259 14.36.1 13 
1960-61 . I4,S3,00i S.S1.(,47 
1961-62 . 11.66.919 8.67,J'S 
1962-63 . . . . . ,  ?4.01,101 19.27.663 
1963-14 . . . . .  19.82,748 16.32.W 
1964-65 . . . . .K).4?,2M 31.31.F(;2 
1965-66 . . . , . . . 31.30.11S 



Copy of Army Headquarters, Quartermaster General's Branch letter No. 
61443, MD/M/Q3(Coord) dated 7th July 1966 addressed to Headquarters 

all Commands. 

SUBJECT :-Liquidation of Outstanding arrears of Rent and Allied charges. 
From the half yearly returns of outstanding arrears of rent and allied 

charges receivcd from HQ Commands, it is noticed that arrears pertaining 
to pivate parties which term also includes "unit and canteen contractors" 
are on the increase. This has bcen adversely commented upon by Govern- 
ment who have instructed that strict measures be enforced to remedy this 
slate of atl'airs. 

2.  Your attention is drawn to Arm) HU lcttcr Nos. 64443/'Q3(B) dated 
20 21 June 1955, 19th April 1955, 27th June 1963 and No. 64585,'Q3(H) 
dated 22 Februar) 1965, wherein the case of defaulters, certain remedial 
mcasurcs were suppstcd i.c. renioval of clcctric and water connections and 
in the case of amounts up to Rs. 5,000i- and pertaining to the period prior 
tion. 

In regard to settlcnmt of irrecoverable amounts plcase refcr to our 
lcttcr No. 63585/Q3(H) dated 2 n d  Fcbrunr) 1965 rcad in conjunction 
with our letter No 63443 MD M Q3(Coord) dated 28th February 1966, 
In the case ot amounts up to Rq. 5,000 - and pcrtainlng to the period prior 
to 1st April 1961 separate loss 4taternent will be prepared and put up to 
the appropriate C F 4  for writc OR. In case of amounts considered to bc: 
irrecovcrablc. thc qur?.itlon of ttrltc olT or altc'rnat~vcl) 1n3titution of a civil 
w t  should be con~~dcrcd b} the competent authority aftcr taking into account 
the a \ w \  of tlic part! concerned. Thcsc orders uill alw appl) t o  privntc 
pmtlc'\. 

3. One ot thc n i m  rcn\ons for ;~ccumulation of arrears I \  attributed 
to non concluwn or legall! defecti\c contract apeclncnt\. To ovcrconle 
thi\ a "model form" of agreement I $  k i n g  cvolwd. Unlill such time and 
the model form IS introduced the following clauses will be addcd in the 
existing agreements :- 

( i )  3 months advance of rent in addition to one month's rent to 
be paid in dcps i t  iis against onc month's ;~dvancc as at prc- 
sent. 

(ii) Party bc summarily evicted aftcr noticc for pcrsistcnt default in 
paymznt of Government dues. 

(iii) Exact amount of rcnt payable ns asccrtaincd from the GE should 
be shown at thc time of execution of the agreement. 



It is requested that specimen copies of existing contract agreements con- 
cluded with the private parties be forwarded to this HQ for reference. 

Government premises will on no account be permitted to be occupied 
by private parties without execution of a contract agreement. Where no 
contrwts exist, immediate steps will be taken to enter into formal agree- 
ments. Agreements will be signed by the authority competent to allot the 
accommdation. Copies of the agreement will bc endorsed to CDA and 
GE. 

4. The responsibility for liquidation of existing arrears and prevention 
of accuniulatic~n o f  "Ncw Arrearc" i \  that of the Station Commanders, In 
thcir periodical adrninistrativc clicck, they 4hould ensure that bills are 
regularly issucd and paymcnts promptly affected. Where this is NOT being 
done, adminiqtrative remedial actions as indicated in para 2 above will he 
resorted to. 

a/- 
for @r~artcnrlnder G~rwrnl 

Further Information 

SI. No. 7-Please furnish a statement showing the progress made in 
effcctiny rccovcries of ontqtnnding dues on account of rent and allied 
c h n r p .  

The stiitcnlcnt \ho\vinr thc outstandings on account of rent and allied 
ch;~rgcs upto 31st March ac on 30th September in respect of the years 
1965 and 1966 was indicated in Annexure I of the reply given on 4th 
Novenibcr 1967. A siniilar statement in rcspect of the year 1967 in the 
same form is attachcd here\vith. This indicates the progress of recovery. 
I t  will hc seen that the total nniount due as on 30th September 1967 with 
rcfercncc of thc ;mc;lrs which accumulated up to 31st March 1967 wns 
Rs. 2.14 crorcs as comp:ircd to Rs. 2.1 6 crorcs a year carlier and Rs. 2.46 
crores two years earlier. 

2. The rcmvcry of outstanding due continues to be periodically reviewed 
and further measures itre taken as and when considered necessary. Attached 
llcrcwith are two scts of furthcr instructions which have been issued since 
thc earlier reply of 4th Noven~ber 1967. The instructions of 6th Decem- 
ber 1967 consolidate the variouq instructions which have been issued from 
time to time, define the respnsihility of the MFS and the local adminis- 
trative rtuthorities, indicate the nicasurcs which hnvc to be taken by each 
of the two nuthorities and summarise briefly the position re.prding the con- 
duct of cnquiricq, thc callin\r of audit report and the write off. 



3. The further instructions contained in the letter of 1st September 1968 
prescribe measures calculated to implement more effectively the instruc- 
tions for cutting off electricity and water connections in the event of non- 
payment of dues. 

4. It is hoped that as a result of the measures taken, the position will 
continue to show improvement particularly in the categories of dues due 
from parties other than Central Government Department and State Gov- 
ernments. 

[M. of D. U.O. NO. 15 (8),'68/9919,'D(W-IT), dt. 23-12-1968.'] 

O~tt~tavdiw drtcr o r  Account 0.f rent and allied charges-Breakdown by wars  ---- A ----- 
Outstanding~ Outstanding~ Outstanding~ 

on Account of on Account of on Account of 
rent and allied rent and allied rent and allied 

Year charges up to 31 st charges up to 31 st charges up to 31st 
March 1965 as March 1966 as March 1967 as 
on 30th Scpt. on 30th Sept. on 30th Sept. 

1 9 h  1966 1967 



DELHl TELEPHONE 31438 
No. 64443/MD/M/Q3(Coord) 

ARMY HEADQUARTERS 
Quartermaster General's Branch 

DHQ P.O. New Dellti-I 1. 
6 Dec. 67 

Headquarters 
Southern Command-40 copies. 
Ea\tcrn Command-50 copies. 
Western Command-50 copies. 
Central Command-50 copies. 

SrlB.JECT :-Eflective implementation of Instruction for cutting off electricity 
and Water connections in the event of non-payment of the dues 
on Accour~t of Rent and allied charges. 

1. The progess on the liquidation of outstandings has been examined. 
Tt is found that the progess is not satisfactory in spite of various instructions 
isswd, largely because the following action has not been taken, fully, by 
the authorities concerned :- 

(a)  Disconnection of Water and Electricity for non-payment of bills 
within the stipulated time. 

(b )  Filing of civil suits against defaulters whose whereabouts are 
known and who have the means to satisfy the decree if passed 
against them. 

(c) Initiation of loss statements by the MES, where the where- 
abouts of the defaulter cannot be ascertained, or the amounts 
are irrecoverable or chimces of recovery are remote. 

( d )  Eviction of individuals from Government premises under the 
"Public Premises (Eviction of Unauthorised Occupants) .4ct 
1958". 

(e) Effecting recoveries on account of outstanding arrears from secu- 
rity deposits and Bills for supplies and works executed, in 
respect of MES or ASC Contractors. 

2. It is emphasised that both the MES and local administrative authori- 
ties (Station Conimr\ndcrc) have responsibilities in this regard. Thc action 
to be taken by each is given in the wccccdiny parapphs .  

2. M.E.S. 
c a )  Disconnection of water and electricity, without seeking any fur- 

ther instructions, when the bills for rent and allied charges arc 
not paid within thc stipulated time by private parties which 



include lJnit Contractors. Clubs, Private Persons, retired/re- 
lensed oficcrs when in unauthoriscd occupation, and officers 
institutes after givins the Secretary 15 days writtcn notice. 

(b)  Submission of statements of cases and loss statement, to Station 
Commanders. whcn amounts are irrecoverable or chances of 
rccovcry are remote. 

(c)  Effecting rccover! on account of rent and allied charges from 
security deposits and Bills of MES Contractors, when the Gov- 
ernment dues are not paid by them within a reasonable time. 

4. I ~ c a l  administrative authorities 

( a )  Recovery of rent and damages in accordance with Section 7 
of the Public Premises (Eviction of Unauthorised Occupants) 
Act, 1958. 

( h )  Filing of ciiil suitq against defaulters whosc whereabouts are 
known and who have the means from which a decree could be 
satisficd. in cases where the coursc at (a)  is not conqidcred 
feasible. In case the occupants obtain a stay order from Civil 
Court. thc Court should be moved to order the payment or at 
least the depositins in  the Court, of the amount of market 
rent which is recoverable from the Officer after retirement. 
\Vhcrc thc requect madc above is not agreed to by the Court 
an appeal should h: preferred in a higher Court against the 
decicion of the lower Court. Cases where appeals arc rejected 
by higher Courts should be forwarded to this Headquarters for 
deciding the further course of action. 

(c) Convening of Courts of Inquiry with a view to fix respomibi- 
lit! for the Ins.;. when submit tin^ proposals for write off. 

(d)  Eviction of unauthnrised occupants in accordance wit!] thc pro- 
vkionc of the Public Prcmiqes (Pviction of LTnauthoriscd Occu- 
pant$) Act, 1958. 

(el  Termination of the authorised occupation of those in arrears and 
the institution of eviction action thereafter under the Public 
Premises (Eviction of Unauthorised Occupants) Act, 1958. 

(f) effect in^ recoveries from security deposits bills for supplies, in 
respect of ASC Contractors when they do not pay rent and 
allied charges within a reasonable time. 

(g) Devising ways and means when private parties ref'use to allow 
MFS representatives to enter their premises for discunnection of 
water and electricity. While considering such cases, the discip 
linary aspect in respect of individuals who fail to take action to 
cut off the services, have also to be borne in mind. 



(h) Periddical scrutiny of arrears statements and taking progressing 
action, on BSOs monthly arrears reports. 

( j )  When the period of unauthoriscd occupation by released/retired 
officers commences, an immediate report indicating the facts of 
the case, with a view to taking action to suspend/withhold the 
payment of pension in whole or in part should be forwarded 
to Army Headquartcrs. The report will be submitted irrespec- 
tive of the fact whether 1/3rd of the pension is being appro- 
priated by the CDA towards the Puhlic debt due from him. 

( k )  Issuing written orders to the MES if water and electricity are 
dcsired not bc cut off in any cxccptional individual case. The 
local administrative authority must t k n  take a personal interest 
to see that thc arrears arc liquidated. 

(I) In caw of arrears of rent, etc., against messes, the recovery 
is requircd to be made at the rate of 33-1/3% of the Mess 
Maintenances Allowance. Case< wherc the arrears have accu- 
mulated to wch an cxtcnt that these cannot be recovered in the 
:tbor.c ninnncr v.ithin the next three jears, should be forwarded 
to .4rmy HQ for obtaining Government's ordcrs. 

(nl) Government premises will, on no account, be permitted to be 
occupied by private partics without execution of a contract 
agreement. Where no contract agreement exists, immediate 
s t ep  will be taken to enter into a formal agreement. Agree- 
ments will be signed by the authority competent to aUot the 
nccornrnotlntion. Copics of thc qrwmcntz will be endorsed to 
the C.D.A. and Garrison Engineer. The following! clauses will 
bc added in thc existin_c and ncw agreements :- 
( i )  3 Months advance of rent in addition to one month's rent 

bc paid in dcpsi t  as ayinst  one month's advance 3s at 
prcsent. 

(ii) Party bc surnmi~rily cvictcd after rr.>ticr" for persistent - - default in payment of Government dues. 
(iii) Exact amount of rent payable as ascertained from the Gar- 

rison Engineer be shown at the time of execution of the 
agreement. 

5. The following dispensations have k e n  given in order to speed up the 
writc off of irrecoverable mounts :- 

( a )  No audit report is required where the amount of recovery is less 
than Rs. loo/-. 

(b) No enquiry with a view to fix responsibility is necessary wbm 
the amount pertains to a period prior to 1 Apr. 1961 and the 
arrears do not exceed Rs. 5,000 I - .  Tbc only point which will 
be examined is the prospect of recovery. 



6. Powcrs to write OR losses of public nioncy are contained in Schc- 
dule VI to Government of India Ministry of Defence letter No. F.13(2)/ 
59/D(Budget), dated 28 Apr. 59 republished A 0  10/S/59. It was clarified 
in Army Headquarters letter No. A/T7362/Q3(B-1) dated 9 Feb. 66 that 
the losses arising due tu non-rccovery of rent and allied chargec arc to 
be treated as loss of public nloncy and regulariscd under thesc powers. 

7. It is necessary that all concerned take vigorous action, in pursuance 
of paras 3 to 6 above to liquidate outstanding dues on account of rcnt 
and allied charges. It will plcnse be ensured that such action is taken as a 
matter of urgency. 

Sd/- P. S. KHESHWALA 
Lt. Col. 

for Quarterinaster Genrral. 

Copy to :- 
All concerned. 

This is a Policy letter 

DELHI TELEPHONE 3 1438 
No. 64443/MD/M/Q3 (Cord) 
ARMY HEADQUARTERS 
Quartermaster Geaeral's Branch 

DHQ P.O. NEW DELHI-11 
1 Sep. 68 

Headquarters 
Southern Command (50 copies) 
Eastern Command (50 copies) 
Western Command (50 copies) 
Central Command t SO copies) 

SUBJECT :-Efective impletnetttation of Instructiotu for cutting 08 Eke- 
rrkity and W m r  connections in the event of non-payment of 
the dues on Accolrnt of Rent and Allied Charges. 

The progress on the liquidnth of outstandings for the categories for 
which Staff are responsible i .c. ,  A to E (ii) vide our letter No. 64443/Q3 
(R) dated 14th Nov. 59, para 2, has been re-examined. It is found that 
in spite of the various measures which have been adopted, there has been 
no material improvement in the categories in respect whereof electricity 
aod water connections are liable to be cut &I for non-payment of arrears 
of rent, electricity and water charges. In fact arrears have increased. 



2. Taking into account the statements received from Commands indi- 
cating the reasons why the prescribcd action has 'not been taken, it is 
considered by the ~o&rnmen t  that more stringent measures than those 
adopted are necessary, 

3. It has been noticed that in a number of cases the 'Engineers' failed 
to take action to cut off electricity and water connections on the ground 
that the bills issued are 'fresh bills'. The detailed statements show that the 
arrcars are oustanding for a period long enou9h to have warranted the 
cuttinf off clectricity and water. 

4. It is puintcd out that thc prescribed pcriod indicated in the bill is 15 
days, from the date of presentation of the bill. It is not therefore within 
the compctencc of 'Engineers' ofiiccrs to extend the period. 

5. It is further noticed that in certain cases the reasons for non cutting 
off of the electricity and water is that the supplies by ASC contractors 
would be affected, resulting in inconvenience to the Armed Forces. 

6. In the case of amounts due from persons other than those covered 
hv the preceding clauses, it was seen that the Station Commanders had 
i w e d  instructions in a number of cases to with-hold the disconnection of 
electricity and water. but they had not taken the corresponding responsibilit). 
to ensure that recoveries arc made. 

It was also noticed that apart from t k  action to cut off electricity and 
water. the other action necessary. which includes, eviction proceedings under 
the 'Eviction of Unauthorised Occupants Act, and write off in appropriate 
cases, is not being taken by the Station Commanders'. 

7. It is emphasiscd that both the MES and local administrative authoritie., 
(Station Commanders) have responsibilities in this r ep rd .  The action to be 
taken by each is 9iven in the succeeding parqmphs. 

8. ASC Contractors 
Where the rent, or electricity, or water charges are in arrears in respect 

of non-residential accommodation utilised by the ASC contracton for effeting 
supplies to the forces, the non-taking of action to cut off electricity, and 
water on thc ground oq likely inconvenience to the forces must be accom- 
panied by corresponding responsibility on the part of the administrative 
authority to recovcr the amount. In such cases it will be the recponsibility 
of the adn~inistrativc authority countcr-signiny the bills of the contractor 
for payment, to satisfy himself that there are no arrcan of rent, clectricitv 
m d  water chnrccs recoverable from him. The followiny pmcedure should 
be adopted in rcspct  of amount due from the ASC contracton for non- 
rmidential premises leased out for facilitating the supplies :-- 

(a) The BSO will forward to the Officer Commmdinp ASC Unit 
responsible, thc statement of anears in respect of ammmn- 
datioo which is utiliscd for effecting supplies to the f m s .  



(b) On receipt of the statenmt of arrears, ahe Ojccr Commander 
ASC Unit will, while counter-signing the bill of the ASC con- 
tractor, simultaneously forward to the CDA the amount of 
arrears to be recovcrcd from the contractor. 

(c) The CDA will on receipt of the counter-signed bill alongwith 
the statement of arrears adjust the latter from thc claim duc. 

9 .  Orlwr t l m  ASC Contractors 

(i) Acfinrt to cut olf dec.ti.icity and wwter. 
In cases \\,here thc Station Contmandcrs with-hold the dis- 

connection of clcctricit!. ;lnd \\.:ltcr. the slay c?rdcr issucd h!, 
them will b: \,slid lor ;I period of not niorc than three months. 
from the date of issuc. Evcn if the Station Commanders, havc 
granted stay for more than three months, the 'Enfineers' would 
disregard the same unless thc Station Commander informs them 
that the stay order is ?ranted by Govcrnmcnt. Within the period 
of thrcc months. it will be thc responsibility of the Station 
Commander, either to ensurc that the rccovcry is eflcctcd or to 
see that thc case for stay orders is proccsscd through Staff 
channels for obtaining Government sanction. Thc existing stay 
orders granted by the Stcltion Conirnnndcr will bc valid only for 
a period of three months from the date of issue of these ins- 
tructions i.e., up to I Dec. 68. 

Station Conlmnndcrs will strictly cnforce cviction procrcd- 
i n p  undcr the Public Premises (Eviction of Unauthorised Occu- 
pants) Act 1958, and take write off action in appropriate cascs. 
expeditiously. 

10. It may be impressed upon all concerned, that Government are very 
much perturbed over this serious problem, and that the GE and the Station 
Commander concerned or ASC authorities countcr signing contractor's billa. 
are liable to disciplinary action when these orders are disregarded in 
future. 

Brig. 
f3r Quorterrna.dcr Gertc7rcrl. 

Recommendation 

The Cornmittec hope that special efforts would be made to bring down 
at a rapid pace the number of cases of lossts which ned regularisation. 

[S. No. 8 of Appendix I X  to 71st Repost (Third Lok Sabha)] 



Action taken 
The observations made by the Colnmittcc have been notcd. 
Similar observations wcrc made by the Public Accounts Committee vide 

Sorial No. S of Appendix 1X to the 48th Rcport (Third Lok Sabha) on the 
Appropriation Accounts ( Defencc Services) 1963-64 and Audit Report 
(Defencc Scrviccs) 1965. The observatkms were examined by this Ministry, 
in detail, in consultation with thc authorities concerned and the steps already 
taken or proposed to be taken, for cutting down dclay is the regularisation 
of losses, wcre conmunicated in the note dt. 30th December, 1966 forward- 
ed to the Public Accounts Committee under Ministry of Defence Office Memo, 
rundtim No. 1 l(Y)/66/Ll( Budgot), datcd thc 2nd January 1967. I t  has 
since hecn dccidcd r.ii/r this Minibtry's Mcnlxanduni KO. 10(8)/63/D 
(Budget), dated thc 17th March. 1967 (copy enclosed) that the cases of 
losses raiscd up to 31-3-64 bhould also be refcrrd to the present d hoc 
Con~nlittccs for expeditious settlement. 

With thc adoption of the nlcasurcs alrcady taken, thc cases of losses w'ill, 
it is hoped, be rcgulariscd morc promptly in futurc. 

lnstmces of cajes of l o w s  a\rsiting rcgularisation over long 
have bccn featuring rcgulit1'1y in the Audit Reports ;ind Appropriation Ac- 
count?, of thc 1;ibt fc\v ye;\r>. I t  has becn noticed that sonle cases pertaining 
to pcricds ;IS far back as Ic)5i-5s arc > t i l l  outwnding. Various measures 
to deal with this issue have been under wnsideratiun. I t  has since been 
Jccidcd in con.iultiition \vith the Ministry of Finana. (Defencc) and the 
Comptrolicr K: Auditor Gcncral of India, that thc' existing A t !  Hoc Com- 
nlittces cunstitutcd under tllis Ministry's Mcmoranduni of even number, 
Jatcd 10-1-196-4 citcd above sl~ould bc entrusted \r.ith the ta>k of prompt 
tcgu1;lrisation of all lush cascj raised upto 31-3-196J and still awaiting 

';I wn. regularis t' 
Thc life of the cshting At1 Iloc Committee's has rcccntly k c n  e x t e k d  

1117 to 24-7-67. AI little tinle is Icft, it is ncccssary that Serviccs Head- 
quartwi should arriinpc 1 1 ~  prcp~ration of the stiitcments of cases of los.ccs 
riiiscd up to 3 1-3-1964 which arc still outstanding in accordance with the 



procedure laid down in this Ministry's u/o note, dated 3-7-1964 wherever 
these have not been prepared and have them submitted to the Ad Hoc 
Committees concerned as early as possible. Wherever statement of loss 
cases have been prepared, those should be submitted to the Ad Hoc Com- 
mittees urgently so that those are regularised without any avoidable delay. 
It will be ensured that older cases are cleared first as far as practicable. 

It should be endeavoured that before the next session of the Public 
Accounts Committee, the outstanding loss caves are reduced to the minimum, 
and all cases of audit objections/irregularities raised upto 31-3-61 (loss 
cases upto 31-3-64) which are still outstanding are cleared by 24-7-1967 
positively. 

Recommendation 
The Committee feel that the programme for the manufacture of gliders 

was drawn up in the most unimaginative manner. The question of provid- 
ing hangers and pilots to the gliding clubs should have been taken up 
simultaneously with the programme of the manufacture of gliders. The 
Conrmittee regret to note that this was not done. Further, as the hangar 
facilities were to be provided by the State Governments, timely action should 
have been initiated in that direction also. 

The result of this lack of coordination regarding different aspects of this 
case has been that an expenditure of Rs. 20.72 lakhs incurred on the manu- 
facture of 57 gliders and in addition another expenditure of about Rs. 20 
lakhs incurrcd on the materials etc., have not served the purpose of impart- 
ing training to the cackts so far. The Committee feel that before undertaking 
such projects, different aspects of the same should be examined in detail and 
proper coordination ensured, as lack of the same is bound to result in waste- 
ful expenditure. The Committee hope that thc Ministry of Defence would 
now take suitable measures to utilise the gliders h r  the purpose for which 
they are intended and speedy measures would be taken in that direction. 

[S. Nos. 22 and 23, Appendix IX lo 71si Report (3rd Lok Sabha)] 

Action tnkea 
The observations of the ammittee have been noted. 

Following steps have been taken by Goverment to activate gliding 
wherever gliders are available in the NCC Air Wing Squadrons and to give 
instruction in gliding to NCC cadets :- 

(i) The Pay Scale of the post of Glider Instructor has been raised 
from Rs. 350-25-575 to Rs. 500-40-700. 
(Authority : Ministry of Defence letter No. 9289/NCC/PERS 
(3)(C)/3520-B/D (GS. IV), dated 21-11-1966). 



(ii) Thc qualification for recruitment to the post of Glider Instruc- 
tor has been lowered from Intermediate to Matriculation to 
bring it at par with thc qualification prescribed for similar posts 
in thc DGCA. 
(Authority : Ministry of I>cfcncc Ictter No. 9289/NCC/PERS 
(C)/2021-B/D(CiS. IV),  datcd 17-6-1967) 

(iii) Due to shortage of trained Glider Instructors, Air Force Pilots 
have been given spccial conversion Training in Gliding-to 
bc able to serve as Glider Instructors. 

I .. .-. ..--. -4- - 
(iv) 5 Gliders (2  at Raipur, 2 at Amritsar and 1 at Ahmedaoaa) 

have been loaned to Civil Gliding Clubs SJ that facilities avail- 
able with such Clubs arc utilised and training in Gliding is given 
to NCC cadets. 

Two rnorc gliders at Jullundur are similarly proposed to be 
transferred to the Civil Gliding Club there. 

( V) State Government haic k e n  a d d r c s d  demistticially at a high 
level to expedite cm4truction of hangers. The matter is also 
propoxd to be taken up with them at Chicf Minister level. 

(vi) Proccdurc for rcpair4 uf sliders has bccn steamlined. 

2. As a result of the rncamc.5 dct~i1r.d a b o w ,  Gliding ha? been activated 
at 12 placcs. (Lk t  attached iit Annc\ure I ) .  Out of a total of 48 Rohini 
Glider4 rccci~cd from Airc~aft ,Manufacturing Dcpot. Kanpur 23  Gliders 
iIrc psitiorled at thew placc4. 

IL is cxpccted that at 13 places Gliding will be activated in the near 
futurc. At these places, the remaining 25 Gliders arc: pojitioned. Details 
arc given at Anncsure 11. 

3 .  Thc AMD Kanpur rqwrtccl to D G W C  on the 91st Dccctnbcr, IY6h 
that they had iL few niorc: glidcrs ready for dcspittch to NCC Units but the 
lattcr wcrc not prcpurcd to acccpt the gliders. Their number was reported 
by AMD Kanpur as 5 in May. 1967. The NCC Units could not accept 
the gliders nu they did mat havc hangar spacc for storage of NCC gliders 
even in crates. With some improvcment in the situation. 3 more Rohini 
Glider5 havc recently been despatched 1y AMD b n p u r  to NCC Units a t  
Trivnnclrurn and C o i m b a t o ~  but the Units have not yet ccznfirnted their 
rcceipt. 

4. Ministry of Finanw (Defence) anti DADS h a w  F C C ~ .  

[M. of D. C1.0 .  No. 10(6)67)  D(GS-IV) dated 17-7-1967] 



Statement showing Location of N.C.C. Air wing Squadroru where Clidittg is irrprogrcss atld 
the Number of Rohini Glidersin Position there as on 7-7-1 967. 

-.-- ---- ---- 
Lxat ion  of thc Air Wing NCC Unit No,  of Remarks 

Rohini 
Gliders 

available 
_ _ _ _ _ _ _ _ _ - - - - I . . - - _ _ _ _ _ _ _  _____-I 

Ranchi . . . .  2 
Delhi . . .  . . . . 2 
Ahmedabad . . .  . . 1 In usc through thc 

Gliding Club at 
Ahmedabail. 

Trivandrum . . . .  . . 1 
Bhopal . . . . .  3 

Nagpur . . .  . . . . .  3 

Bhubaneswar . . . . . . 1 
Amri tsar . . 2 Glidlngisin progrcss 

:hrough thc GII- 
ding Club at 

Jaipur . . . . .  - 7 

Kanpur . . . . . . . .  3 

Stafetnwt showiq the Location of N.C.C. Air Wittg Utlitj w h r c  Gliditi~ has not 3,rt trcvr 
a-tivated and the trxmber o f  Rohitii C liders positioned thcrc as on 7-7-67.  

Sccundera bad . . .  I The Indian Air Forcc cannot sparr thc AI I  
F~eld  at Sccundcrabad for gliding. A 
Glider Drornc is undcr constnlctlon 
at a few rnilc, distance at Nadirgul. 11 
will bc ncccssary to have a hangar cc.11- 
structcd at Nadirgul. Thc Stntc Govt. 
has been rcqucsted to  do  so. Till 

then gliding cannot bc activated. 
. . .  Indore . 1 There is no hangar at Indorc. Thc Statc 

Gotcrnmcnt has bccn addrwcd 10 pro- 
\&  one. The Air T~eld 1% alqo not lit 
Cor g l d n g .  DCCA hnk, hwn r i  qui r l i  tl 
to makc the Air F~cld fit for gliding. 



Raipur . 2 Gliders have been handed-over to  thc 
civil gliding club and gliding is expected 
to be started by the end of July, 1967. 

2 Gliding had becn in progress earlier but 
temporarily suspended. A Ghdlng In- 
structor has been posted and glrding will 
be restarted immediately after monsccn. 

2 I.A.I.'., are unable to spare the Au Field 
for gliding. The National Defencc Aca- 
demy havc been addressed to p c w d e  
an alternative s ~ t c  for glld~ng, if  pcss~blc. 

2 All facilities for gliding are avarlablc ex- 
cept the cficer who is at prescnt under- 
going training for gliding. Gl id~ng  will 
hc activated in another two months 
time. 

11 Glr~icr\ arc under transfer to  the glidrng 
club .it Jullundur and gl.dmg m i l l  be 
act~larcd \cr:. f ccn .  

K111oll 2 ,\I rang:ni.:nts have been completed for 
h t r ~ n g  of J. hangar w t h  DGCA. A 
p:h,t cfliccr is to be trarned for glrdrng. 
Giid~ng I S  expected to start in abcut 
three months time. 

G ~ . I I ~ L I I  . 2 The Arr FKJJ I \  not yet fit for gl!d!ng. 
Secessary work has been sanct~cned 
and IS expected to be completed within 
t w  to thrrc months. Jrnmed~ately 
there.iftcr gl~drng  sill be started. 

I,uiLilcl\\ 7 The Air Field is not fit for gliding. Gliding 
is capecttll to s tan as soon as tht  Alr 
Field is for fit use say in about three 
months time. 

1 Gliding fdcrlities arc not likely to beccme 
available at Pantnagar and hence the 
glider is under transfer to Luckncw. 

C . ~ l i u t \ ~ .  , . . 5 Gl~dirlg was in progress during 1964 
But there happened an accident and the 
gliding \bas suspended. Thc Inwstigat.on 
Board found that the acc~dent was due 
to faulty Glider-Drcme and has rc- 
commended certain repairs. DGCA 
have been approached to carry out the 
necessary repain before gliding can tt 
activated. 

I l ~ ~ . ( d a  . . . . . 1 Arrangements for sharing a hangar with 
DOCA havc been finalisrd. The P ~ l c t  
is undergoing conversion t r a h c g  fcr 
gliding. Gliding is expected to br a m -  
vatcd aftCr the monsoon. 



FPrther Information 

(i) the latest position of utilisation of gliders ; 
( i~)  whether the production of gliders has been stopped ; 

(iii) the position regarding utilisation of the surplus plant and machinery meant for 
the manufacture of gliders. 

(i) Two statements are attached. (Annexure I & 11). 
(ii) No. Production of gliders by H.A.L. is still in progress to complete the existing 

order of 85 Rohini and 20 ITG-3 gliders. So far 73 Rohini and 2 1TG-3 gliders 
have been produced and the balance of the order is expected to be completed by 
the second half of 1969. 

No more orden for production of gliders are being placed on HAL. 
(iii) HAL have reported that plant and machinery used in glider project is not of any 

significant value. No surpluses have arisen so far. 
More precise information is being obtained from HAL. - 

Note : The above rtplits are yet to be vetted by Finance (Def.) and D.A.D.S. 

Staremcnt showing Location of NCC Air Wing Squadrons where Glidittg is in progress wrd 
the number of Rohini Gliders in position tlwre as orr 15-10-68 

Location of the Air Wing NCC Unit No. of Rohini Gliders 
available 

Patna . I 
Ranchi . - 

'7 Dclhi . - 
Baroda . 1 
Ahnledabad . * I  
'rrivandrum . 3 
lndore . 
Bhopal . 
Raipur . 
Madras . 
Coimbatore 
Nagpur . 
Poona . 
Bangalorc . 
Bhubaotswar 
JuIlundur . 
Amritsar . 
Jaipur . 
Kotah . 
Kanpur . . . - ? 

Lucknow . . . 3 
H b s a r .  . . . . . .  . . .  2 -- 
* L o a d  to Civil Club. 



ANNEXURE II 

Statement ~howing Location of NCC Air Wing units where Gliding has not yut been activated 
and the number of Rohlni Gliders posltloned there as on 15th October 1968 

Location of the NCC Air Wing No. of gliders Remarks 
Units positioned 

Warrangal , 

Mysore , 

Patiala . 

Udaipur . 

Calcutta . 

Hangar construction at Nadirgul wmmen- 
ccd. Construction work held up for 
want of funds. State Government aanc- 
tion for additional funds awaited. 
Gliding will commence as soon as 
hangar is ready. 

Air Force hangar taken over on loan. 
Electricity/Water fittings being atten- 
ded to. Gliding launching winches issued. 
Gliding expected to commence shortly. 

Hangar constructed by State Govt. is 
cxpcctcd to be handed over to tbe unit 
by Statc P.W.D. shortly. Gliding a- 
pcuted to commence shortly. 

There is no hangar at Patiala and State 
Govt. have taken up cast for hangar 
construction. Glida training is being 
impartad to NCC Cadets by local 
civil gliding club with thair own glidas. 
Our glider cannot be loaned to them 
because of lack of hangar space. 

Hangar under construction and is Likely 
to be ready within six months. 

Cliderdrornc unfit for glider flying. LoA 
aerodrome authorities have promised to 
make the gliderdrome servicabk aRa 
the monsoons and it is upectcd that 
gliding will commcnct kfom tbc train- 
tng year is over. 

Copy of D.O. letter No. 10(49)68/D(GS-IV) dated the 24th December, 
1968 fmtn the Ministry of Defence 

Kindly rcfcr to your DO lcttcr No. 2(1)53/67/PAC dated the 26th 
October, 1968, regarding further information on gliders for the use of the 
Action Taken Sub-Committce. Ths points raised in your DO letter and 
also in the list enclosed therewith, have been duly examined in consultation 
with the DG NCC, and the replies t h e m  are furnished in tbe statement 
attached to this letter. 



2. Thc p i , t i o n  as wc sce it is, that whilt: ccr~ain di lhdt ics  lud  arise11 
in the utiiisation of gliders for the Air Wing units of the NCC, varhus steps 
have also been taken to overcome thcsc difficulties, including those mention- 
cd in our previous m t e  No. 10(6)/67/D(GS-1V) dated the 17th July, 1967. 
As mentioned in thc attached statcmcnt, it is ;11so proposed to reduce the 
scrdc of gliders per unit to 3 du:d scatcr and one single seatcr. Out of the 
5 dual scam gliders, one may hc in thc ~v~rks l iop  f u r  pcriodicd inspection 
and rcpairs and thc othcr ;\yo will be availr\blr: for training. Tlw single 
seater glider is to be used for solo gliding practice of thc cadcts after they 
acquire some experience in gliding. On the basis of thc reduced scale, no 
further gliders ncui bc pr~curcd h e p n d  what have already becn ordcrcd 
for indigenous production. ?'he nuin dificulty which h ;~s  yet to be co~n-  
pletely overcome is the provisioning of hangar and allied facilities at all 
places where the gliding activities havt. to bc carried out. 

3. In the majority of Air \king units of thc NCC hangar acconmodation 
is provided by the Air Force, ilGC.4 and local flying clubs. Under thc 
NCC scheme Statc Govcrnnlents arc. rcquirccl to prwidc accommodation 
facilities (this will i~icludc storage accon~modation for gliders in Air U'ing 
Units) to KCC units. S m i z  Statcs havc already constructed hmgars am1 
in other places hangars are undcr cnnstruction. Sonlc State Governments 
have allotted funds and preliminary works like Siting Boards, procurement 
of land ctc. IS in prosrcss. Action ha.; ;tl\o bccn initiated by thc Ccntral 
Govzrnmcnt to S C ~ J C V C  p~-,>viGon of hangar:, at 10 more stations. Wc ex- 
pect that as tile cunlulative r c ~ l t  of ;i l l  tllc ulforts which havc already bccn 
I I I : ~ ~ :  m d  arc being madc. i t  sltoulJ be possible to rcach a btagc whcn all 
tile glidcrs which :>.re alrt.:iJy hcid and tl~osc which arc  till to bc supplic~l 
10 thc IU'CC coirld tw put into p o d  LW for tllc trainin!: of sizeable n~mlbcr 
of XCC cadcts in gliding. 

Question Ansser 

(3) Tlic fcasibilily of utilising thr c\i\ting < 
facilities :iwi!ahle in tllc f l ~ ~ n g  clubs 
far training NCC air cadcts. In psrti- 
cular, wl-ie:hrr lhcrc i5 any  necd for tile 
Ministry of Defence to r u p p i j  add~tr-  
onal gliders to the flying cil~bs which 
havc already bccn protided gliders by 
the Civil Aviation Dcpar tnmt .  

:iliding lr.,tininp of cactus oi Air Wing 
is carried out  at l11c units. U'tlcrc 
gliding training fxilitics arc nc)t av:~ll- 
able krth KCC units, training IS irnpaned 

- t h m ~ g h  Civil Gliding Clubs uho  have 
such faciliticz. Hy loaning KC'C' gliders 
to Ciii1 Cilidtng Clubs throiigh DGCA. 
it hay been cnsurcd that NCC cadcts 
get priority for gliding training over 
other members of the clubs and thcir 
training is continued. 

(6 )  k a l e  ol' ~vovision of gliders to 4'C'C: 71w production proganlnlc o f  gliders, i l l  

air units, tal,ing duly in to  account the order to meet thercquiremcnt of'rhe NC'C' 
old gliders which were already with the was reviewed in January 1963. The 
urlits txforc new glidcn mnuf.bcturcd number of squadrons thcn existing was 
by IIAL were supplied. 34 ; and 15 more wcrc proposcd In Lw 

r a i d  during the third Five Ycar Plan. 
At t l ~ c  rate of 4 glidcrs (dual sculcr and 



3 gliders (single seater) for each squadron, 

(c) The e.risti:lg nurn5.r of NCC air units 
together ~ i t h  the rlunlber cf cadcts 
being mined  ; and  

( i t )  The cstirnatcd numhcr or NCC' air 
units and the numbcr or cadets w11ich 
arc cstirnatcd to be trained during each 
of the ncxt five )cars. 

(e) ~'Ic.I\s I I I ~ ~ C . I ~ S  the 1.1tcct p ( ~ t 1 ~ 1 l l  W- 

gardmg (he u1111,at1~n of l i  I:!I,!~I, 
nicntioned in An:~c\ure I1 o r  I )  0. 
lctter Nu. 10 (49)'6S-D(CiS-It') dated 
the 15th Octohcr, 1968. 

(f) Pknse stntc what plans haw been f c ~ r  
the utilis~tion of the r r m i n i n g  16 
gliders. 

the total requirement for the 49 squa- 
drons worked out t o  196 gliders (dual 
seater) and 147 gliders (single seater). 
25 gliders (dual seatcr) and 18 gliders 
(single seater) were already available. 
The balance required was, therefore, 171 
gliders (dual seater) and 129 gliders 
(single seater) making a total of 300. 
Taking into account the order for 91 
gliticrs (dual seater) nhich had already 
Ixcn placed, Government sanction war 
icsucd in June 1%3 for the ~ a n u f x t u r e  
a! the A M D  Kmpur ,  of thc ba!ance of' M) 
(dual seater) gilders a n d  129 (binglc 
seater) gliders to rncct the then csri- 
mated rcquirer-i:cn:,, r f  t1:c NCC. Tttc 
position was re\ ieued in Dcccmbcr 1965. 
I t  Mas q r c e d  that due  to difiicultics 
experienced in thc recruitn:cnt of in- 
structors and prmisioning of h a ~ g a n  
hci11:ies by t!>e Stnte C;cwernmer,:s, it 

would not be possibie for thc hCC rl) 

O.!! of ~ ! I C  cui\tinp 42 ,,\:; i1i?il:q :,:l!ts 
;1 total L?! 2 2  umts XL' c~;I>!I:E OK: 

giid!n& tr.i:c;ng. l n  a LI;!! 21; :.lcr:.:Y 
cf - 5 - 8 5  cadets b~c ) r . : t  z!igib!c. i o r  
g!iJirlg trailling per )e l ! .  ?hi'< i:!Ji'ts 
xi. trzincd in twches of 5-10 .:: I: 1 . t : : ~ .  



which have already bcen produced, in- 
cluding the possibility of supplying them 
to other. countrits/agtncies, is under 
consideration. Two Rohini gliders have 
already been delivered to Malaysia. 

(g) Please also state how the 30 gliders It is proposed to keep the gliden stored 
still to be produced are proposed to be under proper conditions until the n m s -  
utilised. sary hangars and allied facilities become 

availabk. 

01) Please furnish a statement showing how A statenxnt of the distribution of 43 
43 gliders which were already held by gliders of foreign origin will he found 
NCC Units prior to placing an order at Annexurt 'B'. 
for 105 gliders on HAL are being 
Utiliscd. 

(i) It is seen that the provision of gliders There are 42 Air Wing units. Due to Air 
was originally made on the basis of 7 
per unit for 40 NCC Air Units. 
Please state how many NCC units now 
exist and whether the scale for pro- 
visioning has since been revised or is 
proposed to be revised. Please also 
indicate whether any more units arc 
proposed to be raised in the near future. 

(j) It is seen from the statement furnished 
by the Ministry that 10 gliders h a ~ e  
bcen l o a d  to flying clubs. Pleax 
indicate. 

(i) the number of gliders that were 
with clubs before the gliders were 
loaned . 

- 
Force opcrntions and heavy civil air 
traffic gliding training for the NCC is 
not feasible at 4 of these units. This 
leaves 38 units. No increase in this 
number is envisaged at present. On the 
basis of the experience gained it is pro- 
posed to restrict the scalc of glider to 3 
(dual seater) and 1 (single seater) per 
unit. 

No. of gliden 
Raipur . 3 
Amritsar 5 
Jullundur 3 
Ahmedabad . 6 
Hissar . . - 7 

(ii) the number of NCCCadets trained NCC units at plaas where gliders are 
by the NCC Units at these places. l o a d  to Civil Clubs arc not carrying 

out any gliding train in^ of their own. 
However, at all these units other train- 
ing as per training syllabus is being 
carried out. 

(iii) the number out of (ii), above 
that have been trained hy thesc 
club. 

Number of cadets 
trained by Novcm- 

her, lW8 



1 4 5  

(iv) Please state briefly the working NCC gliders are loaned to Civil Gliding 
arrangements on the basis of which 
the gliders have been loaned to the 
flying clubs, indicating particularly 
whether any financial assistance is 
provided to them for the upkeep 
of gliders, training etc. In case 
financial assistance is provided. 
please indicate how it is ensured 
that the clubs do not obtain 
financial assistance from more 
t han one source. 

clubs through DGCA. On receipt of 
allotment orders from Air Headquarters 
gliders are collected by concerned units 
from HAL. DGCA then allots civil 
registration number to the glider and 
authorises the Club to take over the 
glider from the Unit. The terms and 
conditions of loan of NCC gliders to 
Civ~l Gliding Clubs are given below : 

(a) the gliders will be utilised pri- 
marily for training NCC Air Wing 
~ i t d ~ t \ .  

(h) any extra capacity. after mec:ing 
the requirements of NCC, may be 
utilised for the members of the 
Club. 

fc) the gliders should be returned 
anv time the DGCA makes suck 
~equcst at the instance. of the 
WNCC or Air Headqr~aners. 

(d) the clubs should maintain the 
g l ~ d e n  in good condition. wear 
and tcar and deprociatmn excepted. 

( c )  the gliders should be insured by 
the club against all round risks and 
flying risks at its cost. 

(f)  the clubs receive subsidy from 
DGC4 for gliding and charge the 
cadets at normal subsidised rates 
of Rs. 2'- per launch which is paid 
by the State Government. Clubs 
also charge at the same time rate 
of Rs. 3;- per launch to t k i r  
other members. 



ANNEXURE 'A' 

Position rcgar.ding rrtilisalion i,j 13 gliders as in Oclober-No~~embrr 1968 is ns foiiolc's : 

Location of Unit No. of Position 
gliders 
held -- - -7 

-- 

Secunde~~nhau . . .  2 A hangar har been partially constructed at 
Nadirgul. Conctruction of the hangar 
is held up for want of additional fun~ls 
from State Government, Stntc G o w n -  
rnent has been approachcd for grant or 
Lundc. Till thk hangar is complctcd n o  
gliding i i  fcarihlc at Sccundcrahad. 

Warrangal . . . . 2 Gliding is expected to  commence at War- 
rangal in thc near future. 

Udaipur . . . 2 State Governnlent arc constructing a 
hangar at Udnipu~'. This hangar is cx- 
pectcd to bc completed by March 1969. 
Gliding will conuncncc zit Udaipur ahcr 
completion of hangar. 

Calcutta . 3 Thcrc arc two Air Wtng Units in Calcutta. 
Operating surface of the ylidcrdrcm~e 
Lras unscr~iccablc for a long time. DGCA 
authorities ha\.c now repxircd and gli- 
derdrome and gliding i q  expcctcd to 
commence hy next month. 

Mysore . , 2 Hangar c o n m ~ c t c d  by Slate Government 
not yet handed over to NCC. Glid~ng 
will commence d tc r  hangar ic handcd- 
over. 

2 Xo hangar at Patlala. Plans arc in hand 
for comtruct~on ol n hangar by Statc 
Government Unit g l ~ d ~ n g  will corn- 
mence after hangar conztructlon. 

- -- -- - - 
. 13 - -- 



.4 NNEXURE 'B' 

-- -. - -- - 
Location of Units Typc of gliders and its distribution - L -i --- -- T2IB ITG3 Olympia Baby Eon -- .- --- - 

Sccandcrabatl . . 7 . . . . I 



The Committee also feel that while entering into contract with the co- 
operative societies in such cases the provisions of the Financial Rules that 
no price preference should be given in such cases should have been kept in 
view. They regret to note that this was not done while entering into this 
asreement. 

IS. No. 36 of Appertdix IX, Para 2.155 71s2 Report (3rd L.S.)]  

Action taken 
Thc recommendation of the Committee is accepted. It may, however, 

be mentioned that in the case of the negotiated contract entcred into with 
the West Bengal Apex Cooperative Agricultural Madteting Society for the 
supply of vegetables, potatoes, onions and fruit at certain stations in West 
Bengal during 1964-65, the question of giving any price preference did not 
arise. The rates negotiated with the society for 1964-65 for certain items 
and stations wcre lower by Rs. 1.57 lakhs than the rates quoted by the 
lowest tenderer on the first occasion and Rs. 5.80 lakhs less than the amount 
payable according to the 1963-64 contract rates with the private supplier. 
The negotiated rates were, however, Rs. 14.10 lakhs more than the rates 
quoted by the lowest private tcnderer on the second occasion. 

While negotiating rates with the Apex Society for 1964-65, the Deputy 
Commissioners, Darjeeling and Jalpaiguri and the District Magistrate, 
Burdwan, had observed after discussion in detail with regard to the then 
market trends vis-a-vis the rates quoted by the contractors on the second 
occasion that the contractors' rates were not reasonable in certain respects, 
as these were on the low side. They also certified the rates negotiated with 
the society as reasonable and fair. 

While submitting the proposals to the A m y  Headquarters for obtaining 
the sanction of the Government of India, the Eastcrn Command stated that 
when the additional tenders were opened on the 17th and 18th February 
1964, negotiations with the West Bengal Apcx Cooperative Agricultural 
Marketing Society Ltd. were in final stages and knowins this the contractors 
had quoted very low rates for the additional tenders, apparptly with a vicw 
to wreck the scheme. They also pointed out that as the rates received for 
the additional tenders were not considered reasonable, comparison of thc 
overall value of the contract with the Wiety with that of the additional 
tenders would not be appropriate. Thc Eastern Command also stated that 
for want of competition, the few contractors who were operating in North 
Bengal area had ban quoting high rates ahd monopolising the supply. In 
case the Apcx Society were not entrusted with the supply now theft was 
no gain saying that later the contractors would again monopolist and quote 
exorbitant rates. Thc Eastern Command, therefore, recornmcndcd that the 
contract be sanctioned at the rates negotiated with the Society for all itma 



and stations as advised by the Controller of Defence Accounts, Eastern 
Command. Tk view taken by the Government was that the tenders submitted 
by the Contractors on the second occasion were intended to underbid the 
society after their rates were known and these should be ignorcd. Accord- 
ingly, Govt. sanctioned conclusion of contract with the Apex Society at the 
rates which had been negotiated with them, which, as pointed out above, 
were lower than the contracts ratcs for the previous year. 

Recommendation 

The Committee also desire that thc Ministry of Defcncc should devisc 
some ways and means to satisfy themsclvec that thc rate$ paid bv them to 
thcsc cooperation societies for the supply of frc5h vegetables and fruits are 
not excessive and that they compare favourably with the prevailing market 
rates. Payment of excessive rate to the Cooperative Socicties would result 
in taking away thc initiative on the part of the socictics in managing their 
affairs economically and would create a sen% of complacencv which iz not 
healthy. 

[S. No. 37 of Appendis I X ,  prrra 2.156 lo 7 1st Report (3rd  L . S . ) ]  

Action taken 

'The recommendation of thc Committee is noted. Instructions were issued 
by Army Headquarters to the Comrnands on the '3rd February 1966 (cop! 
enclosed) to the effect that rates paid un&r negotiated contracts with co- 
operative societies sponsored by the State Governments are to be fixed in 
rnutusl comultation with thc Collector, Local Formation Commander and 
the CDA concerned. Contracts will be sanctioned in favour of thc State 
Governments or thc Cooperativc Societies sponsored by the State Govern- 
ments provided the competent financial authority is satisfied that the rates 
offered are reasonable and competitive. If the rates are considered to be 
unreasonable, the offer of the State Agency i\ to be rejected and competitive 
tenders floated at the discretion of the competent financial authority when 
the State sponsored Coopxative Society can also compete. 

2. Rates to be paid to the Cooperativc Socictics are being worked out 
by taking into account thc prevalent wholesale market rates obtaining in the 
area and transportation, b0rtinl;igradin.g charges, etc. for obtainins supplies 
conforming to the ASC spccificntions. 

?. I t  may be mentioned here that the rates offered by the N'est Bcngal 
Apex Cooperative Agricultural Marketing Society for supply of vegetables 
potutoes, onions and fruit during 1967-68 and 1968-69 werc not considered 
:o bc reasonable and, in accordance with the existing instructions, competi- 
tive tenders wcrc invited for these two years and contracts were concluded 
with the lowest tcnduers whose rate., werc found to be lower than the rates 
oficrcd by the Society. 



No. A/32456/Q/ST6B/Q1 (B) 
ARMY HEADQUARTERS 

Quartermaster General's Brauch 
DHQ P.O. New DeUri-11. 

23rd Feh, 1966. 

Headquarters 
Southern Command 
Eastern Command 
Western Command 
Central Command 

30 copies cnch. 

Srln~lrcr : -Cowlusion of Contrcrcts rcdtlr State Governnlerrt (Agricultrirc! 
Depnrt)nent) or vegetables gro,irers, Co-operative Societies 
spomored by Statc Governmnt. 

Rcfercnce this Headquarters letters No. A/32456/Q/ST6B/QI (B) ,  
tlrUcd 6th Jan., 1 964, 8th Feb., 64. 14 Aug.. 64 and 2 Fcb., 65. 

1. Instructions were issued vide this Headquarters letter No. A/32456/ 
Q/ST6B/Ql(B), dated 6 Jan., 64 that army authorities would obtain their 
requirements of vegetables, fruits potatoes and onions from the State Govt. 
agency at those stations where the State Government could meet full require- 
ments of the Army. For this purpose, the army authorities would either 
enter into negotiated contracts with the State Government (Agriculture 
Department) or with vegetables growers' co-operative socieites sponsored 
by Statc Government. Further it was clarified vide this Headquarters letters 
of even number, dated 14 Aug., 64 and 2 Feb., 65 that compectitive tenders 
would not be floated at any stage. Negotiated contracts would be concluded 
with thc Statc Government (Agriculture Department) or the cwperative 
societies sponsorcd by the State Government at the rates to bc fixed in 
mutual consultation with th: Collector, the local Formation Commander and 
the CDA concerned. 

2. Thc intcntiori underlying these ordcrs is to encourage the co-operative 
movcrnent in the country and reduce middle men's profit so that thc actual 
grower is benefited. 

3. It has been brought to the notice of this Headquarters that the rstcs 
negotiated with co-operathe societies sponsored by State Gwemrnents are 
rather on the high side and tbat the State-sponsorcd cooperative societies , 
are not genuine growers' societies, 



4. The matter has been examined at this Headquarters and the following 
rcvised instructions are issued :- 

(a)  b'hen a co-operative society is sponsored by a State Govern- 
ment to undertake supply arrangements, the local military 
authorities will satisfy themselves by a reference to the State 
Government or the Co-operative Society that the co-operativc 
socicty is wholly or primarily of growers. 

(1)) On receipt of the confirmation, contracts will be negotiated with 
it for supply of vegetables, fruits, potatocs and onions, and rates 
lixed in mutual consultation with the Collector, Local Fornla- 
tion Commander and the CDA concerned. 

(c )  Col~lracts will be sanctioned in favour of State Government 
(Agriculture Department) or State sponsored co-operative 
socicty provided the CFA is satisfied that the rates offered are 
reasonable and competitive. In case the rates arc considered 
unreasonable, the offer of the State agency will be rejected and 
conlpetitivc tenders floated at the discretion of the CFA whcn 
thc State sponsored co-operative socicty may also compete. 

5. This lcttcr issues with the concurrence of Ministry of Finawe 
(Dcfcncc) \'idc their u.0. No. 82-S/QC of 1966. 

Recommendation 
I hc C:ornmittcc arc surprised to find that in spite of their recornmenda- 

tion made in para 49 of their Fifteenth Report (1951-55) and instructions 
issued by the Ministry of Finance to all the Ministries that in the case of 
ccntrxts lor pc~,ishablc stores it must bc cnsurcd that a separate warrant!. 
ciauw is i~~vitriably provided, the Ministry of Defence did not inciude \var- 
ranty clause in this contract. Nor were any efTorts made to seek such a 
warranty cl;iuse whcn the decision was taken. They takc a scrious view of 
this lapw which has resulted in a loss of Rs. 56,200 to Government and 
tlcaire that thc. r~.spcnsibility for this omission should be fixed. 

Action taken 
'The Army I'urchasc Organisation (Chief Director of Purchase), Dcpa~t-  

n m t  of Food. is Ihc prwuring icgCIICy for all the requircnients of Ccntr,~l 
purchase articles of foodstuffs for th Defence Services. This Organisation 
ellters into contracts/agrcements with the suppliers for the purchasc of thcrc 
articles nccording to thc indents placcd by the QMG's Branch, Supplies and 
7'r;lnsport Dircctorute. 



2. As already explained in the note forwarded to the Lok Sabha Secre- 
tariat with this Ministry's Oflice Memorandum No. F. 11(13)/66/D 
(Budget), dated the 9th November, 1966, for submission to the Public 
Accounts Committee, all ASC specifications relating to packed food items 
like tinned fruit, jam, vegetables, fish, meat, pickles, etc. provide a warranty 
clause. In all regular contracts concluded by the Army Purchase Organisa- 
tion with the suppliers of such items, a warranty clause is invariably included. 
In the cast relating to purchase of pickles during 1962, an indent was placed 
on the Chief Director of Purchase on 3rd November, 1962 and delivery was 
asked for by the 5th December, 1962. Warranty was not insisted upon, as 
picklcs wcrc required urgently and procurement in the normal manner 
bccording to ASC specifications would have taken a long time. Normally the 
A m ~ y  Purchasing Organisation requires 2f to 3 months' time to arpngc 
supplies according to the ASC specifications and the prescribed procedure. 

3. The leasons given by the Chief Director of Purchase for not including 
a warranty clause in  the contract for the procurement of pickles on "tender 
sample" bahis have been fully reproduced in the note submitted to the PAC 
earlier. A refcrcncc was again made on 1341967  to the Department of 
Food on the basis of the observations of the PAC asking them to indicate the 
reasons for not providing a warranty clause in the contract for purchase of 
pickles in 1969. Their attention was also drawn to the instructions issued 
by thc Ministry cf Finance on the recommendation of the Public Accounts 
Comnlittce madc in para 39 of thc 15th Report (1954-55) that purchase 
of perishable items should be covered by a warranty. The Army Purchase 
Organisation has stated in reply on 26-4-1967 that since supplies of pickles 
werc requircd by die Defence Services to meet a most urgent demand, the 
contracts were placed on tender sample basis as decided in the meeting held 
on 15-10-1962 in the room of Chief Director of Purchase in which xcpre- 
sentatives of the QMG's Branch were also present. A warranty clause in 
the case of perishable goods is invariably provided in the contracts whenever 
supplies are obtained as per prescribed specifications. However, since 
pickles werc urgently required for immediate consumption by the army and 
there war no time to procure the supplies as per the normal procedure, the 
supplies were obtained on tender sample basis and in such cases, no war- 
ranty clause was being povidgd. 

4. In view of the factual position explained at length in the note sub- 
mitted to the PAC earlier, Government are of the view that this cannot be 
treated as a case of lapse but a deliberate decision taken in good faith to 
meet the special needs of the situation and none in particular can tic held 
responsible for the loss. As already suggest& earlier, this case should be 
c o a s C M  in the context of the situation created by the sudden Chinesc 
aggression in October, 1962 which led to large deployment of troope in the 
high altitude areas, the consequent increase in demand for ration items for 
high altitude areas which had to be procured and supplied on immediate 



basis and the change in the Military situation with the withdrawal of the 
Chincsr: troops necessitating redeployment of our troops. The stocks of 
pickles which were declared unfit for human consumption would have been 
consumed by our troops before they were so declared but for their redeploy- 
ment at points where pickles were not authoriscd for issue. 

The Llcpartmcnt of Food and DADS have seen. Audit observation is 
appended below. 

Audit Observation 
There is no record to indicate that a deliberate decision was taken dt 

any stage to waive thc requirement of warranty. 
2. Also, notwithstanding the existence of a provision of warranty in the 

standard specifications governing purchases by the Chief Director ol Pur- 
chase, the General i~istructions issued by the Ministry of Finance also require 
that warranty ciausc should be included in contracts for the purchasc of 
pcrishablc goods. Consequently, the purchasc of picLlcs in  this case, con- 
forming to tcnder s~rnplcs which did not match fully with the standa~u 
specifications, did not ipso fact0 imply waiver of the warranty clause; and 
in any case, such waiver would have required prior approval of the Ministry 
of Financc which in this case was not obtained. 



CHAPTER V 

RECOMMENDATI0NS:'ORSERVATlONS IN  RESPECT OF WHICH 
GOVERiiMEhT HA\'E FURNISHED INTERIM REPLIES 

Thc Comni;.ucc undcrstand that the contract providcd for a deviation 
linit of 50 per ccnt only. According to Dcpartmcntal orders the additional 
piles o rdc rd  o\xr and above this deviation limit should have bcen ordered 
only altc; iss~ing an amcndnient to  tlic contract and scttling the rates for tllc 
additional work. The!: clcsirc that :I  thorough investigation should be madc 
to nsccrtnrn 2s t c  w h y  this procedure was not foliowcd in this casc. Thc 
Committee aiso fcel that tlic Dcpnrtmcnt should have takcn this opportunity 
to settlc 3 lower and rciisonablc rate at least for the additional work before 
authorising the contractor to continue the work. If the contractor was not 
ag~.ccable tor ;I reduction in thc sutcb. the additional work could havc bccn 
entrusted to tlic wh-cont~~actor- \\liicli \\.odd havc resultcd in a substantial 
saving. 

'The Conin~iilcc ~ o u l d  lihc to bc informed of the action taken against 
the persons found r c s p n d i c  in thiq deal and how the chin1 of Rs. 5.19 
laiihs has becn scttied. 

IS. .Yo. 14 & 1 G o f  A p p  I ~ I  \ I.\' lo 7 131 Report ( 7 11ir.d Lok Sablln) ] 

Action takcn 

4. Thc additior~al piling uork could not be entrusted to the sub-contrac- 
tor, its thc latcr had cxpreswd his inability to  carry out this work. To 
avoid ths uork conling to a standstill, even the main contractor had to be 
~xrsuadcd to carry out thc ~ o r k  as the additional work involvcd expenditure 
on moving the piling rif frm a place 20 niilcs away to the 
factory site and leaving it back at its original location. The urgency of thc 
work did not pcrnlit any attempt to lower Lhc rates at that stage, especially 
as the main contractor was disinclined to cxccutc the additional piling work. 

However, n StafI Court of Inquiry ha% bccn set up on 29th Novcmbcr 
1966 to conduct an investigation iiito this caw and its proceedings arc 
awaited. The L e m  of reference of the Court of Inquiry include iriter-alia 
the investigation as to why the ratc in rcspcct of additional piling work 
bcyond the permissible deviation limit was not scttlcd prior to the taking up 
of the work. On receipt of thc findings of thc Court of Inquiry, discipli- 
nary action will be takcn against the p c r s m  found rcsponsiblc and a furthcr 
report will be submiUed t o  the Public Account, Cnmmittec in duc coursc. 
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S1. No. 16 
6. Regarding the claim of Rs. 5.19 lakhs', the matter had been referred 

to an arbitrator. The arbitrator resigned his appointment on retirement. 
Another arbitrator was nominated and ho has intimated that one of his rela- 
tives had bcen connected with this work as a Government official. On 
receipt of this information, the Chief Engineer has objected to  his appoint- 
ment as arbitrator. Another arbitrator has been appinted on 8th May 
1967. A further note would be submitted to the P.A.C. in due course. 

7. D.A.D.S. has seen. 
[M. of D, U.O. No. 15(2)/67/6096/D(Worli\-11). dated 2 1-8-1 9071 

Further Information 
(Rcfcrt:ncc Ministry of Ddencc U.O. Notc No. IS( ' ) ,  67,6096 D(W- 

11 ), datcd 2 1-8-67 forwarded with Minktry of Defence O.M. No. 1 1 (2 )  / 
67/D(Budget), dated 24-8-1967. 

2 .  S. A'o. ]+--As regard\ para 4 of the above L.0. Notc. thc finding, 
of the Court of Inquiry have bcen received. I n  rc.\pect of xkliticm;~l pilin; 
work thc Court i\ of tlic opinion that ordcring :)E the additional uork on thc 
nxiin! contractor without prior negotiation of rates wa\ not iu4tificd and that 
the thcn Chief Engineer, Bcngal Zone. bears respmcibility for this lapsc as 
well as fnr not issuing an amcndmcnt to the contract to rcpIari4e cxce\x 
piling work beyond the permissible lirnit for dcviotion. 

3 .  On thc basi\ of thc finding\ of the Court ot Inquir). c:nrurc 11s 

been conveyed to the follo~ring Seriicc Officc~\ on the dntcq indicated 
;lginst each :- 

l'hc Court of Inquiry n l w  licld rcsponsiblc the thcn Chicf Enginccr (no\$ 
dcceascd). Eastern Command, Lucknow and thc then Dcpu t  Chief Engi- 
nccr (Retd.), Eastcrn Command, Lucknow, and sub\equently Chict En$- 
necr, Bcngal Zone. In so far as the Chief Engineer, Libtern Con~m.ind i\ 
conccrncd, as the officer was also involved in other cases. it u,is dsc idd  
to i m p e  a cut ot 25% in the retiring pension m d  orders to thb effect 
were issued on 29th August 1968. In this connection, Go\ernrnent's replj 
untlcr U.O. No. 15(8)/66/1278-S D(W-11). dated 23-9-1968 to PAC'., 
Recommendation ru'o. 61 of 48th Report ( 1965-66) (Third Lok S a b h ~ )  
also rcfcrs. 

With rcgiird to thc di\ciplin,~ry action agoimt thc then Chicf Enpincer 
(Rctcl.), Bc'ngill Zonc., thc  matter is still under condcrat ian.  
L65LSS(CP) 68-1 1 



bisciplinary action is in progress against the following Civilian Officers 
concerned : - 

(1) the then two Superintending J3gheers (one SE Retd.). 
(2)  the then Superintendiag Surveyor of Works (Retd.). 
(3)  the then two Surveyors of Works. 
(4 )  the then Assistant Executive Engineer. 

4. S. No. 16-As regards para 6 of the above U.O. Note, the arbitra- 
tion proceedings are not yet concluded and the result thercof will be com- 
municated to the Lok Sabha Secretariat in due course. 
[M. of D. u.0. No. 1 S ( 2 )  /67/172O-S/(W-II), dated 23rd December 19681 

Recommendation 
Thc Cornmittec suggest that action should be taken against officers \she 

placed indcnts for storcs in contravention of thc rulcs. They may be in- 
formed of the final action taken against the Chief Enginccr and the Deputy 
Chief En,' o~nccr. 

[S. No. 20 of Appendix IX to 71st Report (Third Lok Sabha)] 

Action taken 

The oflicers in question have sincc retired. Since the pcnsion of thc 
Chief Engineer has not yet been sanctioned, the lapses on his part in order- 
ing the excess provisioning of stores for the project in anticipation of sanction 
ivill. bc taken into consideration \vhilc determining thc extent to which his 
services may be held to be unsatisfactory on this account so as to warrant 
;i rcduction in his pension. So far as the Dcputv Chicf Engineer, who placed 
the indcnts for the storcs is concerncd. action is in hand, in consultation with 
Ministry of Law, for issuing a show cause notice for rcduction in hic pension. 
Thc Cornmittee will be informed of the final action taken against the Chief 
Engineer and the Deputy Chief Enginecr. 

Further Information 

Plcasc intimate thc latest position in all thcw caws. 

Re pry 
In the normal course, the Chief Enginecr was entitld to a retiring pen- 

sion of Rs. 825 per month, but his pension has been reduced by 25%. He 
has been awarded a retiring pension of Rs. 619 per month vide Ministry 
of Defence letter No. A/ 13861 IAG/PS4(d)i855/S/D(Pensions/Scrvices), 
dated 29-8-1 968* Chief Engineer, however expired on 15-1 1-1967 As 
regards the disciplinary action against the Deputy Chicf Engineer, the case 
is still under consideration. 

+Not printed 



Recommendations 
The Committee would also like to know in due course, the amount of 

compensation, if any, obtained from foreign suppliers with whom this case 
has now been taken up. 

[S. No. 29 of Appendix IX to 71st Report (Third Lok Sabha)] 

Action taken 
The claim for the replacement/cornpensation for Track Links supplied 

ex-USA has been taken up by ISM Washington with the supplying firm on 
13-8-1965. 

2. On rcceipt of thc technical opinion of thc United States Army on thc 
faiiurc of the Track Links which has been sought on 16-5-1967 through 
ISM Wa\hington, the advice of the Ministry of Law will be obtained, if need 
be, as to thc course of further action that should be taken by ISM Washing- 
ton in pursuing Government's claim against the firm. A further rcport in 
this r ep rd  will be submitted to the Committee in due course. 

[M. of D. U.O. No. 14(8)/67/D(O.I .) ,  dated 3-10-19671 

Further Reply 
With reference to para 2 of the Defence Ministry's note No. l4(8) /  

67/D(O.I.), dated 25-10-1967 forwarded to the Lok Sabha Secretariat 
under the Ministry of Defence Office Memorandum No. 1 1 ( 2  ) /67/D 
(Budget), dated 3rd November, 1967 in conncction with the recommenda- 
tions made by the Public Accounts Committee at SI. No. 29 in Appendix I S  
to their 71st Report (3rd Lok Sabha), further dcvclopnlents of the case 
are indicated in the subsequent paragraphs. 

3. 'The Dcpartnlcnt of the Ammy, Headquarters Unitcd State Army 
Mdcrial Command. U'ashington, in thcir letter, dated 5th September 1967 
have informed India Supply Mission, Washington that the inspection services 
provided by the United States Army were considered to have been performed 
in accordance with the technical requirements of the contract between the 
lndia Supply Mission and supplier company and were in accordance with 
the standard United States inspection practice. 

3. Against the contract, dated 28th Februar  1963 placcd by lndiri 
Supply Mission Washington with supplier company, a total quantit) of 
4184 Nos. tracks of 10 links each (41 840 Trllck Links) here reccivcul 
during 1964. Exccpt for 4 Track Links, the entire quantity was progrcs- 
sivcly issued by the Depot to Units/Vehicle, Dt.pots,'Ordnance Depots com- 
mencing from March, 1964. India Supply Mission's Legal Advisers have 
informed India Supply Mission, Washington in their letters of 26 June 1967 
and 13 February 1968 il5 under :- 

( i )  Thc u\c ol 11mr Track Links by th2 Indian Army ha.. wc:ilcned 
the Govcrnmcnt case tremcndously. 



(ii) The report of the United States Army, as indicated above, does 
not help the Government case and from a legal standpoint, the 
situation may in fact bc weaker because there would appear to 
be ;I complete compliance with the inspection required under the 
terms of the contract. 

( i i i )  The cxpenditurc likely to lx incurrcd as Lawyers' Sees and 
other cxpcnses of litigation in conducting the law suit in the 
State of Missouri would range from $ 100,000 to $ 1,50,000. 

(iv) I f  a suit is instituted, the case would bccome a battle of experts 
uith an unpredictable outcomc and in the event of a favourablc 
judgemcnt an unpredictable recovery, ix., if a judgcment was 
obtained in Govcrnmcnt's favour, supplicr company may not 
have sufficient assets to pay the judgement as there is no  per- 
sonal liability on the part cf the shareholders of the said 
Company. 

( v )  Thc financial position of the supplier company is not sound 
xcording to the latest Dim & Bradstreet reports. 

4. India Supply Mission M'ashington on 29th May, 1966, has rcportcd 
that thc cntirc premises of supplier company covcring an area of about 
50.000 sq. ft. was completely destroyed by fire which occurred on 4th May 
10hS. as a rcsult of which thc firm has suffered a lo\\ of over a million 
doll,irs. India Suppi!. Mission ha.; further rcportcd that thc firm i h  now 
Tiist winding up and is undcrstmd to be going into liquidation. 

5. A reccnt assessment on the performance of the Tri~ck Links rcceivcd 
ex-l'nitcd States nf Amcrica has becn made by the Dcfence Technical 
Auihoritics based on the rcports rcccivcd from most of' the user Units. Out 
of 41.840 Track Links rcccived. the premature failurc has occurred In 
approximately 5,800 Track Links. T h i ~  \vorks out to 13.X:f of thc toti11 
quantity received. 

6. After consdcrmg all the ajpccts ol the casc and In conwltdtion with 
the Ministriel of F~nancc (Dcfcncc) and Law, India Supply Mi4sion 
Washington has k e n  instruct4 on 5th June, 106S to pursue thc Chvcrn- 
mcnt's c h m  a p m t  the firm as under :- 

( i )  A legal notice should bc scrvcd on thc wpplicr companq to 
mcet the Government's claim. The relrction.4 of thc supplicr 
company to the legal notice should be intimated to the Dcfcncc 
Miniwy as soon a5 posddc. A civil suit (in respect wherc of 
limitation expires from 24th January 1969 to 26th August 1969 
I . ( , . ,  5 years from the timc thc material was shipped) should 
not, however, b3 filcd without the prior concurrence of the 
Government; and 

( i i )  To explore thc possibilitl of amicsblc scttlcmcnt on the bcst 
possiblc terms with thc supplicr company simultaneously with 



serving of the legal notice. No financial commitment should bc 
made with the supplicr company on the basis of the terms for 
an amicable settlement without prior approval of the 
Government. 

7. India Supply Mission, Washington has reported on 26 Aug. 1968 
that their Legal Adviser has scrvcd a formal notice of demand to the s u p  
plicr company, that the supplier company has engaged a law firm to look 
into the mattcr and that no definite date has yet been set for discussions 
betwccn thc two law firms. The matter will bc considered further after 
knuwing from India Supplv Mission \Yashington the tcrnis if  any for arnic- 
able scttlernent. 

[F. No. 14(8)/67/D(O.I)] 
Recommendation 

The Committee may be apprised of the action taken on the findings of 
the SPE. 

IS. No. 34 of Appendix IX to 71st Report (Third Lok Sabha)) 

Action taken 
The SPE hac complctcd investigation of the case against the former 

CHficcr Commanding, Supply D c p t ,  Calcutta. involved in the local purchase 
of timed foodstuffs referred to in para 24 of the Audit Report, Defence 
Scrciccs. 1966, and. n c  a result of the findings, a complaint has been filed 
before thc Judge, 4th Additional Special Court, Calcutta. on the 29th Junr 
1967. The caw i\ rtill .wh j d ~ c r .  

Further Information 
The Action taken Sub-Cornmittec of thc Public Accounts Committee has 

dcrired that the latcst position bc indicated in respect of the case referred 
to in the note wbrnitted to the PAC on thc recommendation at S. No. 34 
In Appendix IS to the 7 1\t Report (Third Lok Sabh.1). The complaint 
tiled before the Jud_~c. 4th Additional Special Court, Calcutta, on the 29th 
Junc. 1967 is still pending. One of the accused in the case has filed a writ 
pctition in thc High Court challenging thc allotment of the case to the 
Special Court by the State Government under the N'cst Bengal Criminal 
Law (Special Courts) Amendment .4ct. 1949. Ortftln of rht~ High Cotrrr 
On 1 1 1 ~  writ pelition wc' n~rwi f td .  

Recommendation 
"The Committee arc unable ro comprchcnd that the construction of thC 

rcscrvoir takcn up in Noccmbcr. 1953. could not be noticcd by thc Air 
Force authorities till April, 1955, when it rcachcd an advanced stage. They 
hope that with a little more liaison with the State Govmxnents chances of 
such constructions coming up near the airforce installations in future would 
be eliminated." 

[S. No. 51 of Appendix 1S to 71st Report (Third Lok Subha)] 



Action taken 
Necessary instructions have been issued to all State Governments and 

various Air Force Commands in order to avoid recurrence of such cases in 
future, vide letters No. Air HQ/2O85 1 / 14/0rg/AF/ 5416/D(Air-Store), 
dated 7th June, 1955, No. Air HQ/ZO85 1/114/0rg/AF/7106/ l/D/(Air- 
Store), dated the 13th August, 1956, Air HQ/37528/19/W(Coord), dated 
the 23rd July, 1958, Air HQ/S.37528/19/W(Coord), dated the 7th April, 
1966 and No. F. 2(9)/65/D(Air-11), dated the 4th July, 1966 (copies 
enclosed ) . 

2. The question of amending the Indian Works of Defence Act, 1903, 
Is also bcing, considered separately in consultation with the Ministry of 
Law. Onc of the provision< which is propsed to be made in thc amend- 
ment is to lay down that no one can crect a building or a structure near IAF 
airfields/installations without giving notice to the Officer-in-Charge of the 
airfield/installation and waiting for his clearance for a period to be speci- 
tied. 
From : Air Headquarters, New Delhi-1 I .  
To : HQ. Western Air Command, IAF 

HQ. Central Air Command, IAF 
HQ. Eastern Air Command, IAF 
HQ. Training Command. IAF 
HQ. Maintenance Command. IAF 

Date :-7th April 1966. 
Ref. :-Air HQ/S.37528/ 19/W(Coord) 

(25 copics) 
(20 copies) 
(20 copies) 
(25 copies) 
(20 copies) 

Restriction on erection of structures in the vicinity of air force airfields/ 
radar installations 

Reference is made to this Headquarters letter of even number dated 
23rd July 1958 (Copy attached). 

2. As already instructed vide this Headquankrs letter under reference, 
Stat i~n Commanders are to maintain strict vigilance over the constructions 
going on around the airfields and radar installations, so that the local civil 
authorities are immediatelv informed by them of any constructions that 
may endanger the safety of our aircraft and interfere with the functioning 
of Air Force installations. 

3. lnspite of the above instruction, instances have occurred where 
constructions in the vicinity of airfields have been made which present 
hazard to dying. Such constructions may also interfere with the working 
of electronic devices in use. 

4. Commands are, therefore, again requested to instruct Station Com- 
manders to keep a close watch over the constructions going on around 



their airfields and, in particular in the area falling within the funnel. Where 
constructions on Government land which are a hazard to flying come to 
their notice, they should take up the matter with the authorities concerned 
in terms of previous instructions issued on the subject with a view to stop- 
ping such constructions. Where these constructions are resorted to by pri- 
vate parties, they should warn those parties not to proceed with the cons- 
tructions and simultaneouslv advise this Headqui~rtcrs for taking necessary 
action under the Indian Workr; of Defence Act. 

5. Please acknowledge receipt. 

Sd/- Air Cdre. 
Air Vice Marshal 

for Air Officer i / c  Administration 

Copy to :-Min. of Def/D(Air-11) 

From : Air Headquarters. New Delhi-1 I .  
To : HQ. Operational Command, TAF 

HQ. Training Command. IAF ( 1  5 copies) 
HQ. Maintenance Command, IAF (I 5 cnpie~) 

Date : 23rd July, 1958. 
Ref : Air H0/375?8/19/W ICoord.) 

Restriction on erection of stncctwcs in the vicinity of Air Force Airfields/ 
Radar installations 

It is necessary for the safety of the aircraft and the functioning of the 
Radar that certain restrictions should be imposed on construction of build- 
ings in approach funnel areas and around the radar installations, irrespec-/ 
rive of whether or not the land belongs to the Air Force. With a view to1 
prevent such construction, aU State Governments were addressed by the 
Ministry of Dcfencc on the subject vide letters Nos. Air HQ/20851/14,/ 
Org!AF/5416/D(Air-Stores). dated the 7th June. 1955, Air HQ C?O8Sl/ 
1 14/ORG,/AF/7 106 / l /D(Air-Stores). dated 13th August. 1956 and Air 
HQ/208S 1 / I  14/ORG/ .4F/71M/l  /D(Air-Stores). dated 13th August, 
1956, copics attached. 

2. Despite this, a case has occurred where a tall structure is being 
constructed within the funnel area of one of our airfields. It is, therefore, 
felt that the Government of India's instructions to the State Governmen6 
can only be successfullv implemented by a close liaison between the local 
Air Force and District Authorities. Commands are, therefore, rcquestcd 
to instruct Station Commanders to approach the District Authorities with 
rekrencc to the directive issued to the State Governments by the Ministry 
of Defence and apprise them of the actual areas where they tvould like 
restrictions on heights of buildings. Local Station Commanders are also 



to keep vigilance over the construction going on around their airfields and 
radar installations so that the local Civil Authorities are immediately in- 
formed by them of any construction that may endanger the safety of our 
aircraft and interfcre with the functioniw of radar. 

3. Please acknowledge receipt. 

Gp. Capt. 
for Air Comnrodore, 

Air Olgicer i / c  Administration. 
No. Air HQ/2085 1 / I  14/ORG 'AF/7106/1 /D(Air-Stores) dt. 13-8-56 

GOVERNMENT OF INDIA 

New Delhi, the 13th Alrg~rst, 1956 
To 

The Chief Sccretarv to the Government of Hvderabad, Madhya 
Pradcch. Orim. Travancore & Cochin, P.E.P.S.U. 

M N S T R Y  OF DEFENCE 
Srle.rrc~ : Construction of buildings and other strltctlrres in the vicinity of 

A i r  Force instrrllntions. 

Sir, 
I am directed to ctate that the Indian Air Force has its units and stations 

located at numerous places all over the country, and its technical require- 
ment$ ~ i t h  reference to flyinc safety and the functioning of Radar make it 
necessarv for the Central Government to have a measure of control over 
the construction of building5 and other structures in the vicinity of Air 
Force installations, both occupied and un-occupied. 

2. A case has occurred in which a State Government commenced work 
on a tall structure, which. being sitcd within the flying funnel of an ad- 
joining airfield, would constitute a flying hazard and endanger the safctv 
of State as well as Central Government property. In order to  obviate such 
instances in the future, I am to request that whenever a State Govern- 
ment has plans to put up buildings or I;tructures in the vicinity of an Indian 
Air Force installation occupied or  un-occupied, this Ministry may be in- 
formed and asked to confirm that there is no abjection. I n  the event of 
there being any obiecticm in anv particular case, the matter may bc settled 
by mutual consultation between the Central Govemmcnt and the State 
Government concerned. 

3. The types of airfields and installations and the distances and areas 
within which it is desired to exercise control, tqether with the sizes of 
structures affected, may, for the present, be taken to be those stated in the 
Annexure to this letter. 



4. Legislation on the subject is under the consideration of the Gov- 
ernment of India. 

5. The complete detailed requirements, which have not yet been 
fnalised, would bo more comprehensive than those shown in the Annexure, 
and would be enforced through legislation, when introduced. 

6. I am further to request that receipt of this letter may bc ackuow- 
ledgcd and your reactions, if any, 40 the proposal intimated at an early 
date. 

Yours faithfully. 
%/- 

Under Secretary to the Government of India. 
No. Air HQ/2O85 1 / 1 14/ORG/AF/7 1 O6/ 1 /D(Air-Stores) 

GOVERNMENT OF INDIA 
MINISTRY OF DEFENCE 

Ne\tq llelhi, rlre 1 3tlr Arrglrst, 1956 
To 

The Chief Secretarv to the Government of Jammu & Kashmir. 
Punjab, Raiasthan, Uttar Pradcsh, Madhya Bharat, Bombay, 
Saurashtra, Mysore, Madras, Andhra, Bihar, West Bengal, Assam, 
Pcpsu. 
'Ihe Chief Commissioner, Ddhi. 

SUBJECT : Restrictior~s on erection of structures in the vicinity of Air 
Force Airfields ond Insr~~llnrions. 

Sir, 

In continuation of this Ministry's letter No. Air HQ '2085 1 / l-+/ORG ' 
AF/5316/D(Air-Stores), dated the 7th June, 1955, I am directed lo say 
that clarification sought by certain State Governments with regard to the 
tcrm 'Vicinity of and IAF installation' used in the abovementioned lctter 
ma\; for the present, be taken as given in the annexure to this letter. En- 
forcement of more comprehensive requirements than those shown in the 
annexure to this letter through legislation i q  under consideration. 

2. I an1 to request that receipt of this letter may please be acknowledged 
and your renctians, if any, intinwtcd (to this Ministry nt  an early date. 

Yours faithfullv. 
Sd/- 

Under Skcretq 10 the Governnwnt of India. 



Copy to :- 
The Miistry of Works, Housing & Supply, with reference to their u.o. 

No. 6680, dated 26-7-55. 
Annmrre to Government of Indiu, Ministry qf D~fcncc letter No.  Air HQ/2ORS 1 / 1 141 

OvlA  F/7 1061 1 1 D (Air-storm). dgted th,. 13th A u ~ F : ,  19%. -- - - . - -- - --- 
Distances, area, ctc. Particulars of structures - -- - - -- - . -. - 

I .  Within 880 yards of : Structures of any height or depth. 
(a) A Radar. i.c.- 

(i) Fixcr Statinn 
(ii) High Frcqucncy Direction 

Finding Station. 
(hi) Very High Frequency Di- 

rcction Finding Station. 
(iv) Sector Operations Centre. 
(v) Ground Controlled Tnter- 

ception Station. 
(b) Wireless receiving station. 

2. Between 880 and 3,500 yards of (i). (ii) Structures more than eighty fcct high. 
ti (iii) of item 4 a )  above. 

3. Within the approach circuit of an air- Structure<, of which the highest point, i f  
field, i.e.- joiner to the nearest point of the pet% 
fa) Between 1,500 Yds and 3,500 yds meter of the airfield would whtcnd. 

of the perimeter of an airfield hav- with the plan of the runway or landing 
ing a runway or runwap. area, an angle of morc than m e  degree 

6) Within 3,500 yards of the peri- and nine minutes. 
meter of the available landing area 
of an airfield having no runavay. 

4. Within the Flying Funnel areas of an Do. 
airfield. upto 1,500 yard., from the nea- 

-- rest end of the runway. - -- - - - - - -- - - 
NOTE : A Flying Fulinel atca may be definca as the area included between two line\ 

!aid off at an angle of fifteen dcgrces outwards from thc point whcre thc 
outer edge of the scvcnty five-yards cleared strip joins the perimeter track, 
and the area to  bounded by lines extended from thc edge of the full strlp to 
where they meet the fifteen agree Imcs. 

No. Air HQ/2085 1 / 14/0rg/AF/5416/D(Air-Stores) 
GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE 
New Delhi, the 7th June, 1955. 

The Chief Secretarv to the Government of Jammu & Kashmir, 
Punjab, Raiasthan, Uttar Pradesh, Madhya Bharat, Bombay, 
Saurashba, Mysore, Madras, Andhra, Bihar, West Bengal, Assam. 
The Chief Commissioner, Delhi. 



The Ministry of Home Mairs, New Delhi. 
Sir, 

I am directed to state that the Indian Air Force has its units and stations 
located at numerous places all over the country, and its technical require- 
ments with reference to flying safety and the functioning of Radar make 
it necessary for the Central Government to have a measure of control over 
the construction of buildings and other structures in the vicinity of Air 
Force installations, both occupied and un-occupied. 

A case has occurred in which a Statc Government commenced work 
on a tall structure which, being sited within the flying funnel of an ad- 
ioining airfield, would constitute a flying hazard and endanger thc safety 
of State as well as Central Government's property. In order to obviate 
such instances in the futurc, I an1 to rcqucst that whcncvcr a Statc Gov- 
ernment has plans to put up buildings or structures in the vicinity of an 
Indian Air Force installation. occupied or un-occupied, this Ministry may 
be informed and asked to confirm that there is no objection. In the event 
of there being any obiection in any particular case, the matter may be 
settled by mutual consultation between the Central Government and the 
State Govemment concerned. 

I am further to request that receipt of this letter may be acknowledged 
and your reactions, if any, to the proposal, intimated at an early date. 

Sd/- S. ANANTAKRISHNAN, 
Under Secretary to the Government of India. 

No. F.2(9) /65/D(Air-11) 
GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE 
New Delhi, the 4th July 1966 

Asadha 13, 1888 (Suka) 
To 

The Chief Secretary to the Govemmcnt of Jammu & Kashmir, 
Puniab, Raiasthan, Uttar Pradesh, Madhya Pradesh, Maharashtra, 
Gujarat, Mysore, Madras, Andhra Pradesh. Bihar, West Bengal, 
Assam/Nagaland, Orissn, Kerala, Himachal Pradesh, Goa. 
The Chief Commissioner, Delhi, Tripura, Andamun & Nicober Islands, 
Manipur. 

S U B J E C T  : Construction of buildings and other structures in the vicinity of 
A ir Force installations. 

Sir, 
I am directed to state that the Air Force has its formations located 

ut numerous places all over the country. With the introduction of jet air- 



craft and the rapid advancement in the field of electronics, it has become 
necessary for Government to haw cffcctivc control over thc constniction of 
buildings or other structures in the vicinity of Air Force installations and 
airfields, both occupied and un-occupied, in order to meet the Air Force 
technical requirements with reference to flyinte safetv and the effective func- 
tioning of modem electronic equipment. 

2. A case has occurred in which a State Government commenced work 
on a tall structure, which bcing sited within the Aving funnel of an adjoin- 
ing airfield, would constitute a flying hazard and endanger the safety of 
the State as well as the Central Government's property. Tn order to 
obviate such instances in the futurc. I am to rcqucst that whenever a Statc 
Government/private party have plans to put up buildings or structures in 
the vicinity of an Air Force installation occupied or un-occupied, this 
Ministry may bc informed and asked to confirm that there is no objection. 
In the event of there beinc any obiection in anv particular case, the matter 
may be settled by mutual consultation between the Central Government and 
the State Government concerned. 

3. The airfields and installations and the distances and areas within 
which it is desired to exercice control, toeether with the sizes of structures/ 
restrictions affected in thc Statc of , may, for thc prescnt. 
be taken to be those stated in the Annexure to this letter. Any clarification 
required mav be obtained from the appropriate Air Forcc authorities men- 
tioned in the Annexure. 

4. In issuing any instructions in this regard, the State Governments 
are requested to notify particularly the Municipal authorities, local town 
planning authorities and the State Elcctricitv Boards in addition to the 
District authorities concerned. 

5. I am to request that receipt of this letter may be acknowledged and 
the action taken i n  the matter bc intimated to  this Ministry as early a\ 
possible. 

Yours faithfully. 
M/- 

Deyufy Secretary to the Government o/ Indin. 

Copy forwarded for information to the Ministry of Home Mairs .  

Nor] I 
Air jdd c - -. -. . . ---- 

Distance, Area etc. Particulars of rcstridion 
- - ---.- 

I .  Approach Fmncl-The funnel clearance An object is not considered dangerous 
area may be &find as the area included unless it tubtends an angle of more 
between two lines laid off at an anglc than 0.34'-30" thus providing a 



of 15" outwards from the point where gradient of 1 :I00 rncasured from thc end 
the outcr edgc of the 70 metrc shoulders of the runway plus shouldcr. 
joi11 which includes the area of runwav 
width plus 70 mctrcs on either side to 
where they meet 1400 metrcs line. 

2 .  ,Ippronclr circrri~ orcw- This may bc de- Anv object ~ h i c h  subtcnds anglc more than 
fincd as an  area cncloscd wilhin a radius onc degrcc and nine minutes ( 1  :50) 
of 10 kilometrcs from the centre nf measured from ~ h c  edgc of runway plus 
arrficld. shoulcle~.~ is considered an  obstruction. 

Howcvcr, this i5 nor applicable in caw 
of approach funnel. 

Ai r  Force I~atullatiut~s 
_ _ _  ._ _ _ _ _ _ . - -  --- 

Distance, Area ctc. Particulars of re\trict ion 
.. - - - . . . - - ---- - 
Within 900 mctrcs o f  any Air I orcc r~i\t;~ila- KO structurc,construclion of any helghr or 

tioris. dcprh. 

MINISTRY OF DEFENCE 
D(A1R-11) 

In the note regarding the "Action taken by Government" on the Re- 
commendation at SI. No. 52 jn Appcndix I S  to Seventy-first Report (Third 
1-ok Sabha). 1966-67. forwarded under Ministry of Defence Office Memo- 
randum Ko. F. 1 I ( 2 ) ;  67,,D(Bud). diitcd 35th .4ugust 1967, it has heen 
st;ltcd as f o l l o ~ s  :- 

"In order to avoid recurrence oC such cases. suitable instructions, if 
ncccssarv, will also br. i w c d  to all concerned in the light of 
thc findings of thc Boards of Officers. A further report in 
this rccard will lw submitted to thc Committee in dur coursc." 

I t  tias sincc been decidcd in Januarl., I ' M ,  to retain only three abandoned 
airfields for the use of the Air Force. Action is being tnkcn separately for 
thc disposal of the l:ir~d and assets at thc remaining abandoned air- 
fields. 

IM of D 11.0. No. 22(4 )  67/D(Air-II) .  d31ed 23rd March. 1968.1 



Recommendation 
The Committee are sorry that it had taken more than 12 years to 

implement a decision taken in September, 1954. The delay not only led 
to an unnecessary drain of the public money but it also caused considerablc 
inconvenience to the owners of the property. They would like the autho- 
rities to devise suitable measures to avoid such delays in future. 

[S. No. 52 of Appendix IX to 71st Report (Third Lok Sabha)] 

Action taken 
The observations of the Committee have been noted. 
The Air Commands u-ere asked in November, 1966 to constitute Boards 

of Officers to make on-the-spot study of all I.A.F. abandoned airfields in 
their respective areas and to forward recommendations in respect of each 
airfield, giving details of the land and assets which are permanently required 
and those which are surplus to the I.A.F. requirements. Necessary action 
for the disposal of the surplus lands and assets will be taken on receipt of 
the proceedings of the Boards of Officers. In order to avoid recurrence of 
such cases. suitable instructions, if necessary, will also be issued to all con- 
cerned in thc light of the findings of the Boards of Officers. A further re- 
port in this regard will bc submitted to the Committee in due course. 

[M of D u.o. No. 22(4)  /67/D(Air-11). dated 22nd Augu d, 19671 

Recommendation 
The Committee are glad to note that the Bhilai Steel Plants are success- 

fully meeting some of the defence requirements of special steel. They 
would like to be informed of the results of the review proposed to be made 
in 1967; with regard to the capacity of Bhilai Stccl Plant to produce the 
special steel required for defence purposes and the final decision regara- 
ing the setting up of the integrated alloy and special steel plant at the 
Ordnance Factory. 

[S. KO. 69 of Appendix IX, Para No. 5.38 to 71st Report 
(3rd Lok Sabha)] 

Action taken 
1. In continuation of the statement, dated 18-12-67, it is dated that 

the recommendation of the technical experts that there is need to establish 
additional capacity within the Defence Sector itself to produce special steels 
is still under consideration of Government. Before a final decision is 
taken, a variety of technical and financial aspects have to be gone into. 

2. In the circumstances it is requested that action on the recommenda- 
tion of the Committee may not be considered as outstanding. This will 
be without preiodice to the Committee bcing informed as soon as a dcci- 
sion is taken on establishing a special steel plant in thc Defence Sector, 



Recommendation 
The Committee are glad to note that the Bhilai Skel Plant are success- 

fully meeting some of the defence requirements of special steel. They 
would like to be informed of thc results of the review proposed to be made 
in 1967; with regard to the capacity of Bhilai Steel Plant to produce the 
special steel rcquircd for defence purposes and the final decision regard- 
ing the setting up of the integrated alloy and special steel plant at tbe 
Ordnance Factory. 

[S. No. 69 of Appendix JX, Para No. 5.38 to 71st Report 
(3rd Lok Sabha)] 

Action taken 

1 .  Thc rcconlmcndations of the Committec have been noted. 
2. The proposed review has since been done. Bhilai has been able to 

produce somc lots of the shcll billets required for ammunition production, 
but by the very nature of its plant sizes, it has been found that the open 
hearth furnace at Bhilai is not suitable for economically producing the 
Defence requirements. Furthermore, the Defence specifications are, of 
necessity, rigid as to both physical properties and chemical composition. 

3. Thc technical cxpcrts havc adviwd finall\ that there is a definite 
need to estabhh additional capacity within thc Dt'fence sector itself to 
produce the large varietv and complcx specifications of special steels re- 
quired by Defcncc production. The output size recommended is for approxi- 
mately 22,000 tons of special steels. This recommendation is now under 
thc consideration of Government. A furthcr note will be submitted as 
won a\ ;I deckion i+ tnhcn in thc matter. 

Recommendation 

The Committee arc disappointed to fmd that the automatic machine 
purchased in 1067- for the manufacturc. of a component item for boots 
ankle wcnt out of commission in 1963 after functioning only for 9 months 
and during all these wars the Government had to continue the purchase 
of this itcm from the trade incurring a lot of expenditure much of which 
could havc bccn avoidcd. Thcs arc not fully satisfied that thc initial ins- 
pection donc at thc time of purchasing the machine was thorough as ( i )  
the machine failed since the beginning to produce its rated output; and 
( i i )  it wcnt out of order so soon. They would therefore. urge the Ministry 
to examine furthcr whether the inspecting officer had put the machine to 
all the prcscribcd tests bcforc accepting it. 

It is also bevond the comprehension of the Committee why the Ministry 
could not ask for a replacement of the machine whcn it was below its ex- 
pected performance. Thev do not also apprcciltt: thc casilnl way in w W  



the qucstion of repair of the machine is being attended to. They hope that 
the Ministry would take greater initiative and settle the matter before 
long. 

[S. Nos. 72 & 73 of Appendix 1X of 71st Report (3rd Lok Sabha)] 

Action taken 

As per observations of PAC, the case has been examined further. The 
machine was procured through the then Directorate Gencral, India Store 
Department, London. The ISD Inspector who first inspected the machinc 
on 14-4-61 had rejected it as the samples produced wcre not in order. The 
firm submitted a fresh set of samplcs on 17-5-61 and these samplcs loo 
werc found unacceptable as ( a )  the heads of the studs wcre not round 
(i .e.  insufficiently filled out) ;  (b )  the shanks had been unduly compressed 
to an oval shape without producinf! the annular serrations as shown on 
the drawings. This position was reported to  the DGOF. However, the 
ISD submitted to DGOF on 4-6-1961 six samplcs of studs and informed 
him that it was unlikely that the firm could overcome the slight defects as 
thesc were not considered due to any fault in the machinc. The samples 
of studs were examined by the Chief Inspectorate of General Stores, Kan- 
pur, who advised for the improvcmcnt of the machine so as to climinatc 
the discrepancies unless the tcmls could be suitably modificd by thc Ord- 
nance Factory on rcceipt of thc machinc. Thc DGISD M.as informed nc- 
cordinply. The DGISD took up the mattcr with the firm, Who on 
1 1-1 0-1961 replied that if the machinc was considered unsatisfactory, then 
they would bc prepared to accept the cancellation of thc contract. The 
DGOF advised the DGlSD on 21-12-1961 to arrange another trial of thc 
machinc. Hut despite issue of cxpeditors no positivc response was forth- 
coming. Meanwhile, Army's requirements of stud protcctors werc being 
met b\ import and DGOF's requirement of the machinc became extremely 
urgent to meet the requirements of the Army. As it appeared from DGISD's 
letter S o .  2011/59/EKG3iSGH, dated 6-1 1-61 (copy enclosed) that if 
the machine was not accepted immediatciy, thc firm would prcfcr cancel- 
lation of the indent, the DGOF explained the full position to CIGS, Kanpur. 
on 2-3-1962 with the suggestion that the machinc as offcrcd bc procured. 
In reply, the CIGS, Kanpur stated on 7-3-1962 that he had no objcction 
to the procurement of thc machinc. After furthcr considcration thc DGOF 
asked the DGlSD on 15-3-1962 to procure the machinc without furthcr 
trials. 

2. It is unfortunate, that after installation, certain defects in the func- 
tional aspect of the machine came to light during the running of the 
machine on bulk production. These defccts, apparently, werc not obscrved 
at .the time of inspection of thc machinc in thc U.K. whcrc only samples 
wcrc produced. 



3. All necessary action was taken by the DGOF to  expedite comrnis- 
sioning of the machine by the firm's engineer. The question of sending a 
technical representative from the Makers to H&SF, Kanpur to fit the tools 
and commission the machine for production of studs protector rustless was 
then taken as far back as November, 1965 by the DGISM, London. T h e  
suppliers of the machine were told on 9-3-1966 in clear terms that they 
must arrange for satisfactory denlonstration of the machine in April, 1966. 
M/s. Siahlunion informed the DGOF Headquarters on 2-9-66 that their 
technician was flying to India and requested DGOF to arrange clearance o[ 
100 kilos of special wire which was being brought by him free of charge 
for trial purposes. The arrangcments for the clearance were made by !he 
DGOF, but the technician did not come then. 

4. The firni was asked by thc DGISM on 30-1 1-1966 to say definitely 
as to when the representative was coming. Thc firm intimated the H&SF 
on 7-4-1967 that their technical cnyineer would be arriving in India thc 
following week to check the machinc. Howcver. on 3-6-67 M/s. Marcar 
Steel & Engineering Co. (local reprcsentative of M/'s. Stahlunion 8c Co.) 
intimated to the H&SF that a representative from their principals did 
come to India but had to be sent back to b'est Germany on account of 
sickness. 

5. It would appear that the tirm is overduin~ the issue on one prc- 
text or other. In these  circumstance^, it was urged upon the DGISM to 
put pressure on the firm so that thc machine is set rightireplaced without 
further loss of time. The DGISM on 1-6-67 had prolonged discussions 
with a representativc of the firm when it was agreed that representativc 
would take up the matter with his principals on the following lines :- 

(a )  Asking H&SF, Kanpur to return the machine to Megers Roth 
8: Pastor and re-irnbursing the Government with full contract 
price and freight chamcs. 

(b) Suacstinp the H&SF. Kanpur or another Ordnance Factory 
use the machine to make something else with an ,appropriate 
change of tooling and compensating the Government suitably. 

6. The DGIShl was informed by the firm on 20-7-67 that their Prhci- 
pals, Meyer Roth & Pastor have proposed to take back machine for re- 
pairs nt thcir works in Gcrmany and the!. will return i t  at Kanpur after 
rcpairs in the minimum possible time. The principals will pay full costs 
for repairs and for shipment of the machine from Calcutta to Gemany and 
back. They will also bear the cost of returning the machinc to Kanpur. 

7. The above proposal was subiect to the condition that ISM should 
release immediately the outstanding amount of £ 141-10s-lld to the firm 
and the customer in India will send nt his own cost a skilled man to thc 
Makers' works for at least one week for ncccptaucz of the spaired machine 
and also for training in the correct operation of the m d i i c ,  



8. The proposals of the principals have been examined and a repiy 
sent on 13-9-67 by the JXISM indicating that there would be DO objection 
to returning tbe machine for repairs, if a suitable bank guarantee covering 
the cost of the Machine is given by the principals as also a pertormance 
guarantee that the machine is returned after repairs in good order. 

As regards the condition of payment of outstanding amount to the firm, 
tb firm was informed by DGISM, London on 13-9-67 that we are unable 
to accede to the request until the machine is rectified since the amount was 
due in terms of the P.V. Provisions of the contract. The question of send- 
ing at our own cost, a skilled Inan to Germany for acceptance of the 
machine is under consideration. 

In reply the firm has intimated DGISM on 15-9-67 that they cannot 
negotiate any further in the matter unless their condition of release of out- 
standing amount to them is accepted. However, the firm has stated on 
20-9-67 that they will be prepared to furnish bank guarantee and per- 
formance guarantee that the Machine will be returned in good order but 
are not agreeable to the condition as to the warranty period of 15 months 
after delivering or 12 months after arrival at a destination in India. Fur- 
ther action in the matter is under consideration and the PAC will bc in- 
fd of the results of the action taken in this regard. 

[File h70. 4/ 12/67/L>(Prod), dated 1 1-4-1968] 
THE HlGH COMMISSION OF INDIA 

No. 201 1/59/ENG3/SGH 
THE DIRECTOR GENERAL, 

INDIA STORE DEPARTMENT, 
OOVERNMENT BUILDING, 

Bromyard Avenue, 
Acton, London, W. 3. 

Dafed 6th h70vern6er, 196 1 
SUBJECT : DGOF Indent No. CA P/'297/'49/'H.O./E/hl/daied 226-65- 

Iiem 1 for supply one Meyer, Roth & Predor Type E.P. 

rac! E. 4765/2011/59/25-3-60, 
.$'irn : The Srahltrnion Co. Ltd. 

I .  

Dear Sir. 
With reference to H&S F'idctory Kanpur lettcr NO.-WO/~O~/STOD, 

dated 21st September, 1961 in which i t  was stated that the sample studs 
produced in the above machine was not entirely sati~factory. I aln direct- 
cd to i n f m  you that the substance of Kanpur's memo were referred to 
the contract& copy of whose letter in reply is attached. 

This is selfexplamtov and indicates that the manufacturers can do 
no more and enjoim as to accept the mwhine as it is or cancel the contract. 



It  will be greatly appreciated if you will state preferably by cable 
whethet we may proceed with procurement of machine as it is or cancel 
the contract. The matter is of utmost urg;ency as Ministry of Defence 
letter No. lh125/58/D(Prod), dated 1st July, 1961 seems to  indicate. 

The DGOF, 
6, Esplanade East, 
Calcutta, India. 

You& faithfully, 
M/- 
for DGISD. 

Copy to :- 
( I ) The Superintendent, 

H&S Factory, Kanpur, India. 
( 2 )  Ministrv of Dcfence, 

Government of India, 
New Dclhi. 

Further Information 
At the time of the issuc of note datcd 11-4-68 the stage at w M  the 

matter stood was that the firm had proposed that they would take back 
the machine for repairs a t  the Works of the Principals in Germany & tbat 
thcv would return it to Kanpur after repairs in the minimum tiPlb passible. 
thc Principals mcctine the full cost of repairs and shipment of tbg machine 
from Calcutta to Gcrmanv and bnck to Kanpur. This proposal qQ$pbiect 
to the followinr two condition< :- 

( i )  Thc ISM should rclcase immedintelv the outstanding amount of 
£141-1%-lld. 

(ii) The customer in India should wnd at his own cost a skilled 
man to the Maker's Works for at least one week for acceptance 
of the repaired machinc and also for  training in the correct 
operation of the machine. 

2. The nbovc proposal is still undcr consideration between the Minis- 
tries of Defcncc. I - 3 ~ '  and Finance in v i w  of certain issues which have 
arisen out of contractunl conditions. The points which have been raised 
are : C 

(a )  Whether the DGOF had any r i a t  at d l  under the contnct 
far withholding a sum of 6: 141-10s-lld? 

(b)  Whether the firm will obtain thig amount in case i t  sues Gov- 
ernment in a court of law ? 

(c) Whether Government have now lost all rights umckr the terms 
of the contract in respect of Warrantv etc, ? 



(d) Whether undcr the terms of contract it will be possibli: for 
Government to insist on the firm setting right the mach'ine 
and sending it back without agreeing to the firm's condition 
that onc of our men should be dcputcd to thc firm for train- 
ing in thc operation of the machine ? 

3. On the above points Ministry of Law havc opincd as folIows in rcs- 
pcct of (a )  and (b)  of para 2 : 

( a )  The DGOF cannot withhold the payrncnt of the amount of 
the firm. 

(b)  The point is answcrcd in the affirmative. 
In rcspcct of point$ (c )  Sr ( d ) ,  thcy havc sought for certain clarifications 
\vhich will have to be referred again to the DGOF and the DGISM. Final 
reply will be sent to the PAC after a dccision is taken rcparding thc Icasc 
of the withheld amount. 



APPENDIX 

Summary of ntain co~~~I~~iom~rrcommendotions 

Sr. Para No. of the Ministry/DepaNmnt Recommendations 
No. Report concerned 
1 2 3 4 

I 1.2 Min. of Defence The Committee hope that final replies in regard t o  those recommends- 
lions to which only interim replies have so  far been furnished will be sub- 
mitted to  them expeditiously after getting them vetted by Audit. 

2 1.6 Do.  The Committee regret to note that there has been n o  improvement in  
the clearance of outstanding unlinked vouchen in spite of special staff having 
been detailed for the work. It would appear that while the backlog of old 
unlinked vouchers is beir&clearcd, the current work is lapsing into arrears. -a Against 13.903 unlinked vouchers disclvscd in the Appropriation Accounts u 
for 1964-65, the number outstanding as shown in the Appropriation Accounts 
for 1966-67 is 25,213. The numbcr of outstanding unlinked vouchers rela- 
ting to Air Farce is particularly large. The Conunittee note that instructions 
have been issued by the Air Headquarters in May, 1967 to  initiate write-off 
action, where necessary, in  respect of unlinked vouchers outstanding for more 
than 5-6 years. To avoid further accumulation, time-schedules have been 
prescribed for clearance of unlinked vouchers so that a voucher does not 
remain outstanding at unitlcornn~and level for more than 9 to 12 months. 
The Committee hope that. as a result of these instructions, old unlinked 
vouchers will be linked and their further accumulation avoided. The Com- 
mittce would like to  watch the progress in this respect through f u t m  Ap- 
propriation Accounts. 

3 1.10 Min. of Dd- The Committee note that the outstanding dues on  account of rent as 
on 30th September, 1967 has come down t o  Rs. 2.14 cram as compared to 
Rs. 2 -46 crorcs us on 30th September, 1965. The Committee are. however, - 



Suntmary of main ~onclusious~reconrmen&rions Conid. -- A -- 
Sr. Para No. of tho Ministry/Depaement Recommcndat ioa 
NO. Renort concerned 

I 2 3 4 -- 
not satisfied over the progress made in the liquidation of old arrears some of 
which relate to  the period as far back as 1946-47, The Committee desire 
that Government should look into the reasons for slow progress in the liqui- 
dation of thc arrears, particularly those relating to  the period 1953-54 
onwards and take steps for their speedy recovery or their write-off, where 
dues are not recoverable. 

Do. 

Do. 

Do. 

While the Committee appreciate that there has been improvement in 
rcgularisation of losses disclosed in the Appropriation Accounts, 1964-65, 
they find that the over-all position of losses awaiting regularisation for more 
than one year has deteriorated. As against 108 cases of losses amounting 
to R?. 89 lakhs disclosed in Appropriation Accounts, 1964-65 the number 
of caws disclosed in the Appropi-iation Accounts, 1966-67, is 168 amounting 
I O  Rq. 2 8 8  crore.. The Committee. therefore, desire that c o m r t e d  ego* 3 
~ h o u l d  bc made to curtail the delay in regularisation of losses. 

The Committcc are not happy about the manner in which this scheme 
was planned and executed. A programme was drawn up in June, 1963 
for the production of 209 gliders for the requirements of N.C.C. Air Units, 
but, after a review, the nurnbcr was reduced to 105 in December, 1965. 75 
of thcse gliders have so far been produced, but only 46 are being utilised by 
N.C.C. Air Units, 2 having been delivered to Foreign Governments. 

The Cornm~ttee notice that the production was undertaken on  over- 
optimistic assumptions as t o  the number of air units that could be trained 
and the number of gliders that these units would need. This is evident from 
the ract that out of 42 Air Units, only 22 could be provided with training 
facilities in gliding. Even for the units that were provided with training 
facilities it was found that 4 gliders would suffice per unit, as against 7 origi- 
nally envisaged. It would appear that lack of qualified instructors, and 
absence of hanger facilities made it difficult for Government t o  provide 
training on the scale contemplated. 

- 



Do. 

no. 

Do. 

Do. 

The Committee note that Government propose to  extend t rainhg 
fpcilities to units to  whom they are at present not available. They hope that 
this would facilitate full use of the 73 gliders a l d y  available. The Com- 
mittee would also like Government to examine whether, in the li&t of ex- 
perience gained, it would at all bc necessary to  proceed with the production 
of the remaining 30 gliders. 

The Committee also note that 10 out of  the 75 gliders have been loaned 
to the flying clubs for training of N.C.C. cadet. According to the arrange- 
ment made by Government with these clubs, they are free to use the gliders 
for their purposes after meeting the rcquirements of the N.C.C. Air Units. 
The Committee desire that close coordination should be effected between 
the flying clubs and the N.C.C. gliding units to  avoid duplication of facilities 
and effect economy. 

Thc Committee note that instructions have been issued by Govcm- 
ment in February, 1966 to ensure that purchases cf vegetables for army re- 
quircments are made frc~m Conperalive Societies only after ensuring that thc m. 
rates for supply arc rcasonnblc. The Committee hope that in the light of 
experience since gained, (;ovcrnment would be able to evolve suitable work- rb 

mg procedures to enable purchasing authorities to judge whether the rates 
quoted by the societies are rcnsonable o r  not. 

The Comruittec note from the information furnished by Audit that there 
is no indication on record that a deliberate decision was taken to exclude 
!he warranty clause from the contract. In any case, the warranty clause 
could have been excluded only after prior approval of Finance had been 
obtained in accordance with the standing instructions on the subject. How- 
ever, considering the circun~stances in which the contract was placed, the 
Committee d o  not wish to  pursue the matter further. The Committee trust 
that recurrence of lapses of this kind will be avoided. 

The Committee note that Government have been unable to  persuade 
the supplicr to  make good the loss sustained by them due t o  the packages 
found missing. The Committee would like t o  know whether the losses 
were promptly investigated and any effort made to obtain compensation 
from the carriers. 

LbJ LSSlcP)I68- GlPF. 



- ---- -- - - -- - -- 
SI. N:in~c  of Agent Aycrxy SI. X d m e  i l f  Agent Agcncy 
NO. Yo.  S o .  NO. 

Cnnrkuiht Place, NC& 
Dclhi-1. 

J . i ~ n  B8,ok Agency,  C o n -  
n.tughc Place, Ncw Dclhi. 

Sat Nara in  &Sons,  3141, 
Mohd. Ali B w d r ,  M o r ~  
Gate, Dclhi. 

7 hc I~nitrti  B L ~  k . 4 g c n ~ > ,  
48, A ~ n r r t  Kaut h fa rke t ,  
P,ihur G n n ~ ,  h c w  Dclhl 

Shrr N. C tiactu S : r g h .  
N C H ~  Agcnr. R e n . ; a l  Paul 
i l i p h  S c h i ~ ~ ~ l  Anncxc. 
In ipha l .  

Lak\hnii Book Stc~rc, 4 2 ,  
Mun~c~prr l  M ~ r k c t ,  J a n p ; ~ t h ,  
Ncw Deihi. 

Thc S c c r e u ~  j,. E\tabl,bh- 
m e x r  Dcpa~ lrncnt, The 
I i , g h  C m ~ n i ~ i \ ~ u n  (>I Ind:s, 
l n , ! ~  HCUIC, .AlJu?ch, 
LO\DON. H'.C 2 .  






